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(ESIC) in a meeting decided to take over 
the, existing ES! Hospital run by

rml~ 

 

State Governments to convert .iiit'óel 
Hospital tQ be run by the ESIC. The 
ESIC conveyed the decision to the State 
Government 

,- -"for consen '- The 
Governxnentof Assam commun cated the 
ccnsent to the Govnnient of India and 
ESIC and decided to band over the ES! 
Hospital to -ESIC. Thd present applicant 
and the applicantH in' O.A. Nos. 
24j1 00 were on deputation to the 
ESIC. While so the earlier apliôants 
ified- 'the Original Application No. 

4712004 and by Order dated 
03.012006 coiisidered the terms and 

• conditions contained in -Memorandum of 
Understanding (MOU) entered between 
the parfies and also observed as follows:- 

-'"S. Now, that the draft t&ms&. 
conditions contained in Annexure 
- A to the M P 4'25/ 2005 has been 

• . practically, approved by the Stite'.. 
Ovnient we -'iirect the ESIC, to 
jroceed with tte matter and to 

,.. 	 plent. th6 	tms 	and 
conditioiis contained in the MOU 
and the draft tekms oCabsorption 

'.. 

. 	 o,thé 	ect ael't 	'the 	te 
Governmexit ml their witeri 
statement with a period of six 
months from the date of receipt of 

- 
. this order. ., 1J. on such 

imp1ementation5,the applicants are 
entitled to, pay allowances, 
needless iàay it has tobe given 
to, theni 'from th date of their 
joining duty in the 'ES! Model 
Hospital." 

Therefore, it is quite evident that 
six months time has been granted to the 
respondents for implementation Of the 

• 	
' 	 terms and, conditions contained in the 

	

' 	 . 

MOU and the draft ts of absofiön 
tothe.effect,agreedto -thebytheStte . 

Government in their reply statement 
• 	 . 
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15.02.2006 	Direction to be complied with will 

- 	. expire on 2nd July 2006. In the 

If 
meantime, the materials place on record 
reveals that the respondents, ESIC is 

proceeding with selection for fresh 

Doctors from the open market. Four 

Doctors were selected. The apprehension 

of the applicants is that if such 

appointment is made be will be 

prejudicially affected/would be difficult 

in implementing the Court's order for 

want of vacancy. Therefore, the OA has 

been filed. 

When the matter came up for 

admission bearing, this Court is of the 

view that notice has to be issued to the 

respondents. Accordingly, issue notice to 

the respondents. Six weeks time is given 

to the respondents to file reply 

statement. 

Counsel for the applicant also 

insisted for an interim order to the effect 

that his interest should not be affected 

by virtue of such recruitment. On going 

to the materials place on record an 

interim order has to be granted. 

Therefore, this Court passes an interim 

order directing the respondents not to 
take action prejudicial to the interest of 

the applicant. In other words as far as 
the applicants are concerned, status quo 

as on today shall be maintained till the 
expiry of the period stipulated in the 

O.A. 247/200. 

P1 
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O.A. 41 of 96 

Ms. U.Uas learned Mcu.C.G.s.0 

appearing for resp.rtdent N•a.1,2 A 3. 
and 14r.3.C.Pathak learned caunsel 
1ppearing f.r respsndent ariii 
.s. .4 & 5 and LrR. M,Das learned 

c.inse1 G•vernment of Assam,appearing 
for respendents N.. 6 E 7. and prays 
for time to file writti statrne*t. 
Fur weeks time is çrantect. Pest the. 
matter • 	Interim rder shall 
c•ntinue. 

Vi ce-Cha Irma 1% 

c 	/3ec-I-tvv 

by 	I.M(0 pbs 

in 

27 .4.2006 It is reperted that pleadings 
are not complete in the matter • Reply 
statement Iàa not filed. Therefore, 
let the case  be listed for orders in 
stead or hearing. 

poet on 16.5.2006. 
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17.O..2O06 	No reply has beenfiled. PoUr 
Jr 	 weeks time is granted. 

ry1 
	 Post on 17.06.200. 1nterim 

order will continue tiu.7such  day. 

Vice"Cha iman 

Nb t)k 	1 

counsel for the respondents sought 
for time to file reply statement. He 
also submitted that 0.A. Nos. 6/2006 
and 59/2006 are identical, and same 
issue is invo'ved #  therefore, this 
case may be club together. Mr. M. 
'Chanda, learned counsel for the 
applicant 8ub1itted that he has no 
oojection. 	 -. 

Post on 19.07.2006. Interim 
order shall continue till rt date. 
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19.06.2006 	Mr. B. C. Pathak learned 
c...unsel for the respondents xi±ke 
submitted that 

19.06.2006 	Mr B.C. Pathak, learned 

&9 9  

0E- 	LLO1 	mb 
	 Vice-Cha jrynan 

tt,a- 	 19.7.2006 

k 	1/\LL4 

Mr.B.Cpathak, learned counsel 
for the respondents submits that reply 
statement has been filed • Mrs .UDutta. 
learned counsel for the applicant 
represented and submitted that some 
time be allowed to file rejoinder. 
Let fit be done within two weekso 

post on 398.2006. Interim order 
will continue till the neXt 

vice-Chairman 
OcJe,y dt / 	/ 

O AAO 	M. 
1b $o 	4Le 
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03.$8.203 Presentz Hn'bje Sri X.V. 
V  4 	 SaChidanandan,Vjce-c)jra 

Hon'ble Sri. Gautaxn Ray, 
Mbinistratj.ve MEmber. 

When the matter came up for ' 
hearing, learned counsel Mr s.C. 
Pathak for the respondents submitted 
that he has already filed written 
ataterner.t. Mr S. Nath, learned couns-" 
el for the applicant submitted that 
he may be granted time to file rejoin.. 
der. 	

V 

Post on 05.09.200, Interim 
otder will continue 1l the next 
da-te.. 

Mber 	 Vice-Chairman 
mb' 

05M9.2005 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

• 	 Mr R. Das, learned Counsel 

apieared instead of Mr B.C. Pathak, 
• ' 	learned Counsel on behalf of the 

Respondents and submitted that he has 

already ified repl,r statement. Learned 
Applicant 

Counsel for the AOW94WeW wanted to file 

rjoinder. 	
V 

Pot on 20.10.2006. 
Interim order will continue till the next date. 

Vice-Chairman 
/mb! 
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1 	16.11.2006 Present: Hon'blè Sri K.V. Sachidanandan 
Vice-Chairman. 

• 	 Post on 20.11.2006 along with O.A. uA 

(-' 	 Vice-Chairman 
/mb/ Laq 

• 	 20.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

Post on 20,12.2006. 

Vice-Chairman 

- 
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• UL- 	20.12.07 	Counsel for the 3m applicant submi 

-d that he has received copy of the 
• 

	

	 written statement and prays for some 
time to file .rejcinder. 

post on 11.1.07. 1nterira.or±wi1L, 
continue. 

ZZ- 

Vice-Chairman 

pg 

Oe' 	o/, 
, 	

11.1. 17. 	The co.tnsel for the appl icnt has 
submitted that the rejoinder is béin 
tiled to-day. Let it be done. Pest the 

-ery £c 	 matter on 31, 1.07. Xr.terrn order shall 
p4 	 continue. 

0 1.
11m 	 Vice-Chairman 

oQ9p 

yo, 

12.2.2007 	Post on 14.3.2007. In the meantim 
• 	 1 	 parties are directedjftf the complet 

the pleadings. Interim erder shall cn-
J1 	 I/c'7- AiM'tAA'TJ_ 	 tinue til l then 

, Ji('y 	0JVCIJl J '  

Vice-Chairman 
/bb/ 
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14.32007 	Learned counsel for the Applicant 

sought for further time to file rejoinder. 

Let it be done. Post on 24M42007. 

Member Vice-Ch&rrnan 
Jbbf 

• 	24.4.07. 	Mr.S 	Nath' Counsel for the 
applicant pxays for some more time to file 
rejoinder. Mr. R. Des representing far 
Respondent Nos.2,3,4&5. 	Mrs.M.Das'; 
learned Addi. C .G.S. C. representing for 
Resjohdeiit Nos. 6 & 7. Post the matter 

I . before the next available Division Bench. 

12' ~b_ rA) 
1w 

- 	 Nb 

kA

... ............ 

4 	- 

:. 

1-0 uAcLeJ 

O-è 

IS H 

s&AQ- \¼ 

&' 

2 cn 4 t 

4-' 



.1 

- 	
S 

OP 'M MT  

Or  d er ,  

Call the matter for hearing  
o '  

C~jtrna 

09.05.2008 	For the reasons recorded separately,, the 

O.A. stands disposed of 

	

(' ushirain) 	(M.X.Molianty) 7 	Mcmbcr(A) 	Vice- Chainnan 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

()A. Nos. 36,41 and 59 of 2006 

flATE OF DECISION: 09.05.2008 

Dr.P.K.Sharma & Ors (O.A.No,36 of 2006) 
Dr.B.Banikya (O.A.No.41 of 2006)' 
Dr.Mrs)S.Kotoky & Ors.(O.A.No.59 of 2006) 

'''''''''''''''''''''''''''''''''''''''''''''''''''''''''''''App!it'antJ 
Dr.i.L.Sarkar, (O.A.No.36 of 2006) 
Mr. M.Chanda (O.A.No.41 of 2006). 
Mr.M.Chanda (o.allo.59 of 2006) 

.....................................................Advocate for the 
Applicant/s. 

- Versus- 
TTOj. & Ors 

......... ......... ..................................................... I<esponcientfs 
Mrs M,Das, Stat.e of Assam 
Mr.R.Das, for Respondent Nos. 1 to 5 

..................................................Advocate for the 
Pespondents 

COP AM 

TI-IF. HON'RLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN 
Ti IE I ION'BLE MR .K1 IUSI 11RAM, ADMINISTRATIVE MEMBER 

1 	Whether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/-Nar  

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 WNo 

0 

\iice-Chirman/Memher 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 36, 41 and 59 of 2006 

Date of Order: This the gth  Day of May, 2008. 

HON'BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN 
HON'BLE MR.KHUS HIRAM, ADMINISTRATIVE MEMBER. 

	

• 	O.A.NO.36 of 2006 

Dr.Pranjit Barman 
Dr.Pranab Kr. Sarma 
Dr.Pradip Kr.Bordoloi 

Dr.Nalini Mohan Das 

Dr. Nava Kr. Gogoi 

Dr.Apurba Kr.Saikia, 

Dr. Tarun Kr.Bhuyan 

.8. 	Dr.Bhaben Rongson 

Dr.Kabin Tumung 

Dr. Gunabhi Ram Sarma 

Dr.(Mrs.) Sikha Sarma 

Dr.Karabi Kalita 

Dr.Chandan Choudhury 

Dr.Dipak Chancal Borbora 

Dr.(Mrs.) mandira Sarma 

Dr.Ajit Kr. Sarma 

Dr.(Mrs.) Kanan Bora 

Dr.(Mrs) Makan Sarma 

Dr.(Mrs.)Parinita Hazarika 	 Applicants 

By Advocate Dr.J.L.Sarka, Mr.M.Chanda, 

(All are working as Medical Officers in the ESI Model Hospital, 
Beltola, Guwahati-22, Assam under the Employee's State Insurance 
Corporation. They are on deputation from Govt. of Assam). 

	

By Advocate 	

f~ . 
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-Versus- 

.1. 	The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Labour and Employment 
New Delhi. 

The Director General 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road 
New Delhi-i 10002 

The Medical Commissioner, 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road, 
New Delhi-110002 

The Regional Director 
Employee's State Insurance Corporation 
Assam, Bamunimaidam 
Cuwahati-781021, Assam 

The Superindendent 
Model Hospital 
Employee's State Insurance Corporation 
Beltola 
Guwahati-78 1022, Assam 

The Commissioner and Secretary to the 
Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-781006 
Assam 

The Secretary to the Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-781006 
Assam 

The Administrative Medical Officer 
E:SI Scheme, Government of Assam. 
Zoo Narangi Road, 
Guwahati-781021 
Assam 	 Respondents 

By Advocate Mrs. M.Das, State of Assam. 
Mr.R.Das, for Respondent 
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O..ANo.41 of 2006 

1. Dr.Biresh Banikva 
Sb. Late Chandra Banikya Uin•esh 
Working as Medical Officer on deputation 
ESI Model Hospital. 
Beltola, Guwahatj-22 

	

Assam. 	 Applicant 

- By Advocate Mr.M.Chanda, Mr. S.Natb 

-Versus- 

The Union of India 
Represented by the Seàretay to the 
Government of India 
Ministry of Labour and Employment 
New Delhi. 

The Director General 
Employee's State Insurance Corporation 
Panchdeop Bhawan 
Kotla Road 
New Delhi-110002 

The Medical Commissioner, 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road, 
New Delhi-i 10002 

The Regional Director 
Employee's State Insurance Corporation 

	

-. 	Assam, Bamunimajdam 
Guwahati-78 1021, Assam 

The Superindendent 
Model Hospital 
Employee's State Insurance Corporation 
Beltola 
Guwahati-781022, Assam 

The Commissioner and Secretary to the 
Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-78 1006 
Assam 

The Secretary to the Government of Assam 
Labour and Employment Department 
Dispur, Guwahatj-781006 
Assam 
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8, 	The Administrative Mediôal Officer 
ES! Scheme, Government of Assam, 
Zoo Narangi Road, 
Guwahati-78102 I 
Assam 	 Respondents 

By Advocate Mrs. M.Das, State of Assam. 
Mr.R.Das, for Respondent Nos.i to 5 

O.A.NO.59 OF 2006 

Dr.(Mrs.) Savita Kotoky 
WIO Shri Dilip Kumar Kotoky 
Working as Medical Officer on deputation 
ES! Model Hospital, 
Ieltola, Guwahati-22 
Assam 
Dr.(Mrs.)Manjima Baishyaj 
W1O Dr. Narendra Nath Ganguly 
Working as Medical Officer on deputation 
ES! Model Hospital. 
Beltola, Guwahati-22 
Assam 	 Applicants. 

By Advocate Mr.M.Chanda, Mr.SNath 

-Versus- 

The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Labour and Employment 
New Delhi. 

The Director General 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road 
New Delhi-i 10002 

3. 	The Medical Commissioner, 
Employee's State Insurance Corporation 
Panchdeep Bhawan 
Kotla Road, 
New Delhi-i 10002 

The Regional Director 
Employee's State Insurance Corporation 
Assam, Bamunimaidam 
Guwahati-781021, Assam 

The Superindendent 
Model Hospital 
Employee's State Insurance Corp!rIation 
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Beltola 
Guwahati-78 1022, Assam 

The Commissioner and Secretary to the 
Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-78 1006 
Assam 

The Secretary to the Government of Assam 
Labour and Employment Department 
Dispur, Guwahati-78 1006 
Assam 

The Administrative Medical Officer 
ES! Scheme, Government of Assam, 
Zoo Narangi Road, 
Guwahati-78 1021 
Assam 	 Respondents 

By Advocate Mrs. M.Das, State of Assam. 
Mr.R.Das, for Respondent Nos.1 to 5 

M.R.MOHANTY,V.C: 

The Applicants of all these three cases are Doctors, 

engaged by the 
I  State. Government: Assam) in ES! 

Hospitals/Dispensaries. Employees State Insurance Corporation (in 

short, ESIC) decided to take over the management of the ES! 

Hospitals. While taking over management of the ES! Hospitals, the ES! 

Corporation entered into a Memorandum of .  Understanding (with the 

State of Assam) to take over services of the Doctors of ES! Hospitals. 

The matter relating to absorption of those Doctors in the Services of 

ES! Corporation 1was taking sometime and, pending completion of the 

formalities, the Doctors were shown to be on deputation from the 

State Services to ESIC Services. Since thereconsiderab1e confusion, 

those Doctors approached this Tribunal in O.A.No.247 of 2004; which 

was disposed of on 03.01 .2006 with direction to the ES! Coionç, 

I '~;'j 
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to absorb such of the Doctors, who were continuing on deputation 

basis, in the services of ES! Corporation. However, the question of the 

date of absorption was left to be decided by the authorities of ES! 

Corporation. Since this Tribunal did not fix the date,, with effect from 

which the Doctors were to be absorbed in ES! Corporation, the 

Corporation carried the matter (in W.P(C) No.3464 of 2007) to the 

Hon'ble Gauhati High court. During the pendency of the matter before 

the Hon'ble Court, the Corporation issued orders, on 17.09.2007 and 

on 08.10.2007, absorbing those Doctors in the Services of ES! 

Corporation. The Hon'ble High Court disposed of the said Writ Petition 

on 12.03.2008; because the matter relating to fixing the date of 

absorption was, by that time, pending before this Tribunal, in 

O.A.No.39 of 2008 being filed by the Doctors. IThe said case 

(O.A.No.39 of 2008) has álréady been disposed of on 11.04.2005 by 

this Tribunal, virtually, remitting the matter back to the ES! 

Corporation to take a decision pertaining to fixing the date with effect 

from which Doctors are/were to be shown absorbed in the 

Corporation. While taking such decision, the ES! Corporation has been 

asked to keep in mind the case of Doctors of Kerala, who re stated to 

have been absorbed in ESIC with effect from the date of their 

deputation. 

2. 	During the pendency of aforesaid litigations ther6 was direct 

recruitment of Doctors by the ES! Corporation for the lHospitals in 

which the present Applicants are/were continuing on deputation basis. 

In the said premises, they apprehended that they may be repatriated. 

Therefore, the Applicants approached this Tribunal witl the present 

Original Applications Nos. 36, 41 and 59 of 2006 filed under Section 

19 of the Administrative Tribunals Act, 1985 and obtained interim 
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orders not to be repatriated till disposal of the issues initially raised in 

O.A. No.247 of 2004. 

3. 	Heard Dr.J.L.Sarkar, learned counsel appearing for the 

4pplicants in O.A. No.36 of 2006; MrM.Chanda, learned counsel 

Rppearing for the Applicants in O.A.No41 and 59 of 2006 and 

Mr5R.Das, learned counsel appearing for the ES! Corporation. We have 

so heard Mrs. Manjula Das, learned counsel appearing for the State 

of Assam. 

& 	Since it is stated that the Applicants of all these three cases have 

already been absorbed in ES! Corporation vide orders dated 

17.09.2007 and 08.10.2007 (with effect from 01.01.2006) there 

remains no apprehension now for their repatriation to the services of 

Assam State. 

5. 	Since ES! Corporation is only to take decision, now., to fix the 

date from which the Doctors are to be absorbed In ES! Corporation. 

the Applicants should immediately file their representation to the ES! 

Corporation (as directed by us,on 11.4. 2008,in O.A.No.39 of 2008) by 

15.05.2008. 

U. 	For the reason of the aforesaid discussions, all the three cases 

now stand dispose4 of. 

7. 	Send copies of this order to all the Applicants and to the 

Respondents of these cases in the address given in the O.As and free 

copies of this order be also handed over to the counsel appearing for 

the parties. 

(KHUSH!RAM) 
	 (M .R.MOHANTY) 

ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 

Im 
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'N11AI AnM1NISIRA11VEJRIBUNAL 
• GUWAHATI BENE 

Original Application No. 247 of 2004 

Date of Order: 	This, 	the 3rd day of January, 	2006 

THE HON'BLE MR JUSTICE G. 	SIVARAJAN, 	VICE cHA:RMAN. 

THE HONBLE MR N.D.DAYAL, 	ADMINISTRATIVE MEMBER. 

 Dr, Prarijit Ba nnan. 
Ilk 

- 
 Dr. Pranab Kr, 	Sarma 

 Dr. Pradip Kr, 	Bordoloi. 
 

Dr. Nàlini Kr. 	Bordoloi 

 Dr. Nava Kr. 	Gogoi 

 Dr. Apurba Kr. 	Saikia 

 Dr. Tarun Kr. Bhuyan 

8, Dr. Bhaben Rongson 

9. . 	Dr. Kabin Tuinung 

10..: Dr. Gunabhi Ram Sarma 

11. Dr. (flrs) Sikha Sarma 

12, Dr. Karahi Kalita 
• 	

.  Dr, Chandan Choudhury 

 Dr. I)ipak Chancal. Borbora 

•  Dr. (H rs) 	Mandi ra Sa rma 

 Dr, AjitKr. 	Sarma 

 Dr. (Mrs) 	Kanan Bora 

 Dr. (Mrs) Makan Sarma 

 Dr. (Mrs) 	Parinita Hazarika 	..•.. AppUcclnts. 

(A1.I are working as Medical Officers in the EST 

Mod&1. Hospital. , Beltoi.a , Guwahati 22, ssam undc r 

the Employee' s State Insu rance Co rpo ration They a r e 

on deputation from Govt. of Assm) 

By Advocates 	Dr. 	J. 	L. Sarkar, Mr. 	N. 	Chanda, 	Mr. 	S. 	Nath, 

Mr. G. 	N. 	Chakraborty & Mr. 	S. Chouhury. 

- Versus - 



2 

 •é Union of India 
Rep resented by the Sec reta ry 
to the Governmentof India 
Ministry of Labour and Emp1oyment 
New Delhi, 

 The Director General 
Employee's State Insurance Corporation 
Panchadeep Bhawan 
Kotla Road 
New Delhi - 110 002. 

3, The Medical Commissioner 
Employee's State Insurance Corporation 
Panchadeep Bhawan 
Kotla Road 
New Delhi - 110 002. 

 The Regional Dil-ector 
Employee's State Insurance Corporation 
Pnchadeep Bhawan 
Kotla Road 
New Delhi - 110 002. 

 The Supe rintendent 
Model Hospital 
Employee's State Insurance Corporation 
Beltola, 	Guwahati-Thi 022 
Assain, 

 the CómmissiOfle r and Secretary 
to the Govenimeflt of Assam  

Lbour and Employment Department 
zi Dispur, 	Guwahati-781 006. 

The Secretary 	
of Assdm * 

Labour and Employment 1)epartment 
( •.\ 

N Dispur, 	Guwahati-781 006 
Assafli. 

8. The AdininiSt rative Medical Officer 
ESI Scheme, Government of Assam 
Zoo Narangi Road 
Guwahati - 781 021 Respondents. 
Assam 

By 	Mr.B,C.Pathak: 	Advocate 	for 	the 	ES1C 	and Mrs. 	M. 	Das, 

Govt. Advocate, 	State of Assam. 
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The applicants 19 in nunber are working .as 

Medical Officers in the ESI Model Hospital, Beltola, 

Guwahati, Assam, (under the Employee State Insurance 

Corporation (for : short ESIC) on deputation from the 

Government of Assam. They have filed this application 

seeking for the following reliefs: - 

'8.1 That 	the 	Hon'bi.e 	Trihunat 	be 	pleased to 

direct 	the 	Respondents 	to 	giV' 	the cadre pay 

and 	allowances 	to 	the 	appi ic ants 	at 	EiC 

no rms 	and 	at 	par 	with 	that 	of 	thi r 

counte rpa rts 	in 	the 	ESIC 	w e. f. 	04 .04 , 200.. 
with all consequential service benefits. 

8. 1A That 	the 	Hon ' ble 	Tribunal 	be 	pleased 	to set 
aside and quash the order hea ring letter No. 

A- 11(11) -3/2003-DM(HQ) 	dated . 30.11,04. 

8.2 	That 	the 	Hon'hle 	Tribunal 	be 	pleased to 

direct 	the 	respondents 	to 	refix 	the 	pay of 

the 	appl:ic ant with 	i;wiecIiat;e 	effect 

8 .3 That 	the 	Respondents 	he 	di rec ted 	t 
fo rmulate the detailed te rms and .ondi tin. 
for pe rmanent abso rpti.on of the appli:aitS 	: 
in accordance with law and without any 
prejudice to the interest/PrOSPeCtS of the 
applicants and to absorb them thereafter in 
the ESIC on their individual option within a 
reasonable time frame.' 

2. The 	case 	of 	the applicants 	is 	that 	the 	ESI(. had 

ente red into a 	Memo randum of 	linde i-standing 	(Por 	sho rt 	MOU) 

dated 26. 12 . 2002 	(Annexu re -3) 	con t:aituiiig 	the 	te rms i'ni 

conditionS 	under which 	th ser/ices 	of 	the 	applicants dnd 

other staff 	of 	the 	State Gove rnment 	deputed 	in 	the U 	I 

Model Hospital 	have 	t 	be aborhed 	in 	the 	[.{C.. 	It is 

/ 
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stated that u rsunt to the terms and conditions contained 

in the MOU the applicants and the other staff were: ased'to 

givei their option to accept the scale of pay in respective 

H  cadre/cate9oie5 of posts Di the ESIC as per the existing 

rms
.  of. the ESIC and that the applicants, pursuant 

to same, had given their option as early as in 2003. It is 

grievance of the applicants that they are not being piid 

pay and aUówances of the ESIC opted for by them till date. 

It is also stated that the ESIC had prepared a draft terms 

of absorption (AnnexUre - A to the M.P,i25/2UO) anc 

forwarded th& same to the State Gove rnmeiit which ha not 

been finalised so far. It is stated that in C1,aüse-3 of the 

draft terms of absorption it is provided that an euiploye 

opting for absorption has to resign from the State 

Government service and his absorption in Corporation 

service will take effect from the date of deputation n 

ESIC or from the date he joins the duty in the ESIC 

whichever is earlier It Is also stated that Clause-i2 of 

the draft also provides that pay of an absorbed employee 

will be fixed as per Fundamental Rules of Govt. of India 

and RegulatiOn 7(4) (a) of ESIC (Staff & Condihofl of 

Service) Regulations1 1959. The grievance of 
the 

• 	appliCantS as can be seen from the reliefs Is that the. 

ESIC has not so far I.mplmt efleCI the MOU and the dafi: 
• 

scheme whlch prejudiciallY affectS them. ESIC has filed it' 

written stAteffleflt. The applicants have tiled rejoind 

Respondents 6 & 7 have also filed written statement. 

0 
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(9 
'V 

3. 	We 	have 	heard 	Dr,J.LSarkar 	assisted 	by 

Mr. M • Chanda , lea med coUnsel appearing fo r the applicants 

Mr. 	B 	C. 	Pathal, lea rued counsel to r the ES IC and 

Mrs,M,DaS, learned Govt. Advocate for the State of Assani, 

Di'. Sarkar submits that according to the MOU and as per the 

draft terms of absorption which are undisputed documents 

the applicants are entitled to pay and allowances 

applicable to ESIC once it is opted by the appficantS and 

that they are being denied of such benefits .th spite ot 

their opting for the same. Dr, Sarkar also submits that the 

stand taken by the ESIC is that the draft terms and 

conditionS sent to the State Government has not yet been 
-- 	-,- 	-S 

app roved by the State Gove rnment. Counse t. tOOK U 	LU 

communication dated 3.6.2005 issued by the ESIC to the 

Secretary to the State of Assam forardiflg the draft terms 

and conditions for the approval of the State Government and 

submitted that in the said communication it is specificaUY 

stated by the e  ESIC that "Incase.4 we do not hear from you 

within three months we will presume that you are in 

agreement with the proposed terms but the ESIC is not 

proceeding with the matter under one pretext or the other,  

Counsel further submits that the ESIC must be directed to 

<01 	 % expedite the implementation of the MOU and the draft terms 

- f absorption. Counsel further submits that .the Corporati011.  
must also be directed to disburse the pay and allowances 

applicable to their counterparts in the ESIC from 200 

onwa rds urgently and t o  implement the other te rms and 

conditionS also 

1S5 
p 4 
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4, 	Mr. B. C. Pathak, counsel appearing for the ESIC 

submits that the ESIC has brought out a scheme In the 122nd 

Meeting of the ESIC held on 20.2.2002 for setting up model 

ESI Hospitals in 15 places in different States and it Is 

pursuant to the said, scheme an MOU has been entered into 

between- the Representatives of ESIC and the Government of 

Assam. Counsel further submits that the MOU did not contain 

all the terms and conditions for the absorption of the 

State Government staff deputed to the ESI Model HospitaL 

and the Corporation has prepared a draft terois and 

conditions in the matte r of abso rpti on o 1 stic h si: d f 1 wI I 

was forwarded to the Government of Assam for their approval 

as early as on 3.6.2005 but the matter is delayed solely 

for the reason that the State Government did not respond to 

the same. Counsel also submits that the Corporation is 

concerned not 	only with the State of 	Assam 	but also with 

the 	Model Hospitals set up in 	14 othe r States and 	that 	a 

uniform terms and conditions have to be approved. Counsel 

.fu,ther submits that it Is only thereafter the question of 

disbursement of pay and allowances to the applicants and to 

the other staff as per ESIC norms can be decided. CoUnsel 

also pointed out that having regard to the lengthy 

procedure Involved In the matter of absorption of the 

deputatiOflists including the app royal from the Cent ral 

\ 	" 4 	
Government some substantial time is required tor its 

16 
, 	mpl.ernentatlon 

\ 	5. 	
Mrs. M. Das, Govt. Advoca'e for the State of 

Assam submits that the State of Ass-am has filed a written 

N 
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statement 	wherein 	the. 	State 	GovernmEnt 	had 	practicalU.y 

approved the draft tenDs and conditions and therefore there 

is 	no 	difficulty 	for: the 	ESIC to proceed with 	the matter.. 

rs 	Das 	fuher 	submits 	that 	the 	State 	Government 	ha 

al.ady 	instructed :. the 	Corportiofl 	to 	release 	pay 	and 

alloWances 	to 	the 	deputationiSts as per the 	ESI norms and 

therefore 	there is no 	difficulty 	in making 	paymen 	to the 

applicants and other staff. 

6. 	We 	have 	conside red 	the 	rival 	submiSsionS. 	The ie 

is 	no 	dispute 	that 	the 	applicants 	the 	State 	Gove rnm 	I 

employees 	who 	a re 	sent 	on 	deputation 	10 	the 	ESi 	Mode L 

Hospital 	under the 	ESIC. 	There 	is 	also 	no 	dispute 	that 	a;i 

MOU was entered into in 	
regard to the terms and conditions 

of 	absorption 	of 	the 	applicants 	and 	other 	staff 	in 	the 

ESIC. 	However, 	the 	stand 	taken 	by 	the 	ESI.0 	is 	that 	it 	did. 

not 	contain all 	the terms and conditionS and a draft terms 

and 	conditions 	was 	prepared 	and 	sent 	to 	the 	State 

Government . 	or their approvaL. 	True, 	the 	State 	Government 

did 	not 	sert 	any 	reply. 	However, 	the 	State 	Government 	in 

its 	written 	statement 	has 	practiCallY 	agreed 	to 	the 	draft 

terms of absorption prepad 	and sent by the ESIC. 	
In such 

it 	is 	a 	matter 	for 	the 	ESIC 	to 	make 	the 

1raft 	statement 	final 	taking 	into 	account 	the 	stand 	taken 

... b' 	the 	State 	Government 	in 	the 	written 	statement 	and 	to 

/ the 	am 	in 	respect: 	of the doctors 	and alL 	
other 

\ State Govefllflient employees working on deputation in the ESI 

Model Hospital and being ah5:orbed in the ESIC. 



V 

7. 	The appUcints have got a case that they are 

entitl.ed to get pay and allowances from 2003 onwards since 

they have, submit-ted their option in terms of the MOli and 

tte draft ternis of absorptiQn, particularly in view of the 

c1auses contained 'in the MOU and in the draft terms of 

absorption to the' effect that they Will' he absorbed from 

the date of deputation In ESIC or from the date they 

joining duty whichever Is earlier. According to us, these 

are all matters which the ESIC has to consider and 

expeditious decision has to be taken. 

8. 	Now, 	that 	the 	draft terms 	and conditions 

contained: 	In 	AnnexurA to 	the 1.25/2005 has 	been 

practically 	approved by 	the State Government we direct 	the 

ESIC to proceed with the matter and to implement the 	terms 

and 	condi.cions 	contained in the MOU and 	the 	draft termc 	of 

absorption to the effect agreed 	to by 	the 	State. Government 

in their written statement within a period of six months 

WOTf/A 	'  from the date of receipt of this order. If, on such 

implementation the applicants are entitled to pay and 

I allowances, needless to say it has to be given -to them rroni 
/ 

	

1 	the date of their joining duty in the ESI Model Hospital 

The Original Applicati on is disposed of as 
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the Tribunal  Jer2- 

'r 
Noto 

08. 02 .20p6 
Present flon'ble Sri K. V. Sachidofl81 1 -hl ,  

ViceChai1'man 

Hoard Dr. JL. Sarkar, learned 

Y 
cOUflSCl 

for the applicants. Mr. 0. 3aihy4, 

learned Sr. C.G.S.C. 	n behalf of 

o. 1 to 4 waprOSellt 
respondeflt3 N  

c 
The applicanth are all Doctors under 

Goverfl1I1t of Assani as Medical and 

ilealt-h Oflicer - 1. The Govf1Tht(t of 

inploYe05' State Insurance 
India and the E  

Corporation (ES1C) in a 0en8. docidd to 

1•  take over the existing ESI Hospital run by 

I iho State QovrfljX1Oflt5 to COflVert into 

Modl Hospital to be r 	th un by e ESIC. The 
e.  

ESIC conveyed the decision to t1c State 

Goverx111lt for cOflSeflt• The (. overfltUcl'lt 

of Assani comu1UfliCat the coilseilt to 

• 	th Gover11m0tt of inthu and EBIC and 

ilecided to hand over the ESI 1IopLtL1 •o 

ES1C. 'l'lie applicants svore oil det.at.011 

to the ES1C. While so t1ie he':' hiod I lie 

Ct)Ilt 	.2 

p 

'I) 



	

LL1..L&j 	 H 
18.62.2e$1 	Original Application No. 247/2004 and hy 

order dated 03.01.2006 considered teviu 

and conditions contained in Mmorauduuj 

of Understanding (MOO) 6It(3red into 

• 

	

	 between the parties and also lobsonved as 

- follows: - 

"8. Now, that the draft terms cud 
conditions contained in Annexure - 
A to the M.P. 125/200$ has been S 

 practically approved by the State 
Government we direct the ESIC to 
proceed with the- maçter and to 
implement the terms and conditions 
contained in the MOO mid the draft 
terms of absorption to the effect 

• 	agreed to by the State Qovernin ant. • - 	
in their written statement with a 

	

S 	 period of six months from the date 
of receipt of this order. If on Buch 

• S 	 implementation the apjlicants are  
entitled to pay and lallowances, 

S 	

S 	needless to say it has to be given to 
them from the date of their joining 

• 	 S 	 duty in the ES! Model Hospital." 

Therefore, it is quite evident, that six 

months time has been grated to the 

respondents for impleznentatlion of the 

terms and conditions contiiiried in tue 
MOO and the draft terms of a'hsorption to 

• 

	

	 the effect, agreed to by the State 

Government in their reply statment. 

Direction to be compli&l with will 

expire on 2nd July 2006. In the meantime, 

the materials placed on record revual that 

the respondents, ESIC is 1)io(cediiig with 

sdection for fresh Doctors frdm tile open 

market. Four Doctors have already l.mcn 

selected. The apprehension of the 

I applicants is that if such appointment is 

made they will be prejudicially afl'octod/ 
S 

	

	 would be difficult in iniplet1enti.1Jg the 

Court's order for want of vacancy. 

• S 	 Therefore, the O.A. has been fl!bd. 
C.ntd/-. 

A 
d 

4/6:1 
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/ 

,.c .fliStt\ 

(c: 	 c 

0 

zii 

Cs ntd/- 

, S2.2IS When the matter came up for 

adiuisaioxi hearing, thix Court is of the 

view that notice has to be issued to the 

respondents. Accordingly, issue notice to 

the respondents. Six weeks time is given 

to the respondents to file reply statement. 

Counsel for the applicants also 

insisted for an interim order to the effect 

that their interest should not be affected 

by virtue of such recruitment. On going 

through the materials placed on record, 

this Court passes an interim order 

directing the respondents not to tiike 

action prtju&cial to the interest of the 

applicants. In other words as far as the 

applicants are concerned, status quo as 

on today shall be *naiiithincd till the expiry 

of the period stipulated in O.A. 247/2005. 

Post on 24.03,200. 
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( 	
IJ 7-L - 

g- matt° 
cOrp°ra 

j  
1.

p1°yeee State insurance 
b. 

repreeented b 	
the Medica' 

tc" being 
H°EPi1' 

&uperjnterdet1ts E.S.I.C*°' 

€it°1a, P.Q.Gw&hett - 
7$jcY22  

KII1rUP (Metr°) l:istrict 

Uni' 	
Irdi, being represented  

2 	ThE 
to the dvt 	Of India,  

by the secreta 'i 

of L °ur and EmplGyment,  
MiflitlY 

New Delhi 

j3Ct3 	ceneal, 

4!?? 
3. The 

Insurafl 	C0rp0rati°1 
Empl°Ye 	State 

panchaP Bhawan, 1(°tla P2ad, 

New Delhi - n0002. 

4.he MediCal 

mp1°ye 	
State IneUrafl 	C0rpat1°n 

panchadP Bhawafl, 	tia 

New Delhi - 11OO 

5 	The Regi1al DireCt°r, 

State insuanceC0rpotmn? 
EmplOyees 

"i p.0.wahat102l 
B81fl1mfl' 

7  6. The Medical Sperifltt 

mpl°YEe 	state 	UC8J1C 	CoVporati°n 

M°del 	pitl, Bet°la, 

/ p 	wahati - 	81022. 

. 	

0 

wreiie 

• 	
1.Dr. Pr am.jBaafl, 

Dr.Pran 	Iuuiar SarTna, 

Dr. Pradip Kumar Bord°l°i, 
4.0  

J 



H 4t 	 ' 	

I t 
; 

-T3T 	
: •HE J' 	. 	.. ,/• 

4 	Dr.1a1ifli M°hafl Dan, 
Al 

 

5. Dr. 	Nava Kuma 	pqt i , 

6 	Dr.Apurba Kutnar Saikia, 

7 	Dr.T arufl i(r Bbuyan. 
4 	 ) 

8 	Dr.Bhab1' R°nqe°fl 

1 9. Dr.Kabifl Tuxiwlnq 

10 	
pr.(Mr 	) Sjlcha SIrma 

ii. i5r.varabi Kalita. 

Dr.Chafld5 	Ch°udhUrY. 

Dr..Dipak Chanchal B°rbra. 

14 	D. (t4r 	) Manira Sarma. 

15. Dr. (Mre.) Parinita Hazari1a. 

(Serial N0 	1 t° 15 ab°ve) are all 
- 

c 4 w0rldng SE Medical 'fficere ('n aeputati °n) 

frtn the G°k. Of AaEaill, at the Empl°yeeS 

COrpOratiOn M°del H0EpitSl.. State Ineurance 

Belt°la, p,0 , Guwahati- 781022, 

DistriCt : Kamrup (Metr°), AEsam. 

RESP'NDENTS 

16.. The C°mmis$1 °fler & Secretary t° the 

G0vt. 

 

Of Aam, Lab°Ur & Empl°ymeflt 

Department, AEeam SachivalayaDi!PUns'. 

pU.wahati - 781.006. 	. 

the Secretary t 	the dvt.. °f Aseam, 

'Lb0ur. & 	pi°ent Departmefl, . 	... 
Ass am Sachivalaya, Dispur, 

p.'.Guwahati - 781006 
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Noting 
 

With signature -. 
2 	

4 

'S 	 W.P(( )NO 

IEFORE 
HON' LE TH 	CHIEF JJJSTIOE MR. J. CHELAMESWAR 

lION' LE MR. JUSTICE MR. I.A. ANSARI 

12.03. .008 

Chela nes War, CJ: 

H aid Mr. 	R. Bhattacharjee 	learned Senior 
Couns 31 appe 	ing for lb 	writ petitioner and Mr. B.C. das, 
learne I Senior Counsel 	ppearing for the Respondent N.1 
tol5. 

A grieved I y the order of the learned Central 
Admin strative 	ribunal ii 	Original Application No. 247/2004 
dated 	3.01.2 	)6, the 2 	Respondent therein preferred the 
preser t writ pe ition. 

F 3sponden Nos. I to 15 herein are employees 
of the State of 	ssam, w io have been working with the wr4t 
petitio ier 	on 	eputatior 	with 	effect 	from 	various 	date, 
details of whicli are not 	cessay to discuss for the present 
purpo e. 

( 1disputecj facts are that the State of Assatn 
and 	tie writ 	'etilioner entered 	into 	a 	Memorandum 	Of 
Under tanding dated 26. 2.2002 wherein it was agreed tiit 
the R sponder t No.1 to 	5 herein would be absorbed in the 
servic 	of the 	vrit 	if petitio ier, 	such repondenls 	opt to be  
absor ed. It is the case 	1 the Respondent Nos. 1 to 15 in 
the 	ovemer ioned on iinal application 	that all of them 
exerci ed theii option to be absorbed in the service of the 
writ p 	titioner. 	otwithst riding their exercise of such optioft 
the W( t petitio er has no 	taken any final decision to absorb 
them. 	Theref( •e. 	the 	F espondent 	No.1 	to 	15 	filed 	the 
bove nentioni d 	OriginE 	Applicatioti 	No.247/2004 	before 

I'. I ugh Court-SlOt -80.Uf)() 
- 	.5....S . 	 .- -. 

21 -5-2001 	
i 

19 
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______________ 

H 

Noting by Officer or 
Advwaie 

Serial 
No 

Date 
. Ornc notes, epons,orders or proceedings S - 

W,th signaiti re  
2

1 -Ge 
3 

4 

with th prayer as follows 
- 8.1 	TI iat; the H n'ble.Tribunal be pleased to direct 	. he 	Re pondents to 	give 	the 	cadre 	pay 	and 

31lowancas to the applicants,at ESIC norms and at- 
iar with: that of th ir counterparts in the ESIC w.e.f, 
4.04.2 )3 with all consequential service benefits. 	- 3.2 	T11at the H n'ble Tribunal be pleased to set 
side or 1. quash t ie order bearing letter No. A.11(ll)- 

3I2003- M(HQ) d ed 30.11.04. 
3.4 	1 at the l-1 i'ble Tribunal be pleased to direct 
he resp nderits tc refix the pay of the applicant with 
mmedja e effect. - 

8.5 	T at the le ponden(s be directed to formulate 	- the 	det lied 	tern and 	cdnditions 	for permanent 
absorpti ri of the 3pplicants in accordance with law 
and with ut any pr judice to the interestl prospects of 
he appi cants anc to absorb them thereafter in (lie 

SSIC or their iridviduaf option within a reasonable 
time liar e. - 

It is also the griev- rice of the Respondent No. 1 to 15 
that th nigh the I have be n serving under the writ petitioner, 
they a e not bc ing paid c n par with the other employees of 
the 	V nt 	petit oner. 	Ti ?refore 	they 	sought 	that 	their 
emoiu nents b brought E t par with the employees of the writ 

• petitio ret. 	Thf writ 	pe itioner 	b 	communication 	dated 
30.11. 004 de 'ided to cl  ive only limited relief, but did not 
choose to brin their em uments on par with the employees 
of the ESIC. It was lurti r prayed before the Tribunal that 
the 	V it 	petiti net be 	Jirected to 	absorb 	each 	of the 
Resp ident N .1 	to 15 into the service of the ESIC with 

 effect torn acti ial date of their joining theservice of the writ 
petitioi ier. - - 

The Tn unal 	alt r elaborate 	consideration 	of the 
matter came I the con lusion that as there is no dispute 
regard ng absc rption of tie applicant/ Respondent No. 1 to 
15 eiu ier betw en the St te of Assarn and the writ petitionr 
or bet ieen th - abovernt ntioned respondents and either of 
the at overnen loned par ies, directed the writ petitioner to 

i. 	1gh Court-8/oI-80 000 2abQ1V)he RespondeniNo. -i to 15 into service of tha 	vni 

---------------- 



Nosing by Officer or 
Advocate 

The gri Vance of he writ petitioner Is that though tli 
writ p titioner s agreca a to absorb the Responderìt Nos. 

to 15 as a m ter of fact have already been absorbed by twd 

com,i unicaIjo s dated 17.09.2007 and 08.10,2007 with 
011cc flOW 01.01.2000) the impugned order of the Tribunal 
did i ot spe fy the d te with effect from which these 
resp ndents re requir to be absorbed. The grievance of 

the nt' petiti ner is th I the Tribunal ought to have fix an, 

elfec ive date for absor tion of the respondents We are not 
incli ci to g into the question for the reason that it is 
bouc it to our notice th during pendency of writ petition, as 

afre Jy indic ted abov , the writ petitioner took decision to 

abs b the esponde it Nos. 1 to 15 with. effect from 
01 • 0:  .2000, 1 ut not wit effect from the date on which each 

of ti .Resp ndens joi ned SeiCe of the writ petitioner on 

dept tation. S ch decisi n of the writ petitioner fixing the a(o 
of at sorption w.e.f. 01. L2006 has already been assailed by 
the Respon ent No. 	to 15 in Original Application 
No. - 9/200, 'hich is ow to be decided by the Tribunal in 
the bovem itioned m tter. 	 . 

In ie of the h t that the writ petitioner has already 
tak n a deci ion to ab orb the Responde,its with effect from 

01. 1.2006, he grieva ces of the writ petitioner, in our view, 

is o ly marg nat and not call for adjudication in this writ 

peti ion, Th writ pet ion is, therefore dismissed at the 
adn Ission s ge. 

Z '27 	ceir:j3 10 8 	UE 	py co
&S\) 	

. A• 

Auffio,jc(l (J/ 71i Ct 1. 11372 	-----.-- 



i~g~ev4x it  pqaf: ... 	 WAHATI 

DESPATCH NO. 	 ,AHATI 	c 

PLIOATII TO. 	 p 

MISC.PETITION NO. 

cO?rEMpT PETITION NO. 	 200 

RE'!I.EW b?PLiCTION NO. 	
-- - — -.----- .- 

	 __j 

	

f. 	 JAPLICA? (3) 

	

VERSUS 	 . I 

	

7 	V Iy'J 	 './RESPONDENT(S) 
- 	

.- 

To 	 -- 

: 

Please find herewith a copy of Judgrnent/F —e-4er dated 

•._JL _pased by the Bench of this on'ble Irrihurial corn-. 

prisinq. of Hon'ble Shri..J1' ' ( 	 L..Vice.chairman and 
Hon'ble Shri.J~. ._ ember(Admn)  in the abOv rioted 
case for information and necessary action, if any. 

Please acknowled the receipt of the same. 

By OrIer 
Enclo : As ubov 	 . 

(Copyof the Original Application 
in OA,No. 	/200 	 . 	 SEcTION OtFICER(JTJDL.) 

Memo.No. 	 Dato d 
Cofly for information to 

r.As--Miss /1}\PWJ3 	fdvocate,Gauh3ti High Court. 

	

. Mr. s-M-s 	/ Sr. CCSC, 

- 3. 	 JRly. St4ndinci Ccunsel/ 
x.,o - 	 rtAdvo.ce, 'ssam, 

Mdq'al3ya/ Manipur, 
Na'aland,Tripura and 
1r'unachal Pridesh. 
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• 	CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	bUWAHATI BENCH, GUWAHATI. 

O.A.No. 39 of 2008 	/ 

'. 

 

GuwAatL this the 11' Api-il, 2008 
CORAM: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman:- '. 

The Hon'ble Mr. Khushirarn, Member [Administrative]) 
' Dr.Pranab Kr.Sarma. 	 . 

Dr.Pranjit Barman 
Dr. Pradip Kr. Bordoli 
Dr. Nalini Mohan Das 
Dr. Nava Kr. Ggoi 
Dr. Apurba.Kr. Saikia 
Dr. Tarun Kr. Bhuyan 
Dr.Bhaben Rongson 
Dr. Kabin Tumung, 
Dr.[Mrs.] Sikha Sarnia 
Dr. Karabi Kalita 
Dr.Chandan Choudhury 
Dr. Dipak Chancal Borbora 
Dr. [Mrs.]Mandira Sarma 
Dr.Biresh Banikya 
Dr.[Mrs.JSavita Katoky 
Dr. Manjima Baishya. 

[All are working as General Duty Medical Officers in the ESIC Model 
Hospital, Beltola,1 Guwahati-22, Assath under the Employee's State 
Insurance Corporation. They are on deputation from Govt. of Assam]. 

A - 1. 

'Applicants 
By Advocate Mr. M.Chandra 

Versus 
I Th6 Union of India 

Represented by the Secretaiyto the 
Government of India, 
Ministry of Labour and Employment 
New D1hj-1 10 001 

	

.... 	2Ernployee's State Insurance Corporation, 

	

(.:'•f 	 Rpresented by the Director General 
rp1oyee's State Insurance Corporation 

• 	P nchdeep Bhawan. 
: 	2 

 
I.G. Marg [near Bal-Bhawan],Ncw Delhi-i 10 002. 

3. The Director General 
• 	Employee's State Inurance Corporation 

Panchdecp Bhaw'a!n ):f 

A. 

I.. 
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C.I.G. Marg[ near Bal-BhaWafl] New Delhi-li- 00 

The Medical ConlmissiOflef 
Employee's State Insurance Corporation 
C.I.G. Marg [near Bal-BhaWafl] New Delhi 110002 

The Regional Director, 
Employe&s State Insurance CorporatiOfl 
Bamunirnaid111, Guwahati 781021, Assam 

6.The Superintendent 
Model Hospital 
Employee's State Insurance Corporation 
Beltola, (Juwahati-lS 1022, Assam 

7.Govt of Assazn 
Represented by  thó Sccretaiyto the Government  of Assain, 
Labour and Employment Department, 
Dispur, Guwahati-781906  

8.The Commissioner and Secretary to the 
Labour and Employment Department, 
Dispur, (Juwahati 781006 

9.The Administrative Medical Officer, 
ESI Scheme, Government of Assain, 
Zoo Narangi Road, Guwahati 781 021 

By Advocates Mr.G.BaiShYa' Senior Standing Counsel' for 1he Union  Of 

india and Mr. R.Das for Respondent No.2 

VlCEdHAIKMJ' 

It is alleged that Doctors [17 in number] of ESI Corporation [initiallY 

State Govt. Service] were absorbed in came on deputation from the Assam  

ESIC with effect from 01.01.2006; although similarly placed Doctors of 

Kerala State were absorbed with effect from 01.01.2003; for which 

• 	representations were submitted claiming absorption [in ES1CI from anterior 

with the RespOude dates. During pendency of the said grievances 	
ilts the ,  

0 

' GY 
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	 kA~ 

foresaid. 17 DoctO have approached this Tribunal with the present 

Driginat AppliCat0n filed 
under Section 19 of the Administrate Tribunals 

Act, 1985 with follong praye 

8.1 That the Hon'ble Tribunal be 
pleased to declare that the 

" 

 

appliCaI are entitled to the benefit of absorPtiofl w.eI.04.04.2003 

i.e. 	

om State 

from the date of taking over the 
ES1C Model Hospital fr  

in the light of the  draft  terms of absorptiol1 contained in the 
of Assam 

 

CorpO1at1l letter dated 03.06.2005 and also in the light of the 

decision of the Cot oration to extend 
the benefit of absorptiohl to the 

deputati0fl working in Asra1fl ESIC 
Model HsPitaI, Kerala 

i.e. from the date of taking over of the Asramam Hospital by the 

ESIC i.e. w.e.f. 01.01.2003. 
8.2 That the Hon'ble Tribunal be pleased to 

direct the responde 

to pass necesSary oder/o1' granting the benefit of absorption to 

the applica1 w.e.f. 04.04.2003 by modifying the 
jpugned letter 

dated 29.12.2005,31.03.2006,08.08.2007,08102007 and any other 

letter where date of bsorpti0fl of the applicants indicated as 01.01 .06 

8.3 
Costs n. 

	

8.4 Any other relie[s1t0 which the applicant is 	ttled as the 

Hon'ble TribUlla1 may deem fit and proper." 

	

C notiCeS to 	 Respondents  
2. On 27.02.2008, while asking to jSSU 

at 

proadfl1iS0h1 stage, learned Senior standing Counsel for he Central Govt. 

was also asked to obtain uctiOflS• A copy of the order dated 27 .02 .2008 

ior CGSC 'on 04.03.2008. NoticeS we re 

was supplied to learned Sen  

actuallY issued to the RespOflde 	
on 05.03.2008. No rply has 	been 

Cti0 have ye been provided to 

filed by the RespOfldt5 as yet. No instrU 
 

F1 
learned 

Sr. CGSC in the mattet by the RespOfldeats. 
ovCVer, Mr. R,DaS, 

sel has entered appearance on behalf of the S1 CorPOrati 
rol 

/ •;'_ etui" 
' 

' I  

1S• 	 .. -$ I, 

1 
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• 3. 	Heard the Counsels appearing for the parties. 

	

4. 	tn an earlier round of litigation in 0A247/2004 [before issuanc 

of orders for their absorption] the point in issue, raised now in th 

presot case, was also raised and answered [with the following words] b: 

this Tribunal on 03.01.2006;- 

"7. The applicants have got a case that they are entitled to get 

pay and allowances from 2003 onwards since they have 

submitted their option in terms of the MOU and the draft terms 
of absorption, particularly in view of the clauses contained in 
the MOU. and in the draft terms of absorption to the óffect that 
they will be absorbed from the date of deputation in ESIC or 
from the date they joining duty whichever is earlier. 
According to us, these are all matters which the ESIC has to 
consider and expeditious decision has to be taken." [emphasis 

supplied by us] 
Thus, rightly, the Division Bench of this Tribunal [vide order dated 

03.01.2006 rendered in OA 247t2004] loft the policy matters to the 

consideration of the ES! Corporation. While absorbing the Applicints, the e  
10 

Respondent Organisation has omitted to absorb the Applicants with effect 

from the date of their deputation [from State Govt. of Assam] to ES! 

Corporation; for which grievances were raised before the authorities of ES! 

Corporation, rightly, by submitting representation. They have also raised, the 

question of discrimination; for the ESIC alleged to have absorbed 

similarly placed Doctors of Kerala with effect from the date of their 

in ESIC. 

Since this case involves a policy matter [pertaining to absorption of 
. 	 I  the Applicants with eftect from the date of their deputation or from he dat 



•1/ 	
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absorption etc] and since the grievances of the Applicants [raised in 

shape of representations dated 25.10.2007 under Annexure-XXIV series] on 

the said point are stated to be still pending with the Director General of ESI 

Corporation, without any waste of time, this case, is, hereby, disposed of 

[at admission stage] with direction to the Respondents to treat the copy of 

the. present Original Application as a joint representation [of the Applicants] 

addressed to the Rspondents and consider the samelthe grievances of the 

Applicants [as noted in para 1 above] and pass necessary consequential 

orders expeditiously; preferablv within 120 days from the date of receipt 

of a copy of this order. Each of the Applicants shall remain free to put up 

their individual representations [giving all details about themselves, which 

they should do by 1 5th of May 2008] and the Respondents should take the 

same into consideration, while considering the grievance in general. While 

- considering the case in hand, the Respondents should examine as to whether 

in cases of the Doctors of Kerala, the ESI Corporation has absorbed them 

with effect from the date of their n/from any antenqr date and, if 

that is so, theri they should not discriminate the Applicants. 

7. 	Send copies of this order to all the Applicants and all the 

Respondents in the address given in the Original Application and freTe 

copies of this o'deb also handed r to thMvocates appeafing for both 

• 	 I 	 . 	 . - 

	

/sôt''reN 	 . 	 ManoinjanMohanty 
- 	 \r)cechajnnan 

Sdf- 

TUE COPY 	
N 	 Member(A) 

•: 	 .s 

cm 

rr . 	-' 	 .. 	

. 	 •... 

11-~ 

MI 

\\lc1ltI'4 

TtPi 
Seci:L)r Qfhr (JudI) 

Central Adnt'' 	Iribunal 

f3nch 
tj 



	

IWJ$ 	 - 
.TIBENH 

ION  

1. a Name pf ha App1iCafl 	: 	
I 

b RespondentS -. Union of India & .OrS 
c No. Cf 5pplicaflt— 	 0 

prop 2e Is th app1icti0fl in the 	
er form :_YeSi 

. Wnether name & Desxription and addre3 of all the papeS been 

furnished in use tit1e YES/ 
• 4. Has the application been du lçsigned and verified YES/ 

Have the copies duly signed - YES,JI 4 

Have sufficient number Of copieSôf. the application be?n filedYES 

ether ll the annexueS parties are ip1eadeS-
. W ther nfli5h translation o decumerits in the .LanguageYES/ 

• 9. Is the apiliatiO is in time :— . yE0 
10. Hs the Vak al atname//°f Appear nce/Author is at ion, filed YES 

• ll.Is the applcatiOfl by .IP0/BD/F Rs.50/;.42 3 	- 
• 	i2.Hs the eppliati0fl is maitrahle : YF'. 

• 	13.HaS the imp jC order orignal duly t.este bn f!1GdYES/. 

14.HaS the legible copies of the anney.ures duly attested fi24_YE 

015.HaS the.. Index of décumentS been filed all availahJeYE >> .  
15.Hes he requed number of envoloped becring full address 

of the respondntS been fiied : 
17.Has the declaratiah as equird by itc-T 17 cf the fDrm:—YES. 

186Vhether the relief soght for arises out of the Single 
19.VetheI the interim reief js .prayed for 
20.Ifl case of condonation of dely is filed it i:supported:—Y/' 

• 21.Wnether this case can be heErd by 	
ION BENCH 

22.Any other poitS 	 • 
23.Resu]t of the scrutiy with' initial of t 	5rutifly Clerk- 

r) 	
• 	 - 

/ 

• 	 • 	 . •- 

• 	 0 

•. 	 • 	
•- 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

G.A.R.6 
(See Rule 22 (1)] 

RECEIPT 

No ...... .1 Th8 	 Date.. 

Received from 	 with 

Letter No .... .. .... . dated .......................... 20............ 

the sum of Rupees.. 	 ..................................................... 

on account of...  
...................................in payment of.................................................... 

Signature 

a. 	..... 	 Cashier 
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TN TE CMTP AL &flI 	jI 7 TRW1 TNM 

GUWAHATI B NCH GUWAHATI 

O.A. No. 	/2006 

LTnion of hidi & Os 

LIST OF DATES AND SYNOPSIS OV THE APPLICATION 

05.1n990 	Anplicant appointed as medical and Health officer under 
the Dept. of Health. 

2C'4.2003 	Arplicant was placed on deputation under the ESI Model 
Hospital, Beltola, GuwahatL 

ni 'crn 	 ,-•-..-i 	 -. InGurance 
corporation (ESIC) in a meeting decided i6 take ow.r the 
existj.nc ESI Hos -oitai& run by the Stite Govrrtments uid to 0 

convert them into "vfode1 Hosoitals" to he run by the 

175,01, 07.11.02 	The E5IC conveyed the above stated deds±on to the Govt. 
of Assam and asked for consent. 

(Annexure-i & II) 

22.11.02 and 12. 12.02-. The Govt. of Assarn communicated its consent to the Govt. 
of India and the ESIC and decided to hand over the ESI 
Hospitals at Beltola, Guwahati to the FSTC s proposed. 

04.04.2003- Memorandum of understanding (MOU) was signed by the 
representauves of the Govt. of Assam and tle ESIC whereby the 

• £51 Hospitals at Bel.toia, Guwahati was handed over to the ES1C 
w.e.f. 4.4.2003. 

(Annx'xc- III) 
10.04.2003- Notification was issued by the Govt. Of Assan-i. whe ebv. the 

services of the aDplicant were placed under the dispos d of the 
odei Hosoitals 	eitoL1 -under ESIC on deputatioi bas.s-iiutiatiy 

prwd ui ojit year 



(V 
c 

29.03.2003 Govt. of Assam extended the deputation period for another one 
yeaar 	 .1 A 

VV ..1 

(Ann exure- V) 
13.07.2004 ESIC doctors issued a letter where it was sted that period 01 

deputation of doctors and staff of the model hosptaJ shall be three 
years from the date of taiing over the Hospital. 

J-PJiexure-Vf) 

	

iT 9 20u3 	Gcvt f Ass-in-i xont rte tne optior cf the pp11cart t-t 	SIC 
(Annexure. 

29.9.2003- Medical Supctt; ESIC Hospitals, Ueltola asked niormation's from 
uiE '..iOr L J1 .CD.LLE cWL '..LJj 	 iV J 	1i)J.&'m .O uv 
exercised by the Govt. of Assam. 

IA ._. 	..TTTT\ ii 	cur v n 

fl 	 1 1 	 • I 	 • 	p ie . omimssloper pa 	TO toe ovt oi im-, 
Deptt. of labour an 	p d Fmkmen se.nt the informatio!15 

t1, the ESIC hi Weir !etter aateu g 2003 aru Ub&1 

communicated the terms and conditions for deputation of 
the applicant and other deputatordsts in the Model 
Li 	 L?JC' 	 -,.j.- 	 a.-.. £ 	 JLJ1 -, JLj1, i '..&L 	 .LL' W.L.. was  Lt4 to 
take necessary action for rieasin the pay to 
.1 	 the .. - 	._._ iL 	i_L_ 	Ct1 . - 	 .L[VUL Lite &.UX VI L.ur.fl VLit 	011 UJ.UULa.I)1E LI 
per optor!s exercised by them individully Thefr servee 
recorus were uso folwaTf-iedl. rnerewith. 

(Annexure-IX) 

	

12 0! 22 0 	Appiint sia mtu nis :epruem t.on for fLa 1ae:I f lts p y 
• and a].owancesj cadre pay as per ESIC norms to the Medical 

UOnuriissjoner, New Delhi. 
ii 

	

3 	- 1 C'Lt±tC,'.44.C- I.J 

i;L.. t7c Tc' 

	

.- 	jLi 1_'-iLWj, 	 ?&1jL VVjt)L! &O 
for release of nay and allowances of the arvnlicant at ESTC 
norm but with no results, 

30 H'NII11L ET the letter dated 30.11.04 it has been arhft-rarjjv decided to grant 
10% deuratton allowance to the applicant who are working in 
deputation in vo!ation of the conditions [aid down in FRSR as vdl 
in violation of the conditio taid down in MOU as well as Director 

T1,.j.. 	(v) It.1.(:1 '..LIIU..%.1 it).Uj,IjJ. 

(Annext-Xjfl. 

	

')(V 	fl.. ......1 	1. 	T.' 	1 	, LIh LYLreCLUE 	eirat. 	Utu u uis 	Lt'LU[ wth 
deputationist are entitleci to draw as per their option either to get 
p o"UIP uepuLu!01m4 iL<ea unar 'rnu tws or ioCu 
the post in parent department piUS deputation allowances as per 

-- - 



Govt. of India's rules and thIs oMIon or choosing pay scales has to 
i i1'jj U1Lt 11L%.& iJL 

(Annexure-XjjJ) 

t1(1i2O05. Medical Corrunissiot.er. ESIC, forwarded copy of the draift terms 
md conditions for periunent absorption of the applicant including 

	

r2t1-4. TArh0 	 ii dri±c tier basis, 'Ti trig- E;f !\loii Ec'sp.xai e1LcIi seeking vielvs jjIlei, (flimeps or the Gc% t OX 
.Assam if any, requesting the Govt. of Assam to furnish the reply 
within a period of 3 months otherwise it will he Presumed that the 
.7jV t. .'L 	.Sfli 	ID .LI.L 

 
agep

iILeltt YV IL.LL &it Wflj kerIns CLLLL( 	IaL,La 
prepned by the ESIC aiid oinmoncated through letter dated 
O3,0605. 

it is further stated ip the cc muneaton dated 03M6.Q5 that 
t1i Conranop inTs io €x-,edw the nroc 	nI - PsorçTlop sincc 
he icc 	c snc- tfl(y 	 rc 	 frmni 	rr LL 

Sthte5. 

Annexure- XIV) 
0301.2OOb-. The.Hon'ble Tribunal passed judgmera and order dated 03.01.0 in 

N 247/04 directing the respondeDt ES1C to proceed and 
implement the dxali terms and conditions as agreed by the ( -t. of 
Assam for absorption of the deputatic'rtist within period of 6 
months. 

(Aniire-XV) 01. 2o i  02 12 	 per)h11 after 11 irrncmand  3 th 0b ?es3rte o fre?i1 recrujip of reu oit 
Offices an4 accordinlv offer of appointment has been issued at 
least to 4 Doctors when already 2b doctors (20 deputauoni 
. 	 __ 	

nL 	
n r . 	 I44. 	JCL*i 	

, wokmrc as agiinst the total strength of 26 general duty Medcaj. 
tii .'i1itI D 	D UL1 a t'f'iflI 	W. 	 LLaI L LUt .1 	 a aa, iii ordor 

	

o avo. id Fh 	11OIaflWfltdOc n of the nIov1'ons 	itoied m 
the M9TJ s 	 id the nrk rri 	a f ui 
and cder datd 0301.0h started the process of fresh reifnents 
ot'  the MeUicai uthcer. in orcier to repi1nate the apphcant in their 
t- --."-  

- 	' 	(AflnexureXSJj) !iO 	Lpp ca"t, of U ,-\ "o 4c/J04 arrc' 'iir; h5 r i5rat-' -ie' 
before hnvlle IDEe L1011 of Lite iudgment and order dated 03.01.2006 

a:oIoLLhLd Lims  lji,)flbk T1ibnJ th Cu h 0 A N 3 /200L 
rçj the Hun ble ( out ater hea.ftflc the namt.es 'veie r'Ieasrd to 

ao iuterjjn order of Status ouo kvou.r Of Uia' at,jüL 

Hence this Original application before the Hon'hle Tribunal. 

rm 



IL 

i L' 

That thç J-tori'bk Tribunal be pleased to direct the Respondents to flow 
the applicai* to tontiime i1i seivce on detmtation basis till compietioi of 
exer:ie: of absorption of the applicant W. terths of the j udgnent and order 
dated03012006 passed in'0A. No. 247/2004 as well as in terms of MOU. 

That the Han'ble Tril,unal be pleased to dedare that applicant are entitled 
PC wrciUea Wr a t'orpnup r tCr_P5 of HenOrwuum of 

L1T1IrStAndhmr as ITPII as tr' +erirs elf tjhn 1tcmeir 	orcer d-ied 17 

03.0i.200b• passed in O.A. No. 247/2004 by this Hon'hle Tribunal as wel as j 	7 
in terms ok MOU. 	 1' 

_ry* 	 - 

4, 	Any othe± relief(s) to which the applicant is entitled as th Honrbie : 
Tribunal may deem fit and proper. 	 -. 

lnterm order jrayed for. 

	

)r1nor 	ing1 	, m i-} 	.rrthg ,cr th3 anrh ?fl i--rri. 	hw iiernc- 
) L" 	 -. 	1 ---.-- 	 --• 	- ---------------- 

	

relief: - 	 - 

'CL 
r'--' / 	 ue 	I1_UL1i rJpnt4uOH dhe t- r 

Tribunal he pleased to pass order of status quo til1 disposai.of the Orignal 
Applicalici-i. 

2 	Ti a i me Ho ii } 1 e "i i- us' ne 'meu o wrt. t u rpoi-ij 	ESIC v 
Ilow the pp'irt t witwn n' s'-r"c op 1Pputitir bAsis tin 	rs-d 

of this Original Application. 

INA 

I 



TN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	 1T TILT L iT & fiT IM T!TF!TT 1!TTWLT L Ti L 71 U VV fl1t 11 D EIN Lr1 ' Li YV J- IT1  

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Tilleof the case: 	 O.A. No. 	L2006 

- 	Dr. 13rat-.rBanikya. Applicant. 
- Versus - 

Union of India & Others. 	 Respondents. 

INDEX 
CT o L • A..-.......... 

LL&A uI. fl...,.-.., 
I Cii U..UIC1I EL.....e I & !L.. I a& 

No.  
01. ---- piiuttion 1-19 
02 1  ---- Verification -20- 
03 I Copy of letter dated 17.05.01 •- 	242 TT f'__,- 	,  •_Jy 	'.' 07.11.02 .    

• 	031 III Copy of Memorandum of Understanding 
dated04.04.03.  

06 IV C o p y of notification dated 10.04.03. 29- 
V 1 Copy of notification &ect 293 04 

1W -1T C 
'-'F'Y 	 LJf ..PX. 

091 VII Copy of letter dated 1709.03. 92- S.4 
10! Vifi Copy of letter dated 29.09.03.  

• lii TX: Copv ofletter dated  
12 X Copy of letter dated 12.01.04. 
12 L.J VT /..L 1 	i. 	A 	fl 	fl4 -.J' y 	.JI UCL '..LCWA  71 
14, XII i Copyoftheorderdated 30.11.2004.  
151 	_ Xlii 1 Copy_oftheD.Oletterdated10.01.03. 
161 XIV 
_ 

C0pvofthelatterdated03.06.05. 
17 XV Cops'_ofthe_uc1 ginentdatect03_01_ Ut, 
:I8 XVI Copy of the memorandum dated 27.1.06 and 

02.02.2006. ________ 
19 	_ XVII A Cop)_of theordei_dated 0882 2006 

Filed by 

Date: /. ô. Advocate 
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IN THE C'ENTPSAL ADMIN1STgAThE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 
(An Application under Section 19 of the Administrative Tribunals Ac1, 1985) 

O.A. No. __t. 	 12006 
BETWEEN: 

Dr 	irs1.: 	.Banikya, 

S/o. Late Chandra Bardkva Umesh. 
Working as Medical officer on deputation, 
t'cT 1r1tJ, 	:1 iJ.L 1'V.W!itj iii'1La1. 

8eltola. Guwáhati-22. 
Asant 

-AND- 

The Union of India, 

Represented h 	the Secretary to the 
ov ernmern or rnua, 

Mui', cf T abniir and iu1piovTnPnt 
New Delhi. 

25 	The Director General 

EmpIovee' Stat. insurance Corporation 
Panthdeep•  Bhawan 
v1_ rwud rutlu 

New deThi4 10002. 

3 	The Medical Commisssioner, 

e's Sta te Insuran Employe 	 ce Corpora Lion 
Paichdeep Bhawan 
KotIal<oaci, 
New deihi4l0002. 

4 	The Regional director, 

mpkoye 	State Insurance CorporaUo. 
Assam. 
]flh111iiThrdaT 

Guwahath.781021. Assarn, 

5. 	The Superintendent. 

Model Hospital. 
Lmplovee s State Jnsurante Lorpoj ation, 



Yb 
I- 

:1 

I3eltola, 
1b- 17Q1(YV) 

(t&I 	7L 	 fl1.. 

The Commissioner and Secretary to the 

Government of Assam. 
Labour and Employment Department, 
Dispur, Guwahati-781006 
Assam. 

The Secretary to the Government of Assam,. 

Labour and Employment Department, 
fYispur. Guwahati-781006' 

S. 	The Adniinistrathre Medical Officer, 

F.ST Scheme, Government of Assam, 
Zoo Narangi Road, 
Guwahati-78 1021, 
Assam. 

Res1pondents. 

DETAILS OF THE APPLICATION 

1. 	Particuk of order(s) .ag1nsi which this apikaiion is made 

This application is made not against any particular order but against the 

apprehension of repatriation in the parent department in total violatiOn of 

Memorandum of Urderstanding (for short MOU) signe4 by the Govt. of 

Assani, as well a ESIC on 04.C4.2003 and also in violation of the judgment 

and order passed on 03.01.2006 by this learned Tribunal in O.A. No. 

247/2004, in case of similarly situated employees, wherein it has been 

directed to ESIC to proceed with the matter and to implement the terms 

and conditions contained in the Memorandum of Understanding and the 

draft terms of absorptioi to the effect agreed by the State Govt in their 

written statement within a period of si>: months from the date of receipt of 

this order, hence this Original Application. 

2 	 Turisllction of the Tribunal. 
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The applicant dedares that the sublect  matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

	

1. 	LimItation. 

The applicant further declares that this application is filed within the 

iiniitatior prescribed under section-21 of the Administrative Tribunals 

Act, 1985. 

. 	,•.1 racts ur me 'ase. 

	

4.1 	That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution. of 

Tndia, he belongs to SC community. Applicant is presently working as 

General Duty Medical Officer, on 4eputation basis in the ESI Model 

Hospital, Beltola, Guwaliati, Assam. The applicant is a Medical and 

Health Officer, Cr. Iof the Govt. of Assarn. He was initially appointed on 

05i1.1990 as Medical and Health Officer under the depaitment of Health,, 

Labour.and Employment. Govt. of Assam and he was placed on deputatio 

on 2504.2003 under the ESI Model Hospital. Beltola, GuwahatL Assarn. 

4.2 That under the initiative of the iVithistry of Labour and Employment, 

Govt. of Tudja the employee's state insurance Corporation (herein after 

called as E5IC) in its meeting held on :  16.O22OO1 decided. to set up some 

"model hospiLils" in all the sL tes by upgrading the existing ESI Hospitals 

run by different state Governments in respective states and taking over 

those hospitals under the fold of the ESIC. Pursuant to the decision, the 

authorities of the ESIC vale their D.O letter No. V-13/14/i/2001-Med.1 

dated 17.05,2001 and letter No. V-13/'14/1/2001-Med..1 (Col. Ii) dated 

07.11.2002 requested. the concerned state governments including the Govt. 

of Assam to accord their consent. The terms and conditions of deputations 

of staff and, inventories were also annexed to the letter-dated 17.05,2001. 

• 	c_, 



(Copy.  of letter dated 17.05.2001 and letter dated 7.11.2002 

are am. exed hereto for perusal of Hon'hle Tribunal as 
- 	 ---------T 	.J TT  itniei 111

d 11 i-espetuvtv j. 

4.3 That in response to the proposil aforesaid, the Labourand Employment 

department, Government. of Assani decided to give consent on the 

proposal and to hand over the ESI Hospital at Beltola. Guwahati to the 

ESIC and Commtnjcated the State Governments decision to ESIC and 

Govt. of India vide letter bearing No. .GLR 131 1/2001/123 dated 22.11.2002 

and No. GLR 131/2001/125 date(4A- 12.12.2002 respectively. Thereafter 

series of correspondences were made and meetings were held between the 

authorities of the ESIC and the Govt. of Assam in order to work out the 

detailed modalities of handing over! taking over of the ESI hospitaL 

deployment of Staff and terms and conditions thereof etc. Eventually a 

memorandum of. understanding (MOU) was signed on 4.4.2003 by the 

officials of the ESIC and the Govt. of Assarn whereby the ESI Hospital at 

Beltola was handed over to the ESIC w.e.f 4.4.2003: 

(Copy of memorandum of understanding dated .0404.2003 is 

annexed hereto for perusal of Hon'bie Tribunal as 

Annexure-!fl). 

44 . That pursuant to the MOU dated 04.04.2003, all the officers and staff 
C'CT 	 L.. YV .j1.jj1[" ill 111t L,Y1 LMULLL1 UIttLUi ULU \..t) '1 . LL .Yifl1 vv ci u ittuji b under 

the disposal of the 151U. AccorWnglv.. the Labour and m1ovmen-t 

Department, -Govt. of Assam vidle its notification No. GLRI2I,/2003/6 
.1 	 .-L...s.L. 	.-1... LaLL iJ.±..,AJW Flit1 c..L ULC ,ui v1sc Oi ULL 	JiLtuu 11bO fluci uiC iDOSL 

of the Model HospitaL Beltola, under ESIC on deputation w.e.f 04.04.2003. 

initially the tenure of deputation for one year we.f 4.4 2003 and thereafter 
!..L- r'T D 1') I'(1A" ID T/1.0 ,- 	.l (C2 ')fl(d t0 iu.i.jii i'%J. ¼JL.j\. J/ 	J3/ I t. if J.J7 .UCLCU 2 03 h.JJ± 'Ji .JJV L . SJj 

Assani, it has been extended for another year we.f 04.04.2004 Which 

would expire on 04.04.20(15. Further, th ESIC authorities Tide their letter 
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No. A-Il (I1)1/03-DM(HQ) date 131.2004 communicated to the çovt. of 

Ascam that the period of deputation of doctors and -,táff of the model 

hospithi shall be three years from the date of taking over the hospital 

which means that the period of deputation of the applicant will now 

expire on 04.04.2006. 
r.._ .0 	 .LJ L_J 	 J u itt n1t.tuvfl uut iU•±hVVU 	ts.t 	 anu 

letter dated 13.07.2004 are annexed hereto I  for perusal of 

Hc'n'hle Tribunal as Annexires- IV, V and VI respecthe1y). 

4s 	That while placing the service of the applicant under the disposal of the 

ESIC, the detailed terms and conditions of the deputation were not 

precisely, spelt out. Subsequently the ESIC invited options from the 

applicant alongwith others for their acceptance for pay and allowai ces as 

per ESIC nOrms or otherwise, during the period of deputation. The 

applicant submitted his optioll on 14.6.2003, which was forwarded, tO the 

Medical Superintendent EST Model Hospital Beiltola by Govt of. Assain 

vide its letter No. GLR.153/2003/Pt.I/ 133 dated 17.9.2003. The applicant 

alonigwith other siniilarly situated Medical Officers opted for the pay• and 

other allowances/cadre pay, as per ESIC norms,, and furnished their 

respective date of increments etc. also vide their joint application dated 

12/13.05.2003. 

(Copy of letter dated 17.9.2003 along vlth application dated 

12.3.2003 is annexed hereto for perusal of Hon'ble Tribunal 

as Annexure-VIl). - 

d 	'T'L.i. ii.....A. . iL.. 	.L-..-.1 	 -L 	t'CTc' ti,... 	fl.li. 1... .:..-1.. tU 	11t5lt wciitC1 Ut 1V1LU1tU QUUCIIULLThLLflL L.Y1\... .1 	 DiLO1l VUt 

ms letter No. 432-A-23/11/1/2003-Estt./1660 dated 29.9.2003, addressed 

to the Secretary to the Govt.. of Assàrn. Labour and Employment 
department sought certain -inforniations' regarding options exerdised.bv 

the. applicant and wanted that the options should have been exe±cised by 

the Govt. of Assant 

. 	 c-y kr 



( 

	

(i 

Copy of letter-dated 29.9.2003 is annexed hereto for perusal 

of 'Hon'h!e Tribunal as Ainextre-Vffl). 

4.7 That in reply to the letter dated 29.9.2003 aforesaid, the Commissioner and 
Secretary to the Co'vt. of Assarn, department of Labour and Employment 

vide his letter No. GLR-153/2003/PL1/ 158 dated 29.3.2004 comintu-Ucated 

to the Medical Superintendent; Model HospitaL 1S1C, Beltola the detailed 
terms and. conditions for deputation of doctors and staff to Model 

Hopitai, ESI Corporation, Beitola. in the said letter II was requested 

interaia that necessary action be taken for releasing the salaries/cadre pay 

to the deputationists from the date of taking over of tlte Model Hospital 

i.e. 04.04i003 as per option exercised by them individually and the service 

records of the applicant was also 'forwarded therewith. 

(Copy of letter-dated 29.3.2004 is annexed hereto for perusal 

of Hon'bie Tribunal as Annexure-IX). 

t...i..L.. 	.....1.:.. 	. 	 i.1 	L. tiJlJnianL. 1uLwytfirI, tLLF1jU,jtJji 'J.I i.u.S ,JpLLJri. i.tiiCt ,en 

persuading fox fixation of his pay and allowances/cadre pay as per ESIC 

norms bit iith no res.ult whatsoever. The applicant subniitted' 

	

. 	 .1 i'jiuufl 	u.0 vvi. ituW.ijuCu ijv u.Iu 1Y1UCI n.WUIJnLM%.&LIL, ...Q1'.... 

model Hospital, Beltola to the Medical Cc'niniissioner, ESlC New Delhi 

vide letter No. 432.13/19/1/2003-pay-fixation/ 128 dated 12.1.2004. 

	

L.. CT 	 A 	 A 	 •t I u -. riuwfl iiu itiunSC,. utt. iai ULLt 	SOLinuu1L 7LUi Vfl.LC h iCLtC. 

no. ES1/DA/OM/04/08 dated 27.5.2004 urged upon the Authorities of 

the .ESIC to release the pay and allowances, or cadre pay of the applicant as 

per ESIC norms w.c.f 4.4.2003, But the respondents with their unusual 

apathy 'appear to be not at all alive on the issue. It is relevant to mention 
here that the ESI Doctors Association has been recognized by Govt. of 
Assam and the applicant i.. the member of the associat -iom As such the 

said association persuaded the Respondents for' payment of cadre pay to 

the applicant but with no result. 

t-_, 



(Copy of letter dated 12.1.2004 and dated 27.5.2004 are 

nnexed hereto for perusal of Hon'hie Tribunal as 

Annexure-X and XI respectiveM. - 

4.9 	That the ipplicant most respectfully beg to submit that the respondents 

are not only showing their apathy in the matter of pay of the applicant as 

stated above but have been acting in similar fashion in the matter of 

çiancnt absorption of the applicant in the E5IC. In the MOU dated 

4.4.2003. It l.as been specially mentioned that the officers and staff 

deputed toiSlC are absolutely free to ive their option for. peiaent. 

absorption in the ESIC as per existingrules of the Govt 11 ESIC. 
The ESIC vide its letter No. A37 (18) 1/2003-DM(HQ) dated 

9.10.2fl03 and letter No 432-A-27i'19/1j203-Ett?ditd 10Jt2083 

respectively,  notified some terms and conditions for absorption of the 

employees deputed to ESIC Model Hospital and invited options front the 

enipiovees for their permanent absorption on the terms and conditions 
laid down, or for their repatriation as the case may be. The terms 

conditions for absorption laid, down by the E:SIC contained some 

rrovisions. which were inconsistent with law and preiudicial to the 

interest of. the applicant. As such the applicant alongwith other staffs 

deputated to ESIC HospitaL Beitola submitted representations. on 

04.11.2003 and 22.11.2003 to the Govt of Assam seing some 
clarifications and objecting to some of the terms and conditions of 

• 	i 	, 	. 	. 	. 	.r. 	1. 	-1 	1 	•1 	I zwsorpjQ]5, uemmeritu to mcii interests ts sveaneu in me ietter uateu 

9.10.2003 and dated 10.11.2003 of the ESIC. The applicant therefore did not 
submit his option for absorptions without proper clarification/ 

'I'!" 	 (' .1 - 	1'. 	I 	 1 1 	1 • 	1.1 	1 	 (' • or me conumons ot'jecteu oy rum aitnougn some or tnern 

submitted conditional options. The representation dated 22.11.03 

aforesaid signed by $4 numbers of employees under deputation, induding 

rhe dppli( pt heiej-i, v c 	'wtrded to the 5'r-tat rh 	r f A,cii, 

labour and Emplovinent Department; by the Administrative Medical 

-r-- 
'.- 	. ......:........... 	: ............ 	.--..----- 	--------. 	.............. 
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Officer, iESJ scheme, Govt. of Assam vide its letter No. APO/Modei 

Ho/deputed staff/ epresentallon/O/QQi dated 2:1 22003 wherein it 

was stated that uncertainty prevailing with regard to permanent 

absorpüoii of officers and staff of ESI Hospital, Beitola on de _putalioii from 
(wr of Assamtn S1C 

4 10 That the Head quar-ter office of the ESIC, New Le!h1 i ide its lettet nto. A- 
/ ,)Anq-IT)M (HQ) dated 27.8.2004 has instiucted the Medical 

Superiiiiendent, ESI Model Hospital, Beitola to conduct a compara Live 

study of the recruitment Rules(R/ R) of the ESIC and that of the Govt. of 
Assam in. respect of Posts ., pay, qualificauons etc. so  as to ascertain the 
suitability 01 the employees deputed to the ESIC Model Hospital, Beltola 
for their permanent absorntiort, 

J1 That the applicant most respectfuijy begs to state thathis service was 

paced under the ESC in the interest of puHic service and following th 

MO[J. utullv agreed upon by-  the Govt. of Assani and the ESJC. Iut 
ntort1Anae1'I the pit' is Peither getting lus cache pa as pet tfle 

setiled ias or MOTJ nor his case of permanent absorption in the ESIC is 
a t..... ...L. 	... ._C 	A. 	_L tl_. .....,.  'ruj 	utit w.te 	, ULU L1[ 3 uLu..an. i Ch-L Lei1et ii. -'iit..r tiK Lr 	 I .  

his pesen.uncertain posifion has become a matter of gieat concern and 
yjjfL. hin 

4.12 That the Hon'hieTrjbwai be pleased to direct the respondeit Coioaôn 
t' pivvc aL" cigi'age to t'e 'q-'erercc o past serv'ces, 'tecia(jzat" 

nd their seniority, uider the state respondent, in the matter of 

subscripticn. aflothient of scale of pay, and in the matter of tEilrnent in the 
Model Hospital. 

4..1 -3 That similarly sith.ated employees, being hil -Llv aggrieved for non-
c:osidera Lion of their absorptioit as well as fOr iioiI-pvmerLL of salary as 
per .FS1C norns and more particularly in view of the imturned order -. 



Li 

bearing letter No. A-Il (i1)-3/2003- DM (HQ) dated 30.11.2004, whereby 

HQ Office of FSIC have sanctioned only 10% of deputation allowance 

with the ceiling øf Rs. 500/- per month to the applicant and thereby 

virtually denied the payment of pay scales In ESIC norms, in such 

compelling drcumsiances many of the simiarly situated 

enioyees/ doctors.. who were placed on deputation like the present 

applicant approached this Hon'Ne Tribunal through O.A. No. 247/2004 

and also challenged the impugned order dated .30.11.2004, which was 
1,.-..... 	 tOTC' ....:iL 

1LLtL 2U viOituuii Oi ui 	t.LI1U1L .liiiVLL ,lL UV UK tCJOfluL1it 	cfV1W 

the Govt. of Assam as per Memorandum of Understanding. However, the 

applicant at the relevant point of time did not approached this Hon'ble 

.1 IlL' LU LILt ULU I IC IS LUlthll LV L L LLI LC.L C.ULLWJ V CL 1I10 LI C i.l U ULCtUL7 UI 
S 

O.A. No. 247/04 and entitled to similar benefits in the matter of 

absorption in ESI Model Hospital; Beltola. 

Copy of the orde:r dated 30.11.2004 is enclosed herewith for perusal 

of Hon'ble Tribunal as Annexure- XII. 

&14 That it is stated that the Director GeneraL 	J(' fr his D.O letter No U. 
I 	Iiif. 	 //y)r!,TT(\.-1LiI(%I) 	('UI.....1_-L.---....--J 	_1 ..,.L... 

t55uiij ii w-uivi (ri. &uCu iv.vl..v'JJ it u 	eIt n1te ciei uv 

the Director General that deputationist are entitled to draw as per their 

option either to get pay nf ibe dellutafionkf fixed under normal rules or to 

draw pay of the post in parent department plus deputation allowance as 

per Govt. of India's rules and this option or choosing pay scales has to be 

made -as a Hospital unit and not individually, therefore it is dear that 
-----,--... 	i 	( L . 	 IL_l 	 L_ 	 . ... flLouueitL . WU'ueu 	 ..'V.iI...'/V': 1L&t 0et1I 	 0" 

I 	 0 	 - 

respondents Corporation contrary 10 the decision arrived at In the MOU 

to deny,  the legitimate dainis of the apphcant to draw scale of pay as per 
CTi 	 VCT 	. 
I"... lLUIil, ,1I ILL LEIC yyI_&ULL L J.LLt.U1V O1JLLU. LYIC- 

. YY 	IIL! 

therefore, it appeirs that the conduct Of respondent Corporation is not fair 

in dealing with the applicant and their causes. It also appears that the 



in1pugnorder dated 30.11.2004 
is contrar, to the opii 

th 	 ij expressed by.  

	

G e Djrp'i 	ene of the ( phon in his !"if r dated 

Copy of the V.0 letter dated iO.Oi)3 is endos berewj1 for 
penj of Hon'bJ Trjbij as 

That your appfic. nj fL Irthpl. begs to sa, that j-he Med 
1L• 	

A 	

1 

vi 	 iu. 	
Y O3.Ob.2j5 it Ishornied to the Sere'r Govt. of Assam that a draft -term and for aso-, has been 

preari and sni hereth for State Gort. emjiovee5 who h4ve been in deputaho1 
in ESIC Model Hospjt, 

Beitola, Assam wlch Was 1en Over by the JC on 04.04.2003 
ic 	

rn 	(c1,rc 
sv1cc, on their tendering resigraon from State Govt. s&rjce and 
acceptance of the same by the State Govenen.t and su!Aject to State Goyt anu employee5 Concern accepting the term of ahsorpti0 li is requested furth- that the endosed drt 1,crn7  Ls and con 	may please be examined and the viws and acceptance of the terfli3 by the State Govt. may he CQL m cted 

so that draft terms can he placed for  th 	 aprovj of e ESJC. Once 	 p  these terms are finalized option for absorr,tion in ESIC 
services shall be entertained though the State Govt. ordv ad not directly 
hofli P1o7ees ESIC 	or ei#eriam any f epresentaticqL. g:nl:e 

 

ftL UL 	
Ui U 

u1ate jLs enthngf 	dn tfleie aie 	op trm some 
therefnrp it has been requeste to offer Views and comnt c the State 
Govt. if any taking in VICW of the rdevant sece  nik-s as early as possi We and in any Ce wit1ij a period of 3 months so that the matter may he ten p with, 

the ESIC, It isl made clear that in case nothing is heard EiUt UL 	0 	
it 

Govt. of Assaxi is on agTeeme 
with the ropôsed teirns. 

I 

In 

OA, ? 	—'•- 



I 	 III 

Therefore, it is quite deaI from the Corporation letter dated 

03.02005'• that they are considering the absorption of the applicant in 

terms of the condition laid down in Memorandum of Understanding 

sigreci by the Govt. of Assam and ESIC authority. 

Cçqyr of,  the letter tiMed O3M620O3 is enclosed herewith for perusal 
' 	 t 

Ut
£  no1 	i cww u as miexttre- Al V 

4db That it is stated that this learned Thbunal finally decided the O.A. No. 

247/2004 vide its jL!dgnnnt ando'rder dated 03M1 .200f with the following 

observahort and direction: 

'g 	7 	 ] 	A 	 1-,, 	'•fl 	, 
'J. i ' ,I.LCtV 	COnirct 	. 	 L,LLre i  

that the applicants are the State Government employees who are 

sent on denutation in the FST Model Wospitai under the 

There is also no dispute that an MOU was entered into in regard to 

the terms and conditions of absorption of the applicant and ither 

staff in the t,Tt. However, the stand taken by tne,FSiC is that it 

did not contain all, the terms and, conditions and a draft terms and 

conthtions was prepared and sent to the State Governnient for their 

apptovat True, the State Government did not sent any reply. 

However, the State Government in its written statement has 

practically agreed in the draft terms of absorption prepared :and 

sent by the lSiC. in'such drc'uimstances, it is a matter for the lS1C 

to make the draft statement final taking into account the stand 

taken, by the State Government in the written statement and to 

implement the same in respect of the doctors and all othet State 

Government employees working on deputation in the ESI Model 

riospual and being absorbed in the ESIC. 

7. 	The aopllcanb have got a case that they are entitled to get 

pay and allowances from 2003 onwards since they have submitted 



/ 

£ 12. 

their option in terms of the MOLT and the draft terms of absorption, 

particuiarhi in view of the ciauses contained in the MOLf and in, the 

draft terms of absorthon to the effect that they will be aI,sorbed 

from the date of deputation in ESIC or from the datethey lothing 

dtftv whchver is earHer. According to us. fhese are aB matters 

which the ESIC has to consider and expeditious decision has to be 

taken 

8. 	Now, that the draft. terms iind conditions  uuuiidned I  in 

Armexure- A to the MP 25/2005 has been practically approved by 

r 	..- 	,. 	--- 	lcTr' 	 --i, 
wc 	 ,vO'' ii1.Cj.c.t. v 	 .iic i'i'. 

niaUer and to implement the terms ançl conditions contained in the 

MOU and the draft terms of absorption to the effect agreed, to by 

the State Covcmmnt in their written statement within a period of 

six months from the dale of receipt oi [his order. If, on . sich 

i1ernentation the applicants are entitled to pay and. allowances. 

needless to say it has to be given to them from the date of their 

joining duty in the ESI Model Hospital. . 

The Oriina1 Annlication is disposed of as above. 

It is quite clear from the observation and direction of the learned 

Trihund issued upon the respondents Corporation to proceed with the 

matter and to impkment the teriris and conditions contained in the MOU 

and the draft terms of absorption to the effect agreed to by the Stafe 

. 
the date of receipt of this 'order. But surprisingly immediately after 

passing .ci the, judgment. a_nd, order dated 03.OL 2006 by this i-Thn'hle 
T1' 	 1'L,S 	 1 	 1 	S1 

1L TL,OiL,e%LLL, iyc 	 iij. I ,LwLUk.uL of 

officers by issuing of of appointment to the fresh recruitecs. It would he 

evident from the offer of appointment issued by the ESIC vide letter 
?.T... 	A 1' (12\ ,I/1fsK 	fTC' 1 	fT ,-1,'i,-1 17011006_110. ., 

02.02.2006, whereby four Doctors, namely; Dr. Worshim Khamrang, Dr. 

•ty-. _y' ?€-v 
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Poppy Hazarika, Dr. Monikanchan Saikia anctDr. Chongtharn 

Nandamai-,i have been issued offer of appointment. In this connection it 

	

L,,L J Ll, L 1OT 11L1 TT... 	L1 1)_1L.1. 	A 	.-.__ 	f' I4A_-' t. -'I tt€u t,jij. ri ivivuiti riu Piz,u J,tzuviiL tt55cuit iS u 'v tiu.y; ueui 

Hospital aid as per norms total sanctioned post of General duty Medical 

Officers is 26 OTT and now 20 doctors/Medical Officers including the 

applicant are working or, deputation basis and 6 (six) regularly appointed. 

corporation Lioctors are aiso woricing in .  We aforesaid .tiospftal and 

thereby altogether 26 doctors/Medical Officers are working against the 

total strength of 26 Medical Offiters, Therefore, the applicant is 

apprehending that in order to defeat the iegithiiate claim of aborption of 

the applicant. the respondents Corporation have resorfd to fresh 

recruitment of Medical Officers in the Model Hospitil at Beltola with the 

sole intention to avoid impiernentation of the judgment and order dated 

03.01.2006 passed by this harned Tribunal in O.A. No. 247/2004. knowing 

1lly well, that, already 26 Medical Officers are working in the said Model 

Hospital against the total strength of 26 Medical Officers as such action of 

the respondents Corporation sni_acks malafide and such actiOn is also in 

violation of thç MOU and contrary to the order/direction passed by this 

Hon'bie Tribunal in. the judgment and order dated 03.01.2006. 

In the circumstances stated above strong suspicion has arisen in the 
UWLt.L J1 LL.I .ji'oeit CII JLLS..CIILL LLICIL 111 tLL 	Y IIL J1 C1L9,'JL 	L%1U. 4J± 

recruits the Corporation may repatriate tie applicant in his parent 

organisation, apprehending such an action, the present applicant is 
ii1T 

, 

interess of the applicant by passing an a.pprppriate order/ directionupon 

the respondents Corporaton to allow the apphcant to continue on 

deputation under the respondents. Corporation till completion of the 

entire, exercise of absorption as per terms contained in the MOU and also 

as per drrechon/order passed t this Hon ble Iribunal in the judgment 
,-i ( 	fli '.UV 	-. r' A. 1T.- 'A'7!1('C,1 	 g and 	 44 Oi 	 . . 	 ,. 	 • 	/ 	 OflL 

nave been granted by inc learned Tribunal to impiement the terms and 

74 

rl 
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conditions contained in the MOU and the draft terms of absorption to the 
effect -1cm-pti to by the Slate Govt in their written statement., Sinc the 

cipplicartt is similar!v sihated like thetic,Diicants in OA. No. 247/2004. 

therefore he is entitled, to the benefit of judgment and order, dated 

03.0t2006, therefore, the Hon'hle Court be pleased to restrain the 

respondents to pass any adverse order of repatriation till consideration of 
his case for absorption. 

Therefore Hop He Court he pleased to direcr the respopdeiirs to 
aio the aopiLcant to nhnic in scrcc rn th ESI Mocki Hoç1tal at 
Beitola, Assa.m till the process of absorption is comleted. 

Copy of the judgment dated 03.01. 2006 judgment dated 03M1.2006 
and memorandum dated 27.01.06. 02.0206 are enclosed herewith 

for perusal of the Hon'ble Tribunal as Annexure- XV and XVI 
Ser1es) respectively. 

A i 	'T'L.i 	 t. 1cc%TT L-.. L. 	 t.; 	State .J.J 	liLni, .iL i 5L1LLU tjji& VVILI.LI wC ivi'.j iu 	uxi Siit 	tv LILL 

Government as well as by the Corporation, it has been decided to set up a 
model Hosritai out of existing Hospital by way of upgrading and 
mode1Tdzin thc cxistin one under the scheme of Model Hospital and the 

Co t 
 

of Assm also 4greel onsuch proposal and gen their int and 

accordingly the. Govt. of Assam handed over the ESI Model Hospital. 

Beltola t the ESIC with all assets, liabilities and existing infrastructures 

indudn the existing staff gazetted aii,d non-ózetted those who were 
working 

 
In ESI Hospital placing themon deputation basis. 

In the •drcunistances stated above a duty cast upon the respondents 

Corporation to absorb the applicant in terms the MOU as well as in 

terms of the judgment and order dated03.01.2006 passed by this tion'hle 
Tribunal 

4.18 Thaj your applicant apprehending repatriation at any hioment in view of 
freih recruitrnei-t of Medical Officers beyond the total strength of 26 

&krL 



Medical Officers in the Model Hospital, Beltola, as such approaching this 
Hon'hie T-ribtmal I -rmni' the Hm]-,e, (Tou-rt e pleased a pass an 

i 	
I' 	L awrvuiiue nLLeuUL vrutr yftL ;Ljj[ LILe 1'itu. autt Uue1e5i 01 we 

so that applicant shall not be repatriated to his parent orgalilsatlon till 

consjderi-i-i, of his case for ahsorrFicii as per direction contained in the 
i,UIA J 	t_J (\ (1 	 1 	 mi flu 	 01 LJI, ieuiiteu iriOtfflj, 

4.19 That your applicant further begs tQ say that the applicants of O.A. No 

arprenertuing tneir n patr1rnon t'-fore implemeimmon of the 

udit and order dated 03M120O6 arajn approached this Hcm'hie ) 	 ,, 	 - 

Tribunal through O.A. NO 36/2006 (Dr. RK Sarma & Ors. -Vs- IJ.O.I & 
Ors.), and the Hon'bie Tribunal after hearing the parties was pleased to 
pass an ad-interim order of status quo in favour of those appliats on 

08.02.2005. The applicant being similarly situated like those applicants of 
O.A No. 36/2006 en ii tied to similar protection of law, Lhrefore, the 
Hn'bie/Com't. be pleased to pass order of stthis quo in favour of the 

applicant as an iriterin'.. measure tiil completion of absorption by the. 

respondents Corporation in terms of the judgment and order dated 

03.01.2006 passed in O.A. No. 247/2004. 

(A Copy of the order dated 08.02.2006; passed by the Hoill;le 
Tribunal in O.A.Nc. 3612006 is enclosed and marked as A1u1exuse 

• 	AVLtI. 

4.20 That this krIplicatiOrt is made bonafjde and for the cause of justice. 

	

5. 	gj  

	

5.1 	for that, the applicant being similarly situated Medical Officet like those 

apniicants in 0. A. No. 247/04 entitled to the benefit of judgthene passed 
LT'li. T..1 

un3d' -' 	(1 ')fli' ..n 	. 	 is case for 
absorption s well as payment of pay and allowance as per ESIC norms at 



£ 	 16 

least from the date of his joining at ESI Model Hospital. Beltola on 
deputation. 

	

5.2 	For thal, it has been ag-reed upon by the ESIC as veU as by the Govt. of 
Assam by signing the MOU on 04.042003 for permanent absorption of the 

applicant an the basis of their opiiop in the upgraded EST Model Hospital, 

eitola and also in terms of the direction contained in the judgment and 
order dated 03AJt2006 passed in OA. No. 247/2004 filed by the sirniiarjv 

situated einjioyees. 

	

5.3 	For that. the aoDlicant has acquired a veduabie legal right for cansideration 

of his absorption in the ESI Model Hospital, Beltola set up by the ESIC, in 

terms of the MOU signed on 04M42001 and also in view of the diiection 
issued by [his Hon'ble Tribunal upon the respondent Corporation in. the 

judgment and order dated 03.01.06 passed in O.A. No. 247704 as such 

passing of any order of repatriation after the judgment and Order dated 
CV) (1 	1(w L 	 L 	 i', 2fCTT 	-J us' wC itthflu& iiiuuiiu 1Lt)UII2, O V1UiLLU11 ui 	i.uut 

on 04.04.2003 as well as such action will amount to violation of the 

dii edion passed by the learned Tribunal on 0301.2006. 

5.4 For that, fresh recruitments beyond the sanctioned strength of 26 General 

Duty Medical officers led to the presumption that the applicant who are 
.1 	 .. 	 I 	 • 	I 	• 	.1 now woricm on cieputanon may oe revaniatea to meir Darent 

1: 	 A 

department in the event . of fresh recruitment of Medical Officers wlich 

will also defeat the claim of the applicant and the same shall, violate the 
doctrine of legithnate expectation. 

5.5 	For that. the resi)ofldents knowjn' fully well that already 20 doctors arc b. 

working on deputation basis and 6 Medical Officers belongs to ESIC are 

already watking against the total strength of 24 Medical Officers as per 
t7CTr' 

	

flOin, .i 	U,tII LI t'uI I _i Uiu.ittiI liLY OIa.L Lilt: b U LIl UI JI li Medical 

Officers, therefore, applicant may be repath.ated, by the authority of the 

..,: 	 ..-.. 	. 



Model Hospital in order to maintain the sanctioned staff strength as per 

FJC norms. 

5.6 For that, applicant apprehending repatriation at any moment as soon as 

new recruitees will join in the ESI Model Hospital at Bcliol.a 

57 	For that, decision to make fresh recriitmeM of Medical Officers by the 

respondent Corporation is c0flbfiAIT to the provision of permanent 

absorption agreed upon by the respondent Corporation in the MOU 

sigiied on 041-4200 as well as same is also in violation of assurance gi veii 

L-L(.-L 	CA-_-_ iL__..... Li_._ 	•_1.ii .1_u 	Air 

	

iflt 	 ,.,. t)J 	L1u'uLgu .viporuiu1t ie.ei ttR..t J'.UJ-hJV, 	vveu 

as such action is in violation of the direction passed by this Honble 

Tribunal in its judgment and order passed on t)O1 2006. 

5.3 	For that resnondents resorted to fresh recruitment to avoid 

4: i-k '. 	.-.s 	 _-4,.. 	(2. Iii 	 1_,_ oi w.0 	IS.4b.LLtCLt. cw..t 	 i 	i''- .-' 	 'y 

tifis non me Inbunal. 

5.9 	For that decision of the Corporation 10 resort to 	 Al recruitment is 

contrary to the object laid down in the Corporation letter thted 17.05.2001 

(Amexuie- 1) for setting up of Model Hospital by the Corporation. 

Details of iiiwdies exhausted 

That the applicant states that there is no scope to su'hmit any 

	

,.. 	i-L-. 	...i- i-4- 	 4 i-k 	 A i-i, 
L 	 L..'Lt t 	.LU.C' LL'rLLLZit &L 	i Y? 'YL cJ.L 	 , L't J3 	.' -, LL4, LL I 

is no service rule to subuiit any appeal to the Higher Authority except 

n1roaching this Hon'hle Tribunal 

Mailers not previously filed or pending with any other. Court. 

The applicant Further declares that he had,i,ot previously flied any 

application, Writ Petition or Suit before any Court or any other authority 

or any other Bench. oi the Tribunal regarding the subject matter of this 

U 

.. 	......- 	... 	 ... 	.• 	...........- 
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application for any such application, Writ Petition or Sull is pending 

before aiiv of them. 

& Relief(s) sought for 

Under the, facts and circumstances stated above, the applicant humbly pray 
j.Li, 	.... T • 	 1,. 	 iL 	 £ LLIiL I ULLL 	1U.iUj.1t L'C 	l7Lt1 to LIW.LLLt. ULI Llpy1iLaL1UM tWI ..Oi LIL itLU1t,t 

of the case aria issue notice to the respondents to show cause as to whv the 

relief(s) sought for in this application shall nof he granted and on perusal of 
LL. 	.. 	.-i 	.3 	Li. . 	 - 	._ 	... 	ii.. 	•. 	U. .. .i.. 	- 11'.L LLLU iiCi itcrug 	on tia 	L(t> LIiIL flt,lV be 

shown, be pleased to grant the following relief(s): 

8.1 That the Honble Tribunal be pleased to direct the Respondents to allow 

the applicant to continue in service on' deputation basis till completion of 

e:.xercise'of absorption of the applicant in tenns of the judgment and.order 

dated 03.012006 passed in O.A. Na. 247/2004, as well as in terms of MOU. 

8,2 	That the Hon'hi Tribunal be pleased to declare that applicant is entitled 
4--- 	 •4 	C 	l... .,- 	 -. 	 - 4 	.--. • .or 	LL's7rpLWrL Ifl 	ernl, 0± iViJILJjIt{.4-ULj4-  of 

Understanding as well as in terms of the judgment and ordeI dated 

03.01 .200& missed in O.A. No. 247/2004 by this Honhie Tribunal as weB 

as in terms of MOO  

&.3 	Costs of the application 

8.4 	Any other relief(s) to which the apphcant is entitled as the"Hon'hie 
14 	 .... C-- . 	.-i I 	ic'o,. ,4-LS 	W ..LLO ±J. 4-&Ii,.4. J1 '.j V 1 . 

9. Tnterim order prayed for. 

Durino- nendencv of this a.nnlication, the anniicant nravs for the foilorin 

relief:-. 
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9.1 	
That during the pendency of the Orinaj Applicaon the 

'Hon'ble 
Thjia1 be p!eased to pass order of staths quo till disposai of the Orina 
ADplicatjorL  

9.2 	That the Hon'bk Tibuna1 be pleased to direct the respondc ERIC to 
allOw U 	applicuij to conwme hi, service on deputation basis till 
of tMsOrjgina. ppjjfl0  

thposal 

10 . 	........................................... 
This application s filed through Advoct5. - 

i Fafticulars 	 f tbo I PC) 

P. 0. No. 
I) 3)91 4A3 

Date of lssue 
Issued1.Lo1 
Pavableat 

4:o 
12. Ustf 

As given in tie index. 
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v r,iiri'_.Aj ir 

L Dr. Bfie. Ktirntt &inikya, S/u- Late Chaiidra Biwikya ifmeth, aged 

about 45 years, working as Medical Officer in the E51 Model Hospithi. 

Beltola, Guwahatj-22, Assam do hereby verify that the statements made in 

Paiagraph I to 4 arid 6 to 12 are true to my knowledge and those made in 
Paragraph 5 are true to my legal advice and T have not suppressed any 
material fact. 

C And I sign tis veritication on this the to day of February 2006. 



- 

• S. 

 

 

qLoYh7 '&: I E,I:: OPOtA flC1f 

dL'LEfP £?A11 ?tYikf: (TLI t1W; I'JEW LAELAll 
k S\NARUP 
TOR GENERAL 	 DO No.V-1 3/14/1/2001 -Med. 

May, 2001 

Shri 

. The ESI Corporation vat its last mc:etrtg luiki ott 13.2.2001 , Ghat -c(J by thu 

HorbIUnion Labour Minister, hod, decided to set UI) some Mode' t-kpitats ut 
difieren States, with view to improving the qu1ity of inedcat ervicoS bong 
provided to the ESI beneliciarios in various States, and to seive as a bench niaik 
for upgradaUort of theother tioptats in the 'Statet. 

. 2; 
I  *Ihe.proposed 'Model -tospit3tS' viU be s&ec;UU out ol existing hospit3s 

which5vii1lr1be upgraded and modernized so that aU requisite inirastruclule 
facj(ities-'sIaff and equipment £S per Ihe norms ol the ESIG are- avaitabk in the 

hospIiats.Under the Seiiie o 	Modc 	pit HoiI s s, 	buiId1n9 will be 

'renovted 	and expanded, whcrevr required, proper andscapin9 	arid 

Thrbc4flural work wut also be carned out Equipment teuired for proper 
tuhótt6nlng o1 the various departmoriLs shofl be procured and qualified tnU 

I, 
ostecasper norms The expondituwon auitennce and operation o the 

thàspltasaiso likely to be met by the ES1C, suiject to clearance 
corporatlonatts next rnectng 

'.3aslc details of the Sthome of Model HospitIs' have ahoady becn 
funiithcthto the State Government vide letter No. V-131141212000-MOd.l dated 

2001. We had also requested the State Go'rnumits to Iot:us 
'have their, suggestions with regard to the hospital to. be selected under the 

Model Hobpital Scheme in their State 	After considering the suggestiorm 
troceived,from various State Governments 1  the ESI Hospital at ---- ------'-lfl 

your8tate is proposed to be taken up under the Model Hospital Scheme, White 
setengthe Hospital, important issus like the size of the Hospital, acccsibtiity, 

IF Nointhe Region and other such p?rameters h.we been taken into account 

4 	The Scheme for Model Ho_$JILI ha be';i Iurmuljteci lLor studying in 
%

detail th quality or rnedicl ;civice hn j providi' J U rouyh ti c ESI Hospitals i 
the State, the maintenance a; id wnnu q of 	u hospaI by U ic Stale 
Governments, in pa;tieuiii . 	Ti i;r 	I ;s bN ;.r 'ji u;;t denl of di ju lactiu ; 
amongst the bencficiauies toviai ds U ESI ; 	ii. 	rivicos pi ovidud U it ouyh lln- 
State, run hospitals arid this has iL;u boel l ii 	subject of ci iticism at vatioun  
forums, including rro ii U u ti 	iari' s-aid the i pr esentatives of the ijidusir y. 
A8 you would be- a ',are, 	Ei 	heru' 	ur iuue in that, the funds for tli'. 
Scheme are prmariiy conh bt itrd by U 	be 	and U to U dosti y 'ii r 
represtaUve 	011 t'tO cpJI 	Zjt h;v 	' ic ; i.' 	j.ti ;C ii it t1'I(iiU t 
a need to upçjt dc' the t1w.11itY I 5If ; u;'.1i:ai !;:I vtc' 	I 	ty provuiL: (I. 	F I o UI c't 

of 'IViodel Hopitii' is bein'j k.0 r iut:L'itl a v;:.' lu electing zt: fur 

- . 
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I 	
po;itIe One Hospi(a in each State 

191 IflodernIion andfo thic( fusU n manjenient by ttc ESI Corporatioi 	 • 	' 
I N  ( 	 t 

 You aic requosed to kindty Convey 	toI;untof1the SLtrrr)yr:t 'P 

r,ttothu proposal for ta1iiig up ESI lospital at 	 in yOL 	UI 

. , 	

HOspjaj, along with oUèr n1rrna(jo cou'i vUe : 	
dated 23 Janacy, 2001. The £No Obj1I) ?  oi.. 

;•. 	

GQvernreiit may kindly' be sn by 15 June, ZOOl, to enabjc u to Siu 
4 	 i 	the Scheme during the cUrrent year in your Sfti ,. 	. 	, 	• 	.• •, 	. •P• 4  . 	' . 	 • 	• 	. 	• 	 • 	. 	• 	 . 	 • 	. 

, r: 	 ; vvu 	, 	 • 	. • 	•••• 	• 	. 	
: . 	• 	• 	• 	 , 
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.. 	 . 	. 	. 	. 	•• 	• 	.• 	
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I 
hLciç. Secrety 

to Govt or A P , A3arn UJhar, JhaiIchant 1  Goa 1  G;arat 1 
-fr 	

'1ca Pradeh, Karn(a¼a craja Orisa1 PQfldictiery, RijatIiati, Pun b
1  (jp.  

•: 	!., 	•':' •( • S 	• 	. 	
; 	. 	.• 

S 	:4 	:r1 	•; 	• 	• S • • 	• 	 . S•  • 	 ,. 	•• 	I 	• • 	• • :' 

	

tf 	I 

	

. OpytO1,.8Gcitry to (hcu:ccr,pcd Ct Govt 
	 DlIorIfMrctL 

rOtA 	ssarn 1  Dihar, JtlarJcha,)d Coo, Gujarat, t
-IaIync ?  H1I;4h 	Içtq Pondjche 	RJasthan Pu11jb, U P . waI 1  tho' cue lovef. The hospital.s6fecteJ for Modi Hopjtj h 

	

Nchar,,11' I3attoj Phulwaii Sharjf, Rand u, Mcrgaan, U3rptja, flfl 
	h Ng ar, Eornaju 	

Rouçkoa Pofldlthurry 4Jipur, JaI tJiur 

	

' 	
4 	$ I• ,  

• 	• 	• 	• 	
• : 	• • 	- 
4 	

I •• 	• • 	- * 	• •-, 	- • 	( DR.(sPLAL 	hpir)Q  J)  
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rfl4'LUYLES' 5TAT/- IN5Ull/N GQiIJQfl/1TI0N 

•rG:/ULP /;:f/3WAIV: K_Ji 1ZOAD: IVJW VEUI1 CTI  

	

.MCd.l(COLII) •.. 
	 Dtl3d:7.1 1.2002  

U 

4. 

Thu Secicty 
• 	(3ovL of As,nI1i/.JI uti hi1 1LIIGOL%II ljiI i;'I Ptith/ 

• !(.t; ittk/UtLtI Ptidest i/Uihir 

1• 	 • 
S ub 	

:- 

	

• 	4..' 

• 	
••• • I 'tC. i0l(! to tliii 011iCe i).O. kUer even Ho. dak'd 17.5.200 1  (Coj y 

 J 1611 yt it II I uil(Iy it :k:i i ict) icj:.udii tj ret(ifll up 	I tito Model Hu ti1il hi 

f 	it ii 	p1 itt' 

'.' lUiYi tiut med that Ihi O1l 	tix. hut reccived ;1C it fu om n your Govt. fur 

. .. . 	. 	. 	. 	p 	 . 	. 	. 	 . 	. 
su.'tti' n tjp of Mu.JcI I Lo pttiI itt your 	1.ite 	LI I • UI U ' 	in u nu ted II wt It 

'c o\pe4dmtume incuried on developnu) and unutj thu ho.. piLul 'iitU be entirty bottt( 

.r 	
,by1he.jSt Corporation. It s therefore icquesLed %h;it the cotment in 1hi regnrd 

iflS' 	foiwnrdedt0.Ltil Office it mnciUaln%y, .tu Ui.uL thu fuithur ;ieccI.u.iIY i;hun 

' 	 by ( Ii iU ti I 'l tiLl I tidY be LL$KOIt 	I tic OIl -e 

.:'r 	 vs,, ("ot tuji(iun 	lot Ici uIuLioi' of ,L:il1 JI UI II iVl.t 1(01 . 	Iii 	J I i 	 J. 

T 	L'%i t..oflVIY (I te ..u; ist. mit of Sidle Govt ut the cji hi'_ t 
youls 

U 

1 

7 ,1 

• 	:.;:, 	u'.'.;1 	- 	•..jtçl 	. 

( t)I. A.K. hc It(,Rh I/il'. ) 
.. •••• 	

• 	L 	• 	• 	• 	. 	•• 
'.4 	 • 	pP 

. • 	 . 
:. 	• 1 .flp.lU 	., 	•, -• 	-. 	.. 

lid Ior/L)MCS(Z.oIidt) with the I 	R;nIh1l 
icqoust to pin 	ue the it ittcr 	t 

kvel with the SLito Govt 

l"u ectui ; LSI Scheme list 	i'•i / 
1\h dn 	ii 	UI 	iUi it thICou' hut huh 	h%i.ii 	Ii with 	•' 'it ii 	p in 	, 

• 	• 	• 	, I':. tIn t'i 	A;twt.i$it. 	- • r 

. •' 	•. .:, oeb  
) 

• 	• 	• 	• 	.,: 	• 	I 	,. 	• 

	

• 	•. 	• 	.- 	.',,. 	. L)Ytili 	I ;t( 	Id 	Lor/hrvu','.It )l Ill' 

Pp 
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i 	 t'lli 	, 

	

• 	 E3 	c' 	•. 	.i i3 pcf 	 coinpi ci 	i:rc heIH 
services thr;:' a'.v(rk .f 	sc•iL;, 	 Ccntrs and 
Dispenare. 	nf these f:es ai C be 	i:i :iiinrj 	hy U 
SLte concot 	-. . 	c)V(Iilil 	1mve I 
that Li iey ore fz'u ig liii. u icial Ccn;i r au it and hi ni it dilficult to stall 

d equip all thr ,  Hospitals as per ESI norms, ESIC in its rIici3tg 
held on 16 R'hruwy, 2001 approved sottintiup of one Model 
Hospital in each State. 

	

• 	2. 	The proposed Model HOSPit:11s will be set-up by upgradinq 
the existing Hospitals and modmisng their facities as per ESI 
norms or by setting up flew hospitals. These Hospitals will aim at 
providing cornjrnhensive seccndary care seivices in general 
specialities, e:m -gency care, crihcal care and all suppoll services. 

The basic aim and objectiqs of Ihese Hospitals will be 

• 	• ;T.' '•) 	Prevision of atlnqu;te seconrlz ;p;Jtieiit cat . 	the 
benelici'is. 

r4i ;s) '. Ensure prY;ision f eUt-p3tien( services aL'i ivih out ieach 
progrnui,c' etc.. • 	

•• 
4 • • 1 	 :•• Ensure cost effective services through regular monitoring of 

medical services.. 

	

•' 	•1- 	• 	••.• 

iv.) Provide training to the staff working within the Hospitals so 

	

• 	that They are up dated about the advancement in thelr 
• 4 specIaLjlies. 

t 	4 	1 	i 

To ensure that the Hospitals function propeily, all the 
engineering services for the building construction/iiiajtitenaiice 

	

• 	electricity, sewage disposal, water ecc., will be provided as per laid •dpWtiporms.by ESIC. 

5, 	The oxpend4ure oA re-organijnci the SeIVk.,3, as well as 
••. dayto-day management or the hospitals ill be br:u by the E&1C 

	

• 	beyond the ceiling. This will aiso ease the financial hut LIeN on the 
Stot Govoinriients. 

•$The tate Govenunent concerned will ensure a pioper referral 
policy and posting of the stall as per ESI norms. 

7. 	The following actions ate to be taken by ttu ESIC and the 
Stta Government i:upediateiy for developiiierit 1 the Model 
Flospitat, 

VAL 



" - I 

	

: 	• 	 .. 	
: 	'- 	

.L, 

. 	. 	-. 	•i:, 	. 	. 	' 	I 	 . 	. 

A) ACT I ON TO BE A ,  

C! (.3Q11 U 	Uai 	)Cf 
 

..:. 	•' ; 	
!; 	

: 
superinteridnt1 	Dy. 	Diec or 	 Al(Adi'nhi'i 	ation) , 	U) 

	

1  4' 	
(F'nance) through ESIC and equsttonfl9 O OthGr ti1 1rcri 

•::.;:, : • ' ••• • State Government on dcpulatiofl, a 	well a 	 ! 

	

. . . 	contractual stall wherever requ;d. V'JiI (akcj t 	:;L :11 

t on d State Governmen 1uta ort, 	iy 

	

 i 	 n 

	

I 	' 	' 	
( ICP' ti nc n dfvgIL)fl( ( e ' (Ui)(! ('r ' I 1Lfl(i 	( I 	'i ' 	 I  

I)l_ tL1U.1 Oft UI)'l ttLU )lCU no  

L.ird/hlg-Up of a tik'irI p.)kCJ in 'th"I c1tJinc  

t , : : 	
• 	so th.: the Model H0cP1Ib  

... 	 .. 	0PD and other services 
.:•• 	. 	:: y;..) i :. 	. 	•• 	 . 

•: 	' ' 	: ';; 	
hi) 	Formal taking-over of th' hc) pita tjUtIlI$  

(a 	 I 	furnitui C and other ii ns flirUU(j I an aPI ' '' '-'  

	

:' 	
comprising of Methcal Supenntcruieflt, He(Jo1 -; LI 	C C (i 

. 
"/M. 	• 	 roprcefltatiVe ot U13 	 GovernrnontL).0 rj ( , 	:

1. 

4 •:- 	.. 7 	r' 	 Sct tome and reDX.ntt'e of CstsIruCt1c)fl 
' 	 . 	. .'.. 	. 

4I 	. 	• 	I 	 • . • 	 . 	 . . 

;çi:.' 	 ;i 	
:• 	

I-. 

; 	

••  oi Ditectfundiiig • 	tic 	 .ic;; iio 
, lakincj ovej of the ospta 

4 	 • 	 . 	. 	• 	 • 

ACTLOU TO 13E T/\KLU UY ThL S XL GOVE- 
r 	 - 

Si) 	''nnve in'j of conjetn K 	d 	itlie d'ijr  
A. 

 

)4 	 Ye 	k,nUw,tI1Iaf( L' I.e&I w itc I 	cc p1 o ri 	- 
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' 	n') 	I Ijiiding-over ot budriuiçj i 	tiI 	s-qU i 	it, 
'3 	' 	and lnventorlez 

ON  
- 	 .•••• 	• lianslor of otd recouis of tIc Iopth  

required) to ESI DirecturaL or eIMiero c.s 	ii&I lj I 

c  
VH 

Stale Government 
• 4' 	•. 	.'i 	• 	. •. 	• 	4 

tornuiatipnOf rekrai policy in cunsua1ion with Si(. 
• 
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\iEMoRANDUM OF UNDERSTANDING 

7I1l:,  O('ICO/i,fIf (.)1' I)I',,'YSIOA' /[\' 111:111 'EIfN fliPiufs!N1:1 7I1'E 01" 
JilL'  (OI i: OF iS.Sh)I 1/FL!) OA' 2óW lflf('FilIIIFI? IN 
(,t/l1 lilt!! ll1(',gItl)1iV(, It lA!)IX Of I/t OF MI 11OSPIJ,(L 1IFLJO1.,l TO 
JSIC IOU II(jR,1I)'f/jOA' i() .l lOI)LL IIO.$ ,l'liIL 

It 	

In plir:ilutncc ol the decistu, i, urrived at iii the lnCe(iIi of the ESIC held ott I ó 
Feh/20() I iealdiiig upgnulalioii ol' the ISI lumiital, I cltula to a MODEl., I IOSPITAL 
nod the deciioiis coininimicated to lli ( JOVI. ol' A;sam vide DO No, V- 13/I 4/2002-Mcd-
dated I 1/5/201)1 :und lukiutt into c(msiderut lout all the pulitmeters Rr bctter titcililies to be 
&'Nt'ul4k'(l to the heneliciau uc iiiiili:i the I SI Act, 1948,  the I aI)o11r niiI IiupIoyment 
dviollillcill, ( 0V1. (ti ASflUIII Iiive (I('Ci( teel 10 I,1 j\IL- coiieu)t OUt (lie proposal oI'I SIC nad to 
iLiiidI)VCl' (lie I SI I l0j)ital, lCl(flhi to FISIC lot its upjru(lation (o LI MOI)lI. I IOSI'I'J'Al., 

nii&I eouiiiiii:uiicatcd the Slate (ito'l's decision to lSl(' and Govt, out ltidii vide lHct No. 
(fl .R 131/200 I / 123 dated 22/I I 12002 :iiid No. GIJ. I 3 1/200 I / I 25 dated 12/I 2/2002 
(espeeti vely. 

• 	 AIRI vlicrc:is, iii resposise to the l. I )'s. letter 3-V. 2 I /23/°)')-1 II' dated 2/12/2002 
• 	tipiol iii coitsideuttiotu Of the let ins aiid eotisideiatioiis cutnuuiunieated vide leUc: no V - 

13/I il/20() h/Med-(call-I I) dated 7/12/02 the Labour and Liiiploymcnt Department and 
ul Assauti have decided to li:iiiduver the lSl I Icispttal hiehtola to I SIC on 

31/120002 lou 115 tiluIlULhttiUII II) a "M( )I)lI I I( )Ilt'Al,'' by the ISIC out lelifis and 
coutsideintiuti couttiuttiticated to seeictai y, Miiiistiy ol Labour vide letter No. GUt 
13 1/200 I / I () dated I 

(j/ 

 12/2002. 

And ItOW, II is. 1lteieIjic. in nirsuanec of the RD's letter No 434-2 1/23/99-1 Wi 
dated 23/12/2002 and takiuijj iutlou coutsideral tout ol the dccisioji of' the joint meetinU held 
out 2/ I 2/21)02 at (hiluali. the ( uvt, of' Assaitu is l)lcad to luiuidover the I SI I lospiuuh 
liellohi with all the existilif itihastutieltite ol the l.SI I lospital, l3eltola to LSlC ü,r its 
upguadat iou out 3 I / 12/2002 on I lie (cunis and coiiskkration that the cxistiog stall 
(Gazetted auud Nongazet(ed) vou L lug in the lSl I hospital, l3cItoIa and 1Sl dispensaries 

•  ( witetu necessary) indicated iii the enclosed Anutexuic as well as in the oilier existing staff 
unoer ISl scheme in Assain xviI I he hlaced at [lie hospital of ESIC on dpu(atioui under 
(lie existing mimics of' the Govt,/ESIC as  pet' !equuelncuit of the I.SIC norms, 

And Whereas. the OJiICCVS and staff of the ESI Hospital. 1:c1io1a and officers and staff of 
ESI dispensaiies are placed at the disposal of ESIC initially on deputation. they are asked 
:10 give their option to aeéept the scale of pay in respective of cadre/categories of posts in 
the ESI.0 as per existing normsuuhes of the ESIC. 

And now, it is also Iliuilier itudicated 1liuu the olIicei ;lui(h stall' (kputed to ITSIC arc 
absoiluitehy fice to give [heir option li l).iiiiauteuut at)uipIiouI iii (lie ESIC as PCI  Cxistiuig 
tales ol the ( .vtIhStC. 

Co  

Lit 



th(I v1icias 11i r '"J',1 Met(1) of the ESI llOspi(a. BclloIa under the ES! 
scheme in Assarn as proj(jc(l In 

1ic ESI '\ct: 19.18 is Jia,ulcd or to ESIC as ftmluallv 
agreed tenits and COfldjtjij5 and in conskIetatjoii of the Socio-econonlic conditions of the 
people in the areas, the U.S IC will extct,d their all facilities to the lxneficjazjcs wider the 
ES!. Act, 1.948 as well as to the puole of r\ssam in general. 

And wheicas, the :uauci of ltii'ttui' uiphi'men t in the cadre of doctors, Spccialjst 
and other medical, paran1cdjcal staff , 

 on contractual basis. The other staff against the 

posts in Rospital n1anagci1m in I orinal oii y1cin including COfl1putei', Public relations, 

training and EME 
progIa1jnes etc. in all Ow fllflctjor!al areas of MODEL HOSPITAL has 

been agreed by the ESIC to be cmpk,c(j as pOnsoj(1 11Y labour and Emplovnjç11 

depallnJef)t Govt. of Assain tu aI)IOi,tln)L.ltt 1w the ESIC. The ES1C will take liniI;ei 
action on these agreed 1C1fls uid eonditi ,iis as per iiiks of ESIC. 

it i also decidcJ to coItijl Iflc a I IflMpjtal Adiso,'v Comrnjcc for 	lODEL 
HOSPITAL. Beltola for lking steps Jo up gradmio ll  of the hospital Suiting to the 
coijdjtjort of Assam with 

repre.sc1111tj'c 01 the Govt. of Assam. The cornniiuee will 
monitor the tlevelopmen1 activities and purchWIC of materials and equipments fr tip 
gradatjoj1 of the I-Iospitaj. 

The ES! Hospital' J3cJtoJa is fonnallv hianjcJ o 	to ES1C on today lbr its up 
graclati011  to a MODEL UOS1fl'Aj in the interest of sccrcl secwity of the industtial 

11 worke.i's in particular as %vehl as the peoj.k of Assam in general. 

Para "A and "B" arc not acee1n;d by the repl't.seiIllItjvcs of ESIC. This proposal 
wil.lbc sent to .HQ, ESIC for cousjderaijoti 

Signature of the t'CPFCReflta1j'c  
Of ESIC 	 signature oftiw State (irni 

, 	 1 epi'esentajv ('L'aking Over) 	
(I landing Over) 



 Dr. Kibnri X a Lita 

 Dr. Mrs.) Bima I'tir - 

 Dr. 13. 	Rangsong i1I3133. 

2 	. )r I LxfrICI ( iCsi CU 

- 

( 

r 	. 
oVRJMNT OF 1.1M 

- 

L. ?.3OU •.' 	ii D 	E1P 	CY 	T 	I)EP T . 

OTDPS3 	IF COVE NO)'jv 	.1 tqJSI 	( 	iM)' 	•t 
ioiIrIC1fION 

- 	... - - .-. - -.-. - 	•fr 	• 1. 	( 	rtM)' 	.Y-I 
Dated Uicpur, the 10th %ipril, '2003. 

ND.0Lc.121/20e3/8 : Ip pursuinCo of tho draCI.SiUrl of the Govt. vide 

lottorNO.GLR.131/2001/Pt/12, cit. 17-272003 

in between t.hc. 	epsettiVe, of€he ihIC & the Govt. of Ac3tOm & 

in 	ti-ic, 	in4.Or'St of'PUblic Sorvici'. 1 	theorvicD of 	the fo11owdfl 

D,rs ( M:HOLj j 	he 	y. 	 ed,under 

ilospital, I3e1to1, una.er ESI C.rportioi ondeputàtiorl'W.e.f. 4-4-03. 

IT1. Dr. 	C. 	 . 	I., 
 vis 	(: 	urgryO 	.1 

1 2 
C . CtiOwThu)y '' MD  

4. Dr. 	(Mrs.) 	S. Kjtaki DA (kiaes) 

S. Dr. 	(Mrs.) M. Hazarflc 

6 • Dr. 	(Mrs.) 	M. 	Sarrn 	. - 	 b 	ii 	ii!tf!l.1  

7. Dr. D.C. 	13rbara ((;L4&)i!t l i 	. 	!Lt' 	'iif 	.: 

S. Dr. 	(Mrs.),,. 	SaishY6 •• 

9, Dr. N .H . bl3 
 

 Dr. 	(Lr,) 	14, 	Sar 	j::i.it 

 Dr. N.K.(Oj..i 	 . vp0 	Cp.ha1) 1 	y--'A 	,-Uc ,  

 'DiT .N. .'GSIari 	!'.t:: .ti 	. 	• 

 Dr. 	(Mrs.) 	P. 	Hazirika 	. pA 	 . 

 (M 1') 	1ihhi 	sji'tr 	fi 	'r' .. 	-1i33 	 I 	 .fi' 	• Ii 

 r_ 	AjitKumaSi 	
I 

DCII 	ped) 

.:6.Dr. 	Prrij.1t 	I3tmari ].O 	(Gye) 

 Dr. T.K. Bhuyan .iI-i 	öCc 	Meaidi)' 	. 

 Dr. 	P.K. 	io,o1.i I1) 	(Jurg'.) 	
Is 	i 	.OJ 

I 	) • • 	I' . K. 	: d I 	LU  

20. A.K. 	Sjk1Y 	n (opth) 

Dr. 	fl. DanLkya 5  

 Dr. 	K. 	Purituriq M33 

 (Mrs .L-fininay. 



I t 

-2- 	
I 

MD 28. Dr (Mrs.) Dipti Devi  
i 

Pr. (Mrb) Z, Labkr 	 t1U3. 

5 	 Xlt 

I 	
I ( 	 c I 	 i 	411r1 	I 

J 	J 	) 4 I 	 t 	 J 	J i i' Jt1( tJ 	3J 	f  R \r 

IC 	1'I 	 kjr, 	(c 	r 	 iq\ 

;ecrtry t oLhC (oit. of 
J 	 . 'a .v Ljbou 	•';q] j,mp1'oyiiiehbiL)ep_ .t Qflt. J 	iJ 

MenLo ;.GLR.121/2663/8_i4, 
	 otW Jrj)!, 2003t 

'cçi. c' 	r :'. 	? 	:. .f..t 	LI. f . q; 
Copyto:-   * 	 0 

i) The Deputy MedlcalCOtflmjSSltfler, 	kiy offjc  èrderL issubt eirljer 

ESI c.rpor€ibr. 'rchdeep Bh3wan., ,j tjjs 	rxxm thIiS 
Kotlj ?31(:1, 	w,Dolhi. 	 : th.1Ll 	 .t(3 	ult. 

I 	 . 	 . 

2 • 711 	P'iqionl. Dir 	tor, EIC, 	flMfl 	 i 	. 

Liutiiinaidtfl, 	iw.th,ti-21 	 ... 	
.. 	 • 	 i 

The updt. ModeJ 	o3piil, ESIC, L3eltol u c(•;•t.: •-;. 

4 • Th 	Ini.t,i.tr: 1 	Mcjj,il Ofl:1.cc!r,  
ISi. 6chemos 	Zoor( cii Potd, 13uwahat17.. ,1 

 

S. The Health & F ily 	lf1r Deptt., Dipur... 	 •, •J 

The 'courLt 	Gener1 (ME), 

The P.S. to MinJ.ster ;  Cbour and 
Dipur. 	 . 

The Lputy Director, N;corn 
Guwhti-21. H is , ,requ4estod to publihed. the 
in the next jsu€i of Aain Gtzette. 	

• 	 - 
1.1 	•j 1 1 	• •( U • I 

All Dr )ptors COflCQd 	 •N.T - 

j,O. 1'er3Onll File... 	.' 	 .. 

I. 	I 	•-'t 	•. 	I 
By orier etc r , ......... 

Secrt)1y to the Govt of Assarn 
I. I LLthcr a EmpiOèflt epr€mert 

	

-- 	 . ; r, 	i 	(I:'.i 	•U 

'.t14•I 	• 1 	•.iIi 

I 	. 	 :I 	I • 	. 	:•t.l 	( 	) 	. 

	

• 	 • 

J 



GOVLfNMf or ;sbn4 
L1N3OUR .ND IMPL.OYM1LT DCPA1TMJT. 

\ 

---------------- .-..- 	 - 	 I 

• 	RDER3 _13Y 1HJ GOVi 	U 
N 0 T I F I C A TI 0 N  - 

 
---- - - -- - - - - -  

btod Dispur, the 29th Mnrch, 20040 

NO.CLI. 1.53/2003/Pt.I/169,: The Governor of Assm ispiesed to 
of the incumbents deputed to 

M1 di1. I'ic1t;i L.'1, 1X CorrIor.Lion, Boltol".1 Vi('J(J this Ikptt LI 

Notjfjctjon NO.GLF.:.121/2003/8, c3t. 16-4-2003 •nci O.1tLR.121/2O3/ 

9, 't. 17-4-2003 

uc9er the same terms and conditions communicatthdLvide :this 
Aa  ortnttitI luttor NO.0LI.153/2003/Pt.X/15 dt. 29-3-2004. 

.1 	 Scl/- B.O. Hqjer, 
CI flttI% 	• h 	•;r.,c 	y I• ii 	'.hc 	(1 IV I: • 

	

LI.jig) 	r ;n(j J1_Ly;nin I: ]. 	.)rlrLrrjfl I... 

tt( 	;jo.c;Ii.i '3,/2OO/i't: • .I/15).-'\, 	I)rlt.' 11 i,::i..I r, 	t.}'! 	)i1 	M:r'iL.Oi 

Copy to 

1 ) To 	Deputy 	MO(]1C!], 	C 	Il1lir;:iXIrtC t 	:..I 	Cori WI tiLl (Ifl 	Jrjio}i(l 	ft 

/ 	Koti1i 	R0,10, 	N, •w 	U'lhJ. 

2), The 	1cjion'tl 	Dir'.cL( -.'r, 	ESI 'Corpor.tion, 	k3s0rn, 	LrnufljrnjJi, 
Guwh.:jtj-21. 

3) '11w i43jctl Supc'. 	. Model H(Dspit1, 	ESI Corpert.tOn, 	1.101 toi. 

) 'ri 	Jlcimlfljstr.!tjVQ. 	t4edic-1 	Officer, 	ChCI1IeS, 	A9si, 
2ooNarengi RocL Guw.ihitl-21. 

 Thu 1k1th & F. W. Deptt. , Dispur. 

 The 	Icountnnt Gene r.tl. (/&E), 	1 SS9m, Moidmcjaori, 
flIJ1)d1a, 	Guw.ihati-29. 

1) 'I'Iir P.S. 	to Minister, 	Labour & Jrnployment Deptt., 	Ass, 

I •. 	r 	1 	I 	I 	• 	tI.( 	fl 

9) L 	r:onl 	File. 
1 () ) Th , 	1X1,ty 	Dj wctor, 	i\33ar 	Govt • 	, . l3,jjrn.'i elaR, 

it:L-2 1 • 	He 	is 	ruquc S ted 	to 	pti 1,115 ii 	the N oti (f i.c tt.1.OI 

in the next issue of "Sscm Gazette. 

Uy order etc., 

I 	 j 

Udt Secretory to t1it. 	Jssarn 
tLabour .9nd  Employment flpartment.. 

\\\ 

01  

-'I 
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ANN"  Var _V72- 

• 	(a)VERNMENJ' OF ASSJ 
LA 130 Ut AN 1) F1 PLO YI :. 

. liE PT T • U IS P 

NU.GLR. 1 53/2OO/vt . i/13J5 	-td L)inpur, the 17th Sept. 1 2 003 
1 	' From: Sinti P.Gupt,, 	 '••' 

1oint ecretary to thG t.: oC Awin, 

The Med11 Siinr1f 	+ ". -- 	
----'-.----,---  

ESI.Mouei F1opita1, Be.Ltoia,. 

Subs 	 on cepu1atjsn 
iMode1 t1oopit1,: ojt1g 

I am directed to £orwru herewith the option of 
py in re8pect of all the Doctors and the s taff deputcd 
to ESI Model. lionpital, Ue1te1&,, Guwahatj UO )OZ litit 

enoloced alongwiUi the liubj11tje 	&nd 	rvjce. I(ccozdn. 

for taking ziecetiziary action at your end. 

Yourtj Luitli.Eully, 

(& 

Joiut Secz'etary to the Govt. of 
Labour and Employment Department ,L)icpur. 

1: .•''( ) 

Dated lJipur,t}2e 17th opt*O 
Copy to;- The Admiriictrntive Medical Officer, ESI cheme, 

Assaw, Guwaliati - 21 for i,rLfnrntion with referoncc 
to :1 r  let ter NL.PAY/ opt i on/Liaijilit lrn/Servicq, 
flecord/Deputat ioz4MJt/ 0 513'72' dtd. 1 -7--2O')3 

fly order 

	

JIzit Secyeti'y 't 	the Govt. 	f A3m, 
1ibeur arid F•niii1ymr'nt DCpaL'l.ruent,1)jnpu.,r. 

44 p 0. 



p 	 p  o 
wid  DLorij kio )vc exerc1(ed the 	 f.r 	• 

	

Nume of Dct1. 	
QUa1if1ctj, • 	 --------------, 

1, Dr.G.I.SMrI  2. 	 MS(Surg 

	

Dr.(jz'3) K.B,r 	

~ Surg)

7.1Dçcu3. Dr.(Mrn. 	 DticWMQ1 	3rrn 	 (MD O&c)
MS   5, Dr.C.(1oucthLtry   

6. Dr . 	 MD(o&G),LcQQ (Mro). s lCtJçj 
7 Dr.(') MUu Htzrj]a 	DCp (CJtdJLI) Dr. Ajit ICuar Sarm 	DC}J (Pd) Dr0  D.C, Uørbo'i1 	MD (ed) 1 0, Dr N.h. L)a3 	 ti

MD(o & G) 1 

	

	Dr, P.K. 3arna 	DLO (Eur) 12. Di', N. K. 
15, lJr, A,J, 	iki 	IIS(optli) Di', ,i'.ic, 1fliuy 	 l) [1I(Occ Mcci) Lir(Mx'8) P. lLzu'jka 	DA(J5tl1) 

Dr.(Mrs) M. Bi311ya 	ML)(o & C) lix', (Mrti) 	ndir 	MS(ENT) 13, Ur, Pranjj-t, l)rrnan 	MD(o & C) Di'. li, 	tiiky 	 fl1JJjj 
20, 1)P(tii') 	

, LQ11k1r, 	Muiji 21 	Di'( Mi'j 
) }ilrnI!I 	cc 	iir 	11 I31i:, 2. Dx'(Ni) SiIcji. 3.ix'n 	I'11383 

25, Dx'(Mr) KL&rQbj lCa1Ita  
24 	 hUBS • hr. K • T ui n Un g 	 I'l 13133 

	

•, 13. It øn1a Cng 	 Mflhi 

'N 
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•i 	hi 	 -. 
• 	 ? 	( 	 it': • /ll) 

iii. Fvli.dit. ii ( tiiiinii .IOIK1 
 

iUIiii. liIii('li(l(JI ltlww:iii, 	
l 	II 

K i 	l(uRl, New I )dld- 110002 	 • 	
. 1 

lhiorihC I ht. Mcdii it 1, 1 iji itith iikiit I I Modil I Iucpit ii 	
1) 

 2 
Iklhila, Assoii, ( iiiviImli-28 

Siih ()p(ittii liii iI(teI(iIig l'ny & otlici AIIJV8II4CS Its per ESI Cui1ouutiou Norms. 
Sji, 	 •. 

Wi(h it ( itt fill I. iI(cI iiltctvt 4 lIi( tt)IIl)WJiilt ç (I w 	sty Li) UI\Ic ) (In hit, intik ol M &. I IC) I) vu1d I,lke to 
iii tiiii ytiti tIiiih \V& ill h i v. i 	ophioli (or di i tog p ij & oHict nIIo tmes ndiukibIe n per LSI Cot poittIou Noims 

lit file 1iay-Sc;ik ol Rs. 11390-90-4480-,I 2()5200-1 75-6065-1U3-6600-250-R I 00-325-Il 025-400-11425/-, the 
I:i;ie I'iy with doe tl;tie ohitexi ii1eleiiieliI oh all the doctors have hccn iiiciitknicd below fórcnrly l'ny-Fixntion. 

A Pity Se:ik At Pot with (lie (2eit(rnl P:iy-Scolc I rtlieSt:tIc J\lvdicnl & Ilenith 011icer -I Is under 
• 	ct;itstdea;tlittit I,y (lie (uvh. iii Ass:tiii. 

to 

' the iI,ihe iii tnt ii' ttl :t l\Itdic:il of Iker/Sitecialist :11 State lerviv' iiius( be cuuiiId as the ilafe of entry 
Ill i:si.. 	ltillt&'t'( 	 I't)' of the n iteclive 011iec,. 	 • 

• 	L\.iJ.c.i!J_c - 2(i t:i'.:hii; oil )octoi iii set iol Nu 
C.y1o: '11t. gnc 	 ESL 6(0)1POI' 	1 Iiaiikiiig You. 

Yonis hiiilhlully 
- 	N:ititt'oII)tcitiis. I)csigii:t(ioii hiic Pay 	- l)tic I)atc ill Iticicinctil Signature. 

• I )r.( 	R. Siitii:i, MS(Stiip.) ks 	II ,'125/- .Siogiu:iio;i iiicicflu'fll 
iicj SepI 2002 

2. Dr, IK. hiorduluti MS(Sutg) Os. 11,025/- 1st.Iunc,2003  

I )i 	(1\li 	;) K • 	I to 	i hilt! 14, MI) 

l'actI) 

Os. II ,'1251- Slu,',,n:wn increment 

tsi'.J Nt,t2002 I 	4 

'I. I )r. I\iI 	IKutiteti 	S;isuii:i. I )(:l 	l(l:i'tI) Os. 9,I00/- 	.' Jtily,2003 VA 

DO(Opth) 	• - Os. 6,41- Dcc,2303 
 

 

l)r1 )i.A.K.Saiki. 

i.)r. (Mi.) S. 	1< :'iki 	• 
MS(ji) 

[)A(A;iac:;(Ii) 

Rs6,425/- 

Os. 9,725/- 

Feb, 2004 

Aug.2003 	 . 
• X. 

t). 

Ik.IN.(i(e;woiuii 

Dl(i 	lt)lI l:i,:ii il::i 

I)r. D.C. Ilui horahi 

Mt)(Aitcs(h) 

I)A(Aii:te;Ili) 

MI)(UMc(l) 

Os 7.1 00/- 1st ()el,2003  

RsXi,'125/- 	.— 
Rs.7, 100/- 

I)c2003 

I s(Nov,2003 	• 
II. Dr. P.KS;oiit;t. l)IO(KN 1  ) il.s(i.5U/- IstAi003  

tii;i M:(IN I) Its6,t)?5I-i Os, I 75/- 

Rs.,250/- 	• Olt 12J) (mrsin 

n'efAug, 2002 

NI.IIi,.:iiik:i I)(,I'((I':tiloi) R';.9,'100/- 	• 1h/tti(.2003 /'Jj' 	jj_c 
i. I 	:i.i 	.1 tIt:i 

M:ii iti:i 

• 1)11 lO( )ccMed) 
Mi )(O&( 	-. 

ls.(.425/- 

s. 	..1s 	- 	. 

•.,_ 

Dec,2003 'tIteC 

Sgmsiioii increnwni  
ii cf Dee, 2002 	\ 

iii. h)t. C. (Itoinhhitity 

 

N. 	)(()&()ijn, Its. 	1(1,051)1- Jnii,2004 

I\l .I)OO&() Rs6,R50/-1 Rs.250/- iiefA 1czscIi,2003  I)i. 	t4.r•I.I )as 	• 

 t',ii)(O&( 	) 

-Rs,7.l 

 

0111-  

 
)() 

I)i, J'uiitjit 	I t:ti iii:iui 
I)uIt 	fluiiki - 

MI )(O&( ) 
Millis 

Its6,250/- 

R'. 6 Ud/ 
1st Icb,2004 

Nov2003 

lts.5,550/-iIts. 175/- 

= Rs.5,725/- 

hs5.l7/- 

Os S 200/ 
1t3EO7- 	- 

iie.J iljni/, 20031- 	• 
________________________ 
July2003  

2 I • 

22, 
fl 
2;i 

h)v.(Mis)S.I ahikar 

I)i.(tlis.) 	lhii:tiiiii:iyecluauiit:i 

i)i (M 	)'ii hi 	ito 	— 
OM I5T1 	RIii 

— 

MIIIIS 

MI1IIS 

MIth3 

MUli 
-- 

z--- o 
l_• 

Oct 2003  

Nov.2003. 
I st Nov,2003  --  

iim 	Rttiip.soii 

• 	.................................. 

MIIIIS Rs.5.()0/- 

-----------.- 

Nov.2003 

_____---___ 

5/ 

' S  

r.) 

0 
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/ 	o 

,4mE 777 
dt.31/2oO3. 	

j 

The urn(ary.t. the O.vt.f Ax* 1ur 44  XmPlOyment  1 p.rtmant 

3u'. Option if ?y & Illiwances of h,ât.rg & 3taff in 44 Putetion to E31 1t641 
} Pit*to4,G a U 9  

ir,  

Wi th ref6renoe to t ho $.bOrVo nez t.tined subj ec 
I j djrecth t inf -,1 yu that the •pti•n of Pay & 
of D*ct.rs & otaff forwarded by 0-t0of A4584M

vid. .Letthr So 
GI4k.153/2e3/pt_1/133 dt 0 17'09-03 is recejv,4 in thIs •ffic. 

After examjnatj.n of the af.resId option, 
it ppearii thQt the 	 hais only f.rward. the 

optioni 	iLnjttJ by the 1.ct.rs & itaff with the 
partjcuiar of all the 'ect4rn & ataif in two at4temflrta,$ut Ca 
p r ui. d 1 i ne i & n ria 

- - 

in vlw of above,1t in 	 kindly to 
Coiwj the 

 
fOlIcnfilliinform&tjon to t1 l i s  office 1  

2) The Rules un&rhjch the option ii above has ben exer 
CInd i.c.the Riilen of the G0vt,cf Anngm which govierna the 
tert3& C,njUo n43 of py 	 fix.ti 

3) The indjviu 	t,,rvlcje rec.rd, of all t)w, 25 floctarn aaa 
not fowjrde4 with the 	vemn,tj,nj 1', tt-Mr,rh. eervJ.c 
Lrcord,3.2vjee leska/gervic.. 	-?: ,Lea' 	ar-countA etc 0  
an rvquireol at this end for 	uttny an XA ri&kIn 

r-le.vnt Antrtei of py flxat1rj etc 0  

- 



0 



jA 
GOVEENMEWT QF'ASSIM 

It30UR JID EMPLOYMIiWT DEPARrMET. 

Ho.Gtr.153/2003/pt 1/153 	Dited Dispur, the 29th Muth,2004 
Sh ri 13.13. 	r, I k3, 

Conirnr. 	SccoLry to the Govt.  of  
To 	: The Medical Supdt., Model Hospital, 

ESI CorporaUon, Be1tola,Guwahat_22, 
Sub 

Your letter NO.432_23/11/1/2003 (it. 

With reference to the 1ette- on the Subject quoter3Ib0VO, 
am dir'cted to comnTunjcate the followiaq terms Pnd condjtjos of 

(l'p1tatiofl for the incumbents deputed to th MQc]1 Hospital, EI 
• ( ' ) PFultion, r3c1to1 under Govt. of Ini vido thiu Aaptt l m 

OtjfjCaLjoi1 N 0 .GLR.121/2003/B, dt. 10-4-2003 and NO.GLt.121/2003/'.  
L. 1 7-4-2003. 

J. The cleputatjrjj.,s will be entitled to retdiJ their 
(:;rade p(y plus io% deputation allowances subject to meximum of 

	

500/- P.m. when the transfer is withir the 	rne'Statjoni rar1 
I ' th('- 0mI:)10ye)s basic py subject to a maximuui o. R. 1000/- only p.m. 
in other cases on the condition that depuatjon allowancEs plus basj 
pay shill not OXCOrid n. 11,000/- only p.m.  
de 

conditions laid- 
down in Govt. of Assam Finance Deptt's'O °.M. 14O.FE0J.02/61/132 
'IL. io-s-c,s, NO.FEo.29/74/230 dt. 22-1-91, N0.FEG.13/92/pt/13, 
dt. 3-5-94and NO.rCG.13_92/pt/29, dt. 16.7.99 ('Copy'eflcjose) ' 

Yoinincj time pay of the incumbentj while proceeding •and 4  
en returning from Forein Service i.e. Model Hospital, 	 Corporationi  

lto1a will be paid by" the borroung authority as adrn±séiblo Undo '  1ües. 
 

Leave sala 'and pension contr.tbtjtjc,n etc..wjll bevo,to 11 '' 
be borne by the Foreicn Imp1hyoar i.e. SIC, 

Ti-le Foreicjn Ernployr is to ensure recoveries of the.sub, 
cription towards 0.1. Schemes from the deputatjbd take necessary 0 

'r Lion for crdifing the amount as per C1OUSc 1.13. of tate Govt. 
Lrnp1oyee G.I'. Schemesl933 as irculated vide Finance (F) Deptt'sy' 	0 

• 

	

0.ts1tO4FM53/81/24 dt. 25-2-03 (copy enclosed).. 	 ' 
_ 

• 	0 	
(6) The Foreign 1'tjDiOyer shli oftcr the mdic.il f 	.11 t -. L(1S

-  

nt inferior to those which the employee would have enjoyed in the 	•. - 

( v( 	serv.tcs hut for, their deputation. 	
0 	

•• 
••' 

'0 



-2- 

(7) The Foreiri Jinp1oyer will be lib1e to pay.. the 1e.iv':: 

n ry in r(-;p(ct of rli.c3,1',i ii ty 1eve qrnted to the 	tjori.t& 

cri ,1(."OUI t c' t: 	riy (ii..'.; .)1.),i. 1 1 t,'f .t.nCUrrud J.n r'fld thwu4h FC) Z 	 C 

uncie r ELI C c vn if ,  such 3 j rtb 'ii it i.e S m tn iCe Ct the mse lye $ af to r the 

tnninntVn of,  the Foreign 3OrViCe. 

(o) The deputatic3ists wiU..rot be a.owed to.,:joinny 

pension or G.P.F **der the Foreign Employer. 	•'• 	 2 

fl3putt'ionists will be paid by the Foreign Employi. 

trvili.ing a11ownces for their' Journdy to take-up the essignments 

to rtuni tmeefrom (includihcj family members) ns.ndmissiblo. 

The whole xrxiric51 ture In rt31 ,)ect of ?ny compensatqry 

llownces for the period of 1eve and or at the ehc) of the For'cigi 

: services till the 'Thcimberits joins their prest Ueparthnt urv3er..the 
State Govt. will be borue by the Foreign Employer. 

(ii) The dextationists'il1 be entitled to trvel corice-' 

aaion 	t 	Foreign Employer in the scale, they ttu entitled tq, 

under the btate GOvt. and the.coSt óf.uch.consession will be barne 

by the Foreign Employer. 
(12) The deputtionIst, shall  furnish returnes of movb 

and immovable proper1eS owne by -them. to the.GOYeZflflt.'.- 11 

• 	(13) Thai outatiUng Govt. duoEi, if #ny,. 

the c3oputationists urig their d1eputntior n.n ç'1 tho FOrei9n mp1OyO 

will have to take responsibility, to' credit the 	to the  

Govt. Revenue regularly. 
The date of commencement and terminatlonpf thj 

Foreign Service shall be regulated in accc)rc3anc9, with the pr9vtp 
of the ?SSam Fundamental Riles and Subsidiary Riles.. 

All other terms and conditions will be Governed by 

the Rules and Requlations of the Govt. Stoto of Msam. 

T1.:;o rvico h13 tory of 25 t'1o3 . C)L ] 	I:0r5 	E c.1oed 

f.vour of your nccc:r1ry action. 

Yc'ii 	Cal th.Eu.1.ly, 

Cominr. & ecrt'ry t' t.h:: Govt. of 

Ccrntci.  



	
• 	___7I 	- 	 .•.• 

- 	

--- 

Mt7rfl() NO.GLR.15e/2003/pt1/15A Dated- Dispur, the 29th March,e4. 
Copy to : 

i) The 1 eputy Medical Commjssjoiier, ESI Corportjon, Panchdeep 
1hawan, Kotla, Road, New Delhi. 

2) The 	i.onl Director, ESI Corporation, Assim, 

	

(.w-) Lj.-2i • 	 - 
:) The '\Jmir1j1Lrativ 14edjcal tic, EI Sc), oorej IoF1d, GUW-1lrt1_21. 

The ca1th & F. N. L.ptt. Dthspur,. uwahatj6. 	-. 
The 	 counti Oeneral (?&E), Asg, Majdamgon, 13eltola/ Guhatj...29 with rt?fercnco to their letter NO.GE¼XI/I&E/Esx MQd1 1-10 spjtai/5925 dt. 19-9--03. 

The P.S. to Minister, Lcur arid Employment -ptt., Ass, 1 Spur. 

Person Concerned. 

13y order etc.; 

/ - 

Couirnr. & Secretzy to the Govt:. of 
ur 	 ricj 	'Ir1,i.oyIur1- 	J'1'1rt:i'ri 



6.1 

(D 	[Jeltola: Guwahali-22 

FSIC l'vlodel Ilospital 

No.43 2. 13./I 9/1/2003 -Ny- Fixit ion.1 	/ 	l)t. 12.01 .2004 

1rom:- Medical Superintcndent. 

I S IC Model I lospital. flel tola 

(hiwahati-22 

It) 	Fhc N'lcdical Commissioner. 

FS IC .Panchdcep Uhawan. Kotla Road. 

New I)clhi-02 

Sub: Representation oil )octors 4 Stall ESIC Model 1 loSpital. UCIIOIn. Assam for Early Pay-
Fixation during time 1)eputation PCIi(.)d. 

I .  

tvladanL 

I beg to torward herewith the representation submitted individual!)' by all Doctori & staff 
of I S1(.' Model I lospital. I kitola. which is sell- explanatory in itself. The representation of all 
other dcputa(ionists will he sent in successive batch-wise maimer some of the same have been 

sent at present for your kind persual. 

Yours Faithfully. 

Is 	 I 	
I 

Medical Superintendent 

I:SiC. v1odel I lospilal. 

Ucitola. Uuwahaii-22.Assamn 
tri,-'r1 ;ocicI 3updt. 

tSt Thdal HoPtal 



his iTh0 	
1 	 A 

I kncI OHIe : E.S.I. I tospil:ij 1/0. Khiiiapaia Guviahalj - 10  by Govt. of Asain do Ifotjjcj 	Uo. 	O/93/2G Date : 25 /01/1907) - 

f, 	A.Ivlser: 

Dr. C. Chouliiiip 

•1•0, 

"]hc MeClical Coiiissioiicr, 
President 	 ES! Corporat ion of I mba, 

Or. 	 "Panchdcep I)llawa n". Kot Ia Road, 
Ncw Delhj-02 

• Ref. NO. 	
Date: 27.5.2004 

Vice PtCjdt : 	 . 	
- Sub. I aymcnt of the ESIC I a>' & 1\llowanccS to the Deputationists of 	- Dr. (t1) I.. tLiai 	

thc E IC Mode) I lospi tal, 13elk)la.131.1\va))atj22 

Respected Nladaill, 

Genw iI Som eh,, 
This is in Continuatioti of our 	previous letter No.ES!/DA/01\1/04/02 di. Di. I)4 liw bur 	23.2.04 whereby we dctn:inded to pass ordet s to release the Pay & Allowances oF 

the ES IC to deputatiortists ott the srengtli of the wriUcn individual option to accept 
the Pay & Allowances of Ute ESIC of India as sought from your cod. It is the 
Prerogative of the dcpu!;ttionj;ts either to elect (opt) the pay scales of the Patent 

At. Geti. Scc e tay l.)cptt. plus Dcpuiatonal Al lo ances or to get the Pay & Allowances of the 
l:OrLfl Dcptt. 'iihmi I'.aviIi ally discretion on the part of the Foeign l)eptt. to 
dictate or t, 'uideii ii; count or choice was to claid and accept the Pay and 

of' the IS!C and not of the Patent ! )el)tt. Also aeeordiit 	to the Mcmoraiidurn (•) I' Underst:tiidj, 	(MOI)) signed by the ESIC and the Govt. of 
11 easut 	: 	 Assant we are ice to acc)( the ESIC Pa' and Allowances as  per our individual D. 	i. tora 	options. 

It is vorh -n1criiotting that the Labour and Employmcnt Dcpu., the iuvt.ui 
Assaiti,' l)isptir, vide is !ecr No. GI.I&. I 53/2003/PLI/l SO cIt. 29.3.04 intimated 
you in clear, terms the tueries made by your office "ide letter NC). A-I1/1  I /3/2003- 

• . . 	I)M(1 10) dt. 16.2.04 rcaimrdin' the lcnis and Conditions of Depqlntioo of l)octo,s (C 	Ill 	ciii J l 	
i iii St iU to dL I 	IC Muj I lost it iI l!iol 	rcqucsluip you to J C 	:ccsu\ 

	

I 	
Rr rcl' 	iru (IL 	I trc to' tLc d put ttionit front the ditc of h inding over 

of the hospital (i.c.4.4L2003) 1 as per' option already exercised by them 
P 	( 	) 	 mdi idc ill> I hi 	tid 1 ft3 I 1)0th 	bUt II) Option by the Sttc Govt on bLIldIf of 

	

' 	
[hi (k pu itioiiiss i th pzulicut 	rckrcnci o yubr letter No I 32-A-23/ 11 / 1/2003 

M 	 Estt. I 60 dt. 29:9.O. 	 . 

C (iiti II 
'i. 	. 	•lji IIIICU1 

(II) 

jK 



- 

- 

Head Office E.S.I. Hospital. P/OJ)1I1;Ij)ir;t Guwahatl -22 (I1t;j;h 	by Govt. of Asn:ri \'Idu tiotilicatioji flo. AL. J0/93/20 Date : 25/01/199; 
- 

4 dv is er 
Dr. U. Dis 
Dr. C. ChoiRihilty 

Pt e;ident 
Dr. N.K. Gooi 

Vice Preslucut 
Dr. '' h 	j t.. H?.flI ka 

:i ct.ir y 

Asst. Gm.Socr otacy 
Dr. M.,1. Das 

() 
Option to scrvc in (1eputation is purel)' on considcration of financial benefit 

and thc dclay caused from your end to release the Pay & Allowances of the ESIC 
of India even alter lapse of one year becomes a matter of concern for us to 
ventilate our demand oncc again without makuig any further correspondence with 
the State Govt. on this count (Pay & Allowances). 

We honestly claitti that we the .deputationists doctors & staff are now working 
as per the norms oitltc [SI Corporation (Model) Hospital w.e.f4.4.2003. 

ii is thcrelorc, prayed that your good-self 'ould realise the gravity of the 
Situation as mentioned in our icuer dated 23.2.04 and request you to act on it with 
imincc.Iiate cftcct otherwise we would be compelled to seek justice from the 
I louourable Court. 

II tank ii g 'iou. 

YOU!S l:a itl t lLt IJ )
, 

k.ogoi 	 Dr. D.C.I3orborah 
.ES1 Doctors' Association 	 ESI Doctors' Association 

Trcasuicr 
D. L) i's. Dota 

Executive Mcui1ic 
Dr. ftK. 	Sartita 
Dr. U. 	ti;inik';a 
Dr. (Mc) 	ri. 	I I;iai i:.a 
Dr. (Me) 	S. 	L'oa 
Dr. (Ms) 	M. 	[iaishya 
Dr. (t1ls) 	M. 	Sartua 

(G os'.ia ii ti) 
Dr. K. 	1iiitutirj 

Copy to: 
I .1hic Director Genera), ES IC, "Pauchdccp 13liavan", New Delhi for his 

kind information & necessary action. 
2.Thc Secrctary-cuni-Coinmissioner, to the Govt. of Assam, Labour & 

Employment I)eptt., Dispur fbr his kind information and necessary 
action. 

3.The Secretary to the Govt. of Assam, Law and Justice Dcptt, 1)ispur 
for his kind in formation and necc;ary action. 

Yours F ,jthf Ily, 

K1r. I).C.13orborah 
[SI Doctors' Association 
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.1 
1, 

XMT  
A 	) 	 lit 

R anjeet modrnp'/.57 

• 	 T) 17OS7 

OFFICE 	
TEL: 0I1.2323o9293 

• 	i 	1' 

)• EMPLOYEESI STATE INSURANCE CO RPORATION 	 11-23234537. 
I 	

4flq {q9, • Liii .ì .. 	ft2 
PANCHOEE12 OHAWAN C.1.G. ROAD, NEW DELHI.02 

	

Date: 	30/11/04 

• 	: 	•. 	.':'/i,.;, 	 . 	- 	,. 

• TI ,. Mij.1 S Upe riri teI'IUe:) t. 	 . 	
. 

LI MOdOI Hospi;, 	

'• 1 	' 

	

1u!ti:;Ia,A S A M, . 	
. 

 

conaili qr, or 
31 	 ••' 	- 

m to rofor to your Offcü lett 	No 43i A ?i/10/1/2003 stt 1/0?  • (z(oj 22/Q6/O4 on (h@ 	suhje unU to eofly 	(he Director General's ' 
1 PPtovl fo pdymerit of St.1t 	GOvt of \Lf1i 	py SCal 	pIus 1 f tiQ) nIioWa:cr; 5tihjccf to I ho t ) mdm,i11 of fls. 50Q/- per month 1? seIL)(Ct()! sff Oj) (IPU(tion 	I M1 Ho!jpit! Ajjrri ' 	S1IC 1  with lho(-c)ncIIrI'u,ic() 	I-100 notes at pa90 51/N of  th o  

Yours faithfully, 

(DR. S. JAIN) -; DY, ME[, cQMMISSEON 
• 	 .. 	' 

Copy to: ft Cornmjgoj.itr and 	 to (lie Stale Govt. of Assani 
L 	

incJ 1111p(Qyfl1Qiit Doptt Di;j,r Ou 	ats w r.t. thou let(er number,. . 
153/2003/pt 1/153 datecj 20/03/oil 	ddfOSSid to Modj SUperjntefl(J€),1 ES! Model Hosp!tai '\m 

	

C6MMISSIONER 
	' 

;' 



' 
i 

- t (4){t"  
) 	 EMPLOy1E3' STATE INSUflAUC1 CO1tCj' I(1H • 	 41q li q -i.  DUO, 	 rAuci IDe IZI' UIIAV/j I. I0 II. flOAti, ItI/, i 

'r Gun oral 	 p 	 4uijL 
D.Q. No. U.1 1/1 1/Assanh/1/03DM(FlQ) 

- 	Dotod the 10th January, 2003, 

Duar S11,lttsurnutary, 

Kindly refer to the discussi09 
I hold in the ruectinU L)CtWeon 

the representatives or ESI Corporation and Stzte Go,ornmont on 
30. '12.02 In your chamber regarding the terms and condltjOith in 

cowlectiori with handing over the ESI Hospital, Belatoto to ESI 
COrPotati 

' 

On by the State Government, in this connection, the draft 
Memorandutii of undorstanic'g rceived by this office has been 
examiriecJ and our views on various Issues thereon, are as under: 

As regards handling over of inurastrucRire of the ho;pitiI 
CXc('I)(IIifI th land to FI Corpuifflion l'j CucflhInd, it l 

clarified that, as a matter of policy. Corporation cor'istruct 
hoipitals out of its own copus rind 1)c1 OVOI 11w uninc to 
State Governments for running the ESI Scheme. Sit'ico the 

title of the land Is vested In (ho narno of (he Corpor L%tion, it i 
not possible to hand over the inirusiructure while retainiiij the 
land the roof. 

/ 
2. 	TI e MOU also pecilie s (hat individual option eitl 101 to a:ei:spt 

Corporation pay scale or (ite Governmoiit PDY scale fiIu 
deputation allowance from tho Oulicor/ Stall will be callnci for 

Thu terms and conditions regarding doputaLiui'i (orwiidod to 
the State Govt. by ESI-Corporatioll mention about the option 

either to get pay of the depuatjoflj!.;t fixed uidu noitiial i ulus 

or to draw pay of the post In parent de3artmoiit plus 

deputation aflowance as per Govt. of India 



r 
19 

3 it has also beun proposed tlld iho dinmlstraivo ollicor of Iho 

hospitaI will be on dupu(ation from Stale Govt with Iho 
CQrPoftIQJ1 .  This is again not In conformfly with policy of tho 
rnrqoruton relating tomodel hospttaI 

it has atso, been laid down in the MOU that Corporauois vyn, 

consider local educated unemployed youth of iho Sidle 

against the future heed of manpower of the hospital. Sucha 

restrictIon on Corporation has not beon found to be 

dccep(dbfo a s(a(f/ Offsi ate recruited as per Recruitment 
Regukons for (he post In the Corpordlion and posts aie 
zdvotI0j coritrally by thO Corporj 

: With r000rd3, 

Yours &incotuIy 

(Dr. AJAY IJUA) 

SUiTwt -y, 
Secretary. totho Govt. oiAsain, 
Asiii SchlvaIya, 
L)ispur 

U 
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EMPLOYEES STATE INSURANCE CORPORATION • 	

0 

PANCHDEEP UHAVAN; CLG ROAD; NEW DELHI 

No A-37 ri8 i/fl'.Med TV 	 flated Jwi 	2015 

To,  
The Seer etarv. 
The GqvL of  
GauEaU(Asarn) 	 . 	 H 

Sub - Terms inct conditions of absorption of the State (o't emplo\'ees oiking 

on dcputation ii' the F'TC Modi Hos-pibl,&*ola, jcam 

Sir/Madani; 	 . 

1 am to enclose hee't ith draft terms of absorptien of \ our State 

Ccvt ei ploie roilave.been døputea io FT ,iod1 Hci11ita1 itoa 

w Jut h s ten mverov us on 44 2003 it is proposed to absui b 

such emiovees in the c-oiperation seiice on then tendering lesignatlon 

from State Govt. service apd acceptance of the game by the State Gcvt. and 

sbjcct to State Co\ t and crnpio ecs onccrncd acceptng -ie terms of 

absorption The CU.att terms and conditions uia' please he gone through 	4 
'our ie's and accepriDce of these terms may please he communicated so 

that dith tcrms can be pLicd for appro\ al of the E. Corporation One 

these temis are trnanzed option for absorption in L'IC serv,  ices shall be 

entertained through the State Govt. only and not diredly, from rnpioVees 

ESIC vffl not entertain any representation viz, grievance etc. any 

iepreseftation viz. grie ance etc cl,uecth horn mdiidaa1 of the Union 

The diafl Lerins inct waiuons of aborpuon a r e 	 i Jrrepue Keeping 

in view- extgnt Govt. of India rules and .instruction on - the subject 	• 

herc.. er appllkcablle and possible 

As the matter has aireiWr been pePcllng for 16i1g and, dhere are 

RtigaLifis from some States. I re4uest you to please offer your views and 



• 

comments;. if aiv, taking in view the relevant service rules, s early as 

possible, and in any case within three months so that the matter can he 

taken .up.to the El Corporation. In case, we do not hear from you within :.<. 

three mouths we will presume that you arc in agreement with the 

proposed terms. 

T. 	.1_ 	. 	A1,..._ -  riciu;. 	 lUUrzjuUUUU.UV 

[DR (MISS) IKAMLESH KALRA} 
• 	 . 	. 	 4 T 	'f 	flk ifTelt--Tt"'NATTIn 

W1t L'1'..ttL JVUYIJDitJL'i CL\ 

. 	• 	 . '-'vy &'_j._ 

The medicai Superintendent, ESIC 'Wdel HospitaL Tettoa,Assam 

for information with the above to give wide publicity to these tenns of 

absorption through notice board etc. inducing in legal language, but no 

notice shouid h given to individuals or to any union. Further, the matter 

uy u iuuuvvu up wu 	Iespt.u\'e a*e UVL St, ULU 	auL 

limit as above is, indicated. 

DY. DTRFCTOR (MD) 

• 	••- 	__•. 
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ANNEXURE-A 
(Proposed to be cculaied vide no. A-37(18)i/03- Med IV led 03.06.2003 

.L)RMTS TERMS O A1SORPTION 

I) 	Option may be exercised by each employee for absorption in 

Corporation service or for repatriation to the state Govt. service. 

iliis option may be exercised by each eutpioye who has a 

minimum of 2 years service left in the lending Depatmenta! as on 
01.01.2006. 

Mere exercising of option for absorption in corpdration service 
.,1...T1 ...i- 	 -.....,.-Li- 	 1-.- i- j-. 	 -L-... DJ.LUL 1LJL J.LLL1 1LY 1iiLL "JLt ifly CLLLWY 	L'J 1J.11L a •jii.wit ci 

the decision of the corporation in the mattes would be final based 

on consideration of due screening. 

Art 'employee opting for absorption has to resigll frcrn state Govt. 

service and his absorption in Corporation service will take effect 

from the date of deputation in H. corporation or from the date he 

loins the dutii in.the .ESI Corporation whichevei is eariier. 

SenIority of an employee- absorbed in the corporation will be 

determined either from the date from which one hok th post on 

deputation or from the date one holds the post in equivalent grade 

on regular basis in the State Govt. service.. W1iicherer is earller. 

enioritv of two or more Sthte Govt_ en.piovees ahc hedin fhe 

L 	.,-... L 	ii.. . 	 L1.. 
t J1 L'Y1 U t1.)1 I 	V 1%. 	VIE i LLIU 1IJ VII L V 4.LI L'( WLCIL i.i LDi 1.1 It. sertioultl y 

existing in the State Govt. prior to their absortiQn. Before 

absorption an employee will he free to opt for separat insutunona 

	

..1.. 	£ 	. £1.. 	.... 	 T. 	 - 
.L.t t.ILLOIiLv JIU'7 iOi WC LI.l ut.u.LUI iIj,pIL1li. .iI U!I Lt1 

fle wifi not be quansfened outside t ile hospital e en artei 

absorption and the promotions will he based on the institutional 
.L. 	t. 	L. 	.. 	 ... 	L. 	 i ffic 

	

i11uIItv O.Luy SuLJC-t.t. w 	v 	in" iii uit. IUJJILUI fr 



'rdiv .iaals ca" )so opt to be part of aft tha 5,e"ao'itv Ii" .h..cl' 

case Lnev win e hame ior an incua Lransler and an incua 

j,romotio1!al avenues. if opting for instit-utionai seniority, the all 

India posts and cadres to which they will not he eligible for 

promotion wfflbe the Medical Superintendent o the Hospital and 

all officers in the iav scale of Rs. 14300-1830{) (current NFSG scale) 

lmployees on absorption would continue to wqrk at 1SIC Model 

	

Hospital 	 at the discretion of th(-corporation. hut 

• they would be under all India iraisfer liab.iliLv exept for those who 

have opted for instituhonal seniority as stated in para 4 above. 

i) 	All the medical officers recruited oii posts of vatous designations 

by the State Govt, for general Duty medical purpses on ahsrptin 

• ifl corporation service shall he absorbed in the General Duty 

Mecacal Offi.er (hsunance Meiicai Officers) sub-cacire orn 

	

icr 	tors were appointed : cPeclalJ st, rr:snecti:e of 
- 	 e 	 . tate 

Govt. or flot they will he absorbed in specialist sub cadre of ESIC.- 

7) 	An employee, an absorption in corporation seivce shall have the 

option to ze.t his past State (ovt. counted for coinbinect pension rn 

ESIC, if the State Govt. pays the entire amount of proportionate 

perisionerv liability as per Central Civil Services Pension rules. An 

undertaking from the state Govt, would be necessirv in this regard 

that they would discharge their pensionerv liability as per Central 

Civil Services Pension Rules within a reasonable etiôd. Option by 

the employee in this regard shall be exercised. wthth six months 

from the date of issue of absorption letter to the employee in the 

corporation service. Option wants exercise is final. Tile individual 

can. also opt for carry forward of accumulated leave as per the 

rules. On the condition that the State Govt. pays the pro rata 
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T 	 4 
pension contribution and leave salary contributior as per the Rule 

and in te event of any delay In getting this payment. The amoiuit 

shall be deducted from the fEinai. "on account payneiif" of the end 
of the financial year iii which the person (s) retired. The employee 

is free to opt to get their terminal payment 111cc gatuity, pension 

and leave encas.hment-  etc. Or can avail the accumulated leave 
before optin and in this case for the purpose of pnsion rule they 

will come under the new cóntrihutorv pension scheme of the 

central Govt. 

3) 	In case an employee opts in favour of counting of iis past service, 
he wifl he eii -ihle to draw nension in accordance with1he Rules of 

the ESI Corporation for the combined service under the State GovL 

and under ESI corporation on the IThàl retirement 

/Stiperannuation/voiunthrv re.tiremnt fthm ESJ co - po'ration. If he 

iesigns from service of the ESI CorDoration. his resignation will be 

treaied as resignation from State (ov.t. service and entailing 
iorfithre'of past servwes including that under 'the Sate Tovt. and 

consequent 1055 of pensionry benefits for combined etvice. 

9) 	For recoveries of the advances in respect of buse building 

advance, motor car/mot(r cycle/Scooter advance otained by an 

- employee for his previous employer which are outstanding as cm 

date of absorption inthe corporation service, an eaployee shall 

have, to liquidate the advance by himself before ahsfirtioi and if 

the state Govt: desires the balance outstand ifl9 with the interest as 

certifet bythe State Govt. can he deducted -by ESIC ad paid to the 

concerned state Govt. periodically. - 

A. 	An official on absorption in ESI Corporation service will he 

governed by ESIC (Staff and conditions of services recrulations. 
1959 as amended from time to time. 

12 
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 No employee, against whom any disciplinary proceeding is 

pending or who is under going the period of penuiW wffl be 

absorbed in the corporation service. 

 Pay of an absorbed, employee will be fixed as per fundamental rules 

Of Govt. of India and regulation 7 (4) (a) of ESIC (staft' i&rid 

coiiditión of service) regulUons, 1959. 
II 

• 	 13) Leave accumulated in respect of an employee in the State Govt. 

5ervice wiUnot lie carried forward to ESJC and the employee may 	j 
either avail of their leave or get encashment of leave. from the 

concerned State Govt. as their rule. The duly calculated and 

ivaited 1ea e encasnment ameunt will be paid, to the emplos ee i' 

ESIC afteT .ihcnrptin onjV 	eicp the State Govt 	ag-reec roi 

recovery the entire amountfrom the on account nayment clue to the 

state Go\ t during the sirne finanaiu ear.  

! The iccumularec GPF b'ilance plus the rnrere 	thereoin respect 

of a deptatiomst ,ha1l he transfened to E,IC iii ,s nev 	OFF 

accourt opened ii' E1C 	urespecti e o 	the tact 	thethe 	the 

d'oihee his opted to count his tclSi fServict o. nu 

(Pioposed to be calculated ide no A 37'18'i I '0 	Med IV dt 3 6 2005 

I 

I 
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CENTRAL ADMiNIStRATIVE tRIBUNAL 
GUWAHATI BENCIJ.  

Original Application No. 247 of 2004 

Date of Order: This 1  the 3rd day of January, 2006 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER. 

, 	Dr. Pranab Kr, Sarma 

Dr. Pradip Kr. Bordol.oi 

Dr. Nalini Kr, Bordoloi 

Dr. Nava Kr, Gogoi 

Dr. Apurha Kr. Saikia 

Dr. Ta run Kr. Bhuyan 

Dr. Bhaben Rongson 

Dr. Kabn Turnung 

Dr. Gunabhi Rain Sarma 

'Dr. (Mrs) SikhaSarma 
Dr. Karahi Kal.ita 
Dr, Chandan Choudhury 

Dr. Dipak Chancal. Borhora 

Dr. (Mrs) Mardira Sarina 

Dr. Ajit Kr, Sarma 

Dr. (Mrs) Kanan Bora 

Dr. (Mrs) Makan Sarma 

Dr. (Mrs) Parinita Hazar.ika 

s.."' . 

AppU icr-ints. 

(All are working as Medical Officers in the EST 

Model Hospital 1  Beltola1 Guwahati-22, Assam under 

the Employee's State Insurance Corporation. They are 

on deputation from Govt. of Assam) 

By Advocates Dr. 3, L. Sarkar, Mr. N. Chanda, Mr. S. Nath, 
Mr. G. N. Chakraborty & Mr. S. ChouIiury. 

- Versus - 
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1. 	The Union of India 
Rep resented by the Sec reta ry 
to the Government of India 
Ministry of Labour and Employment 
New Delhi, 

2, 	The Director General 
Employee's State, Insurance Corporation 
Panchadeep Bhawan 
Kotl.a Road 
New Delhi - 110 002. 

The Medical Commissioner 
Employee's State Insurance Corporation 
Panchadeep Bhawan 
Kotla Road 
New Delhi - 110 002, 

The Regional Director 
Employee's State Insurance Corporation 
Pnchadeep Bhawan 
Kotla Road 
New Delhi - 110 002, 

The Superintendent 
Model Hospital 
Employee's State Insurance Corporation 
Beltola, Guwahati7$1 022 
Assam. 

The CommissiOne r and Sec reta ry 
to the Government of Assain 
Labour and Employment Department 
Dispur, .Gu.wahati-781 006. 

The Secretary 
to the Government of Assam 
Labour and Employment Department 
Dispur1 Guwahati-781 006 
A.'sam, 

The AdmifliSt rative Medical Office r 
ESI Scheme, Government of Assam 
Zoo Narangi Road 
Guwahati - 781 021 
Assam. 

I 

(1 

0 

RespOfldCIt5. 

By M r,B,C. Pathak. Advocate for the ESIC and Mrs. M. Da, 
Govt. Advocate, State of Assaffi. 



OR D EJLjQ1J .  

SIVARAJAN, j.(V.C.) 

The applicants 19 in number are working .as 

Medical Officers in the ESI Model Hospital, Be1.to1a 

Guwahati, Assam 1  (under the Employee State Insurance 

Corporation (for short ESIC) on deputation from the 

Government of Assam. They have filed this application 

seeking for the following reliefs: - 

"8. 1 That the Hon ble Tribunal be pleased to 
direct the Respondents to give the cadre pay 

•  and allowances to the applicants at ES1C 
no rms and at par with that of thi r 
counte rpa rts in the ESIC we. f. 04.04. 2003, 

• 	with al.l. consequential service benefits 

8. lÀ That the Hon' ble Tribunal. be  pleased to '.;et 
aside and quash the order hea ring letter No. 
A11(11)3/2003-DM(HQ) dated.30.11.04' 

8.2 That the Hon'ble Tribunal be pleased to 

'trati
direct the respondents to refix the pay of 

VO 	 th immediate effec I the applic ant wi  

8.3, That 	the 	Respondents 	be 	di cc ted 	d' 

to riiiul.ate the detailed t:e rms and 	ondi ii t. 

	

for permanent abso rpti.on of the applic an is 	: 

in accordance with' law and without any 
•  prejudice to the interest/PrOSPeCtS of the 

applicants and to absorb them thereafter 
the ESIC on their individual option within a 
reasonable time frame." 

2. 	 The case of the applicants is that the ESI( h a d 

ente red into Z,  Memo randuti' of Unde rstanding 	to t Sh() it NOU 

dated 26 12 .2002 	(Annexu re -3) 	containing 	t:he 	e runs 	uiud 

conditionS under which th se rvice; of the applicants dnd 

other staff of the State. Gove rnmnt deputed 	n the f3 I 

Model Hospital have t 	be abo rhd in the. ES('. It is 

9p ,  
/ 



- 

stated that pursuant to the term 	nd conditions contained 

in the MOU the applicants and the other staff were asked to 

give their option to accept the scale of pay in respective 

cadre/categories of posts in the ESIC as per the existing 

norm/rules of the ESIC and that the applicants1 pursuant 

to same had giveh their option as ea1y as in 2003. It is 

A grievance of the applicants that they are not being paid 

pay and allowances of the ESIC opted for by them till date. 

It is also stated that the ESIC had prepared a draft terms 

of abso rption (Annexu re.- A to the M . P. 125/2005) and 

forwarded the same to the State Govrnmeflt which has not 

been finalised so far. It is stated that in Cause-3 of the 

draft terms of absorption it is provided that an eiiployee 

opting for absorption has to resign from the State 

Government service and his absorption in Corporation 

service will take effect from the date of deputat.ton n 

ESIC or from the date he joins the duty in the ESIC 

whichever is 
earlier It is also stated that Clause-i2 of 

the draft also provides that pay of an absorbed emploYPe 

Fundamental Rules of Govt. of India will be fixed as per  

' 	and Regulation 7(4) (a) of ESIC (Staff & ConditiOn of 

:\\je  7 , t4)  

Service) 	RegulatiOflS 	1959. 	The 	grievance 	of 	the 

applicants1 as can be seen from the reliefs, is that the. 

ESIC has not so far implemented the MOU and the : t 

scheme which prejudiciallY affects them. ESIC has filed 

written statement. The applicants have filed rejoifl(J 
r. 

RespOndent5 6 & 7 have also filed written statement. 



3, 	 We 	have 	heard 	Dr,J,LSarkar 	assisted 	by 

Mr. M. Chanda, l.a med counsel appea ring to r the app l,imai its 

Mr. B. C. F'athak, lea t'ned counset. tom the IC and 

Mrs,M,Das, learned Govt. Advocate for the State of Assaiii. 

Dr. Sarkar submits that according to the MUU and as per the 

draft terms of absorption which are undisputed documents 

the applicants are entitled to pay and allowances 

applicable to ESIC once it is opted by the applicants and 

that they are being denied of such henetitS in spi1:e o 

their opting for the same. Dr. Sarkar also submits that 't:he 

stand taken by 1:he ESIC is that tite draft terms and 

conditionS sent to the State Government has not yet been 

app roved 	by 	the 	State 	Gove mnnient. 	Counsel 	'took 	us 	to 	the 

communication 	dated 	3 .6.2005 	issued 	by 	the 	ESIC 	to 	the 

Secretary 	to 	the 	State 	of 	Assarn 	forwarding 	the 	draft 	terms 

and conditions 	for the approval of 'the state Government and 

submitted that 	in 	the said communication it is specif:Lcall'i 

stated 	by' the 	ESIC 	that 	"Incase, 	we 	do 	not 	hear 	from 	you 

within 	three 	months 	we 	will 	presume 	that 	you 	are 	in 

agreement 	with 
	

the 	proposed 	terms' 	but 	the 	ESIC 	is 	not 

proceeding with 	the 	matter under one 	pretext or the other. 

Counsel 	further submits 	that 	the 	ESIC must 	be 	directed 	to 

'k expedite 	the 	implementation 	of the 	MQU and 	the draft 	terms 

- f abso rption . 	Counsel 	fu ithe r submitS 	that .the Co rpo ration 

id  must 	also 	be 	directed 	to 	disburse 	the 	pay 	and 	allowances 

applicable 	to 	their 	counterparts 	in 	the 	ESIC 	from 	2003 

onwa rds h rgently and to :i mpl.ement the othe r t'e rms and 

conditions also. 



4. 	Mr. B. C Patha< 1  counsel appearing for the ESIC 

submits that the ESIC has brought out a scheme in the 12nd 

Meeting of the ESIC held on 20.2.2002 for setting up model 

ESI Hospitals in 15 places in different States and it ±5 

pursuant to the said scheme an MOU has been entered into 

between the :Representatives of ESIC and the Government of 

Assam. Counsel further submits that the MOU did not contain 

all the terms and conditions for the absorption of the 

State Government staff deputed to the ESI Model Hospita' 

and the Corporation has prepared a draft terms and 

conditions in the matter of abso rpti on of such sI:c f f which 

was forwarded to the Government of Assain for their approval 

as early as on 3.6.2005 but the matter is delayed solely 

for the reason that the State Government did not respond to 

the same Counsel also submits that the Corporation is 

concerned not only with the State of Assam but also with 

the Model Hospitals set up in 14 other States and that a 

unifo nu terms and conditions have to be approved. Counsel 

further submits that it is only thereafter the question of 

disbursement of pay and allowances to the applicants and to 

the other staff as per ESIC norms can be decided. Counsel 

also pointed out that having rEgard to the lengthy 

procedure involved in the matter of absorption of the 

deputatiofliStS including the approval- from the Central 

rio4, Government some substantial time is required tor its 

i.' 	mplementatiOn 

c 
0 	 5. 	Mrs. M. Das, Govt. Advocae for the State of 

Assam, submits that the State of As;am has filed a written 

A_t 
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statement wherein the State Goverimz'nt had practicEdl.Y 

approved the draft terms and conditions and therefo:re there 

is no difficulty for the ESIC to proceed with the matter. 

Mrs.: Das further submits that the State Government has 

already instructed the Corporation to release pay and 

allowances to the deputationistS as per the ES1 norms and 

therefore there is no difficulty in making payment to the 

applicants and other staff. 

6. 	We have conside red the rival submiSSiOnS. The ic 

is no dispute that the applicants the htate Gov I -111ri o n L 

employees who are sent on deputatloil in the ESJ Mode L 

Hospital unde r the ESIC. The re is also no dispute that aii 

MOU was entered into in regard to the terms and conditions 

of absorption of the applicants and other staff in the 

ESIC. However, the stand taken by the ESJ.0 is that it did 

not contain all the terms and conditions and a draft terms 

and conditions was preparea dilu 

Gove rnrnent for their app royal. True the State Gove rnment 

did not sent any reply. However, the State Government in 

its written statement has practically agreed to the draft 

terms of absorption prepared and sent by the ESIC. In such 

circumstances, it is a matter for,  the ES.[C to make the 

f L\raft statement final taking into account the stind taken 

nild 

:: 
:e1:: 	

: 

stateul)t loth:': 

	

State Govenmient employees wo rkin oi deputation in the ESI 	. 

Model Hospital and being ahsorbed in the ESIC. 



I 

40" 	 7. 	The applicants have got a case that they a re 

entitled to get pay and allowances from 20(fl onwards S.jflC:C 

they have submitted their option in tei -ms of the MOU and 

the draft terms of absorption, particulail.y in view of the 

clauses contained in the MOU and in the draft terms of 

.absorption to the effect that they will he absorbed from 

the date of deputation in ESIC or from the date they 

joining duty whichever is earlier. According to us, these 

are all matters which the ESIC has to consider atd 

expeditious decision has to be taken. 

8. 	Now, 	that 	the draft 	terms 	and conditions 

contained in Annexure - A to the i'.F'. 1.25/2005 has been 

practically approved by the State Government we direct the 

ESIC to proceed with the matter and to implement the terms 

and conditions contained in the MOU and the draft terinc of 

absorption to the effect agreed to by the State Government 

in their written statement within a period of six months 

from the date of receipt of this order. If, on such 

implementation the applicants are entitled to pay and 

) allowances, needless to say it has to be given to them iroin 

the date of their joining duty in the ESI Model Hospital 

The Original Application is disposed of as above. 

id/ VICE: CHAIRMAN 

sd/ 11[!IUEIi (A) 

o 
Appl1c0 0   

Date on wicb c 0 PV ig rrY 
;0  

t 	flV is 4C1IY 
tate ., WiC. ç  

rtif1eot0 bc true 

IQ* QtTcer 1,11141 

C. 	c 

Th 
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f: 	011.23234092.93. HEAD QUARTERS ..0FFJCE 	 Tel: 	011.23234092.93 
....... EMPLOYEESS1 ATEtiNSURA. J......  

PANCHDEP I)HAWAN CIGROAD;NEW DILHI.02 

No. A- 12(13) 11 2003-MOC1.IVC6IIV 

Subject: 

Date: 	 .2006 

 

Reference his/her application for recruitment to the 
 interview, 	 above post and subsequent the undersigned :is directed.to s . ' that 	 ni on the rocomendatio,is of the 

Seectjon Board, Dr. 	 m.Zu . _ is offered a post of IMO Gradegl in the mp:oyeos State.Iflsuraflbe Corporation. As recommended by the 
Selection Board he/she writhe allowed td;Jraian inifial pay of-R8Ooa .- 

27i plus NoflPractjcjflpAllowq, 	:it if ic 	
as admissible, He/She will also be ontiflOd to oilier allowai -ices as admissible 

2. . In case, . the candidate, belongs to a S.cheduled Csie/Scheduled Tribe/QBC 
Community his/her appointment will be provisional and will

1 b subject to verification of his/hr claim . that he/she . belongs to" Cate/Scheduled Tribe/OBC 

Community through proper. channl 'lf'isher dajn ofbelonging to Scheduled 
Caste/Scheduled Tribe/aBC Community is found to be false OR if the verification 
reveals that the claim of the candidate to b.lq?g to OtheriBacwad Classes or not to 
belong to cream layer is false, . his/her selco will be 'torrn4nated (ohwi without 
assigning any reason and without prejudIce to such !uher action that may be taken 
under the Indian Penal Code for proauct,on of,.false certificate ,Forth.purp05 he/she is required to produce original docunients' on 

TheLbaSir of Which lie/she claims to be a Scheduled Qáste/SdhedWl$d 'Tribe/OBO. Cand,te 
	Fhis' paça ,is Ppiicable to SC/STIOBC Candidates only). ,. 	 . . 

 
3.- 	The appojhtmt and  

COfldjtjQ5 	 -Sice will'be subject to .the.fol:owjng fuhe' terrns and . 

It will be on temPOrary basis for'the present 

He/She will be. govern. -by the .• ' 
	loyees' Stats- insurance Corporation(Staff and Oonditrons of krv:c) egulalo5 1959 (as 

- 	amended from 	
Jlès/Regulatiofls/Iflf. aliCable to the empldyees of the Ei qqrpo;;atioe 

(lii) 	
Ho/She will, be on) probatioti- 4 r a' eniod extended at the 	 of two yeats which may be discretion of the COrppratj()fl in the individual cases nnd 
his/her service will be hiahIetó térrnicj.tjo, 

curing thà peridd Of'probatro,'1 or during ihn 
tOilipolary tendre of appojntn on one 

notlCo/pr,,1,11 tenure of appointment on thr 
	r1Onths notice in writing 

00 either side in 'terms -  of EiPIèeStatI 	CQpo?atlo,i(Sff and Conditions of Servrc Reguia12 
iyc 

Provided that if the se Ices are rmlnated fqhi, on uch termination he/she 
shall be entitled to claim sum equivae0 to the mbunt of his/her pay plus allowances 
for a period of notice at the same rates Which before 
the termination of his/hen servicesorasrth 	

by 	ich such 
notice falls short of one month/three Onths 

	 ',. 	
' ': 

ft 

$- 011 -23234537 Fax: 	011-23234537 

11 ttp://o81c13jj 



omo. ( Vt.ituLQnomous Body etc. he/she may. please intimate the .fatq 
his/her acceptarce giving complete nmand addres&et 
He/She may also please intimate as toIwhOther he/s -ie hc any Competent Medical Board at the tine of hJs/HerJrevlbsp$pyr 

I 	 9 	
I 

it 8 	
In case he/she accepts the post on terms and 

Preceding paragraphs he/she stotiçJ fcP theffoll lngterp J1jj 

He/She should convey hi/hor UflCondit,Ofliil 	cptç0 In lIildCr$iOf,od by i1i11O iflil'nedlately. 	
'  

He/She Should fill-up the enC!d... Police 
dupliLate enciosdd with thisoffer and send it t t - 

gh 
aiongwjth self-attested passport size photograph' 
corner of the Attestation orm lyvo 

I ldattoste 	asnn,f 
 ffl 

also be sent aloh ;L £1........ 

NO 	
He/She will not.bé entitled to TA/DA and joining time etc, either for appearing for mediç 	examination pr 	joining .te post in the Employ 

The 	 s.tflot Undeit 0 provide any residential 
accommodation to its employees However, if acconmodatjon is made 
available it will •be Incumbent upon him/her to live in such 
accommodation on terms.and Conditions as.rnay be aRplicabie 
In 	case 	he/he 	,is 	holding 	post 	11 r1 	Central/State 

will be on smmeçj 	abstpi 	ra$  me tof India Jn he L 3Qern Ministry of Peroe 	
(Department of Personnel andri 	 atei 311.0i1986 oiid Govommeit' or lpdtar Dep rnerjt'•of énsion and Pensjoners Welfare aM. No;4/12/851p&pW dated 3 l.O3.1987pd no lien will b allowed to be retained oti pormar1ontpost lfy1)1i prrt offl 1  All hIi/lit',r 	

Governmefj 	hon4,i B9dy, will bq severed on his/r reie 1  frcappointm.4j ir1 tf 	crployees Sta( Insurance Cororatioflaçq helsheiwllll 	b 	liç 	vrt to11his/ha1 pareht cadre 

4. 
Unless he/she is a citizen of Indiahe! he has td 
ellglb 	 Prou 	a certificate flity/affjdavit 	 ce  

5 	He/she will be re(juirq 	take1 	th/rniace eb 	
tQ thQ Constitution of India at thd tim of'hjs/he appcinjimnt 

	 I 
6 	

He/she will ordinarily not be eligible for appointe under 
	Q1por8tiqn if he/she has more than one living 1Spouse irvA dpctarat:oi41if, hi-a 	t1QqI l submitted alongwithhis/her'acceanc. ofoffer. 	 S  

7 	
lncSe he/she is at present ':rnniru, 

 

With 
p Qrnp!pei 

flrrjiqe 	y. 

P , 
1194d In, th 

•( 

iU1 	tp the 

Fprrn In 

He/She 	Wi:I 	 be, 	posted  

he/she wiH b I 	
tânVv eein da and also required to undertaktàurs 	 I He/She will be. 	

Indies New Contributory Pension Scheme effective form. OJ1Q1I2004 An lhiomontój In ESI Corporation, 

IlJieQ1Jor! 	1 	 1 	
111 	I 

to 

The offer of 	 ' 
will be subject to his/her being foundmdjlI?flt 

y a 	nip and as such he/she is advised to Contact the Chairm 
	tQttcflnØ 	cIlc j Board/Medical 	 Superintendent 	 Me

Hpspltai 
alul With two pa s 	 S 
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examination addressed to the concerned Medical Boart.5 enclosed In the event of his/her being found medically fit, the Medical Boa.j will 'U8 a Fitness Certificate and on the basis of the same, he/ she must Join dttjes Immjately. 
iv) 	After \ 	obtaining 	 the 	. 	Medical 	 CerHlcate 

st repo murt for duty 	 .. 	
0 tu 

MUPDT.,IN 
ASS%M. 	

alongwith 
original and three attested copies of each of these certificates at the time of joining duties failing which he/she will not be aIIped tojoin duty 

Matriculation Certificate showing . -the dateof blth; 
M.B.B,S. Degree; 
House job etc.; 
Registration Certificate from the Medical Council; 
Scheduled Caste/Scheduled Trlbe/QBC Certificate if applicable 

	

0 	Relieving Order from his present employer, if any; 

	

g) 	Medical Certificate declaring medically fit. 

	

9. 	Dr.xjba 	
Is further informöd that all the procedures menlloiio( in Para-8 on pre- page & above must be 

completed and he/she should join duties latest by i4,q2:.p6 failing which the offer of appointment shall stand cancell(d and any further corrosponcle,)co shall not he entertained 

	

10 	Dr. 	Worshim XChamrang 
that his/her offer of appointment is without prejudice to the right of the ESI Corporation to terminate his/her services consequent upon a receipt of an adverse report on the 
verification of his/her Character and Antecedents and veracity 

of Caste/Community Certificate (if any) by the appropriate authority. 

To, D 	 FOR DIRECTOR GENERAL 

Copy forwarded for information and necessary action to 

Ma. E3fl4JL 	i'M 

with the the 	position 	of 	joiiliig 	or 	
request that 

Or, 	Xahim Xhern 	 otherwise 	of rung 
please be intimated to this office in due course. 	 may 2. 	Personal file of Doctor Concerned 

0 	

ILTl rnqui 
i. NA )1$5.* A1N 

#tJR,1 I. 	joint flircir kNO  
i 4 ; 0  ;,o 	ol.iht (Hq) 

?,G: 	NEW £)iiLl-i[ 
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0112323409. 

	

Wtf 	 Te1 	011.23234092.93 HEADQUARTERS. OFFICE 

011.23234537 EMPLOYEES. STAT
E INSURANCE CORPORATION F9x 	011.3437 Thifl.o 

DHAWAN C.LG ROAD, NEW DELHIO2 

No. A-12(13) 
412003 Me IV Ccl IV 	

Date: 	 .2006. 

The Chairman  
Standing Medical Board, 	 The Dlroctor(Medlcag) 

SIC Hospital ESI Hospital Complex 	 E 
gar Basaidarapu,- Ring Road 	 K.K. NaAI.78 

Now Dolbi. CHJENN 

The Medical Superintendent 
ESIC . Hospitat & ODC(EZ) 
24Pnr9an( 01J 11 1 ) 

aj 

Subject: 	
Medical Exam inatlon for appoj ,ltniotit to the post of IMO Gr.H In the ESI Corporation.  

Sir/Madam 	. 

I am directed to say that 

is required to be medically examined by the Standing Medical Board to asceain his/her 
physical fitnens for appointment to the pot of IMO Gr,Il in the E.j, Corporation i Group 'A post ãrrying the scale. of pay of Rs,8000 

275 - 13500/. (whIr,?, IR a iimdlnl 
post, ) I 

am thOrefre to that I1l/iinr iiiridlcl nan)li1a1io,) 
WO kindly be a, a; qn(j liiitnn(fi(;l(iy aini tie upoi t of the Medical Board is foarded to this office immediately, thereafter 

Dr 	 tO x-ah Ln 

Is '  therefore being directed to contact your office in p'en;on along with this letter at 9.00 A.M. sharp for the purpose Upto 	
on any working day. 

Yours faithfully, 

also forwarded for Information and necessary action to: FOR DIRECTOR GENERAL 

2. 

He/She is advised to get hiinsolf/hersolf iliodically examilied by the Medical 
Board at the address given above.on the scheduled date and time Please note 
that lie/she may invariably take•twopas 	

size photographs alongwitl; him/her at the time of appearing for
,  'his/her spo edial . exanjnation 	Ho/She is fu:iher advised to contact the office of the Chairman of the Medical Boar&t

,the address mentioned above by (on any 
working day). 

 3 	For personal file. 	
flo 

C 
t i'i 	.JHH,i Illtl'd(,,I' (lit) 



'L)t: T'1 	L 

HEADQUARTERS OFFICE 
ir 41INT 

.EMPLOYEES STATE INStJRANCE'COPORATIÔN 
vflq 	 i fIr102 

PANCHDEEP I3HAWAN, C.I.Q. ROAD, NEW DELHI.02 

'V1T1hih 011234004  
Tel: 011•2323409243 

O112323437 
Fax: 01123234831 
http;//osic.nIc,in 

No, A-12(13)-4/2003..Me,IV-CollV 

To, 

The Chairman, 
Standing MedjcaLsoardr 
gLI$espitICompIex, 
Basaidarapur, Ring Road, 
Now Delhi. 

The Medical Superintendent, 
ESIC llO5)itfll P fli )C(EZ), 
2'1Pnigarias(Souh), 
Kolkata(W.B.). 

.2000 

L.me-Bfretrnr(Medical), 
ESIC Hospital, 
K.K. Nagar, 
C H ENNAI-78. 

Subject: 	Medical Examination for appointment to the post of IMO Gr.lI in the 
ESI Corporation. 

Sir/Madam, 	. 	 . 

I am directed to say that t)r'._.! ***Z*k*'* . 	- 
Is required to be medically examined by the StandlngMediçal.Bord to ascertain his/her 
physical fitness for appointment to the post -of'lMOGrIl-ln'the E.S.I. Corporation in 
Group A' post carrying the scaleof pay Of Rs.8000 — 27h1500/. (which Is A mn,Ii1Al 
post. ) I am, themelore, to request that his/her medical examination may kindly be 
arranged immediately and the report or the Medical Board Is forwarded. to this office 
immediately, thereafter. 

Dr. 	 Poppy .  Has axlka . 	 is, 
therefore, being directed to conta4/oUr offi e in person along with this letter at 9.00 
A.M. sharp for the purpose upto ' .v2.O 	 on any working day; 

Yours faithfulty, 

FOR DIRECTOR GENERAL 
Cop57'lso forwarded for information and nocesary action to: 

AS3t 

Dro _!pHau*r42ca 
He/She is advised to get himself/herself medicamly examined by the Medical 
Board at the address given above on,tbe, si:heduled.date and time, Please note 
that heil-she mrray illvalinhly tako two-paspot size photographs niongwith him/her 
at the time of appearing' for his/her medical examination. He/She is further' 
advised to contact the office of the CI'airmaii of the Medical Board at the address 
mentioned above by (on any 
worlcirrq (lay). 	 . 	' 	. 	 ., 	 • 

3 	For personal file. 	 , 

M,\NJ(J SWMtNA'1tl' 

I 
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examination addresd to the concerned Medical Boart j encioced In the event 
of his/her being found medically fit, thfi Medical Boa-1 wHi 
Certificate and on the hanjq of the crime ho/ $ie must Join CiI*les lmmdiateiy, lv) 	After obtaining 	 the 	 Medical 	

Crficgte 
must report for 

original and three attested copies of each of these cartificatognt the 
time of joining duties failing Which ho/ahø will not be allowed to 'oin duty :- 

Matriculation Certificate showing the date of birth; 
M.B,B,S Degree ;  
House job etc.; 
Registrai0 Certificate from the Medical Council; 
SchedIjIed Ceste/Scileduled Tribe/OBO Certificate if applicable; 
Relieving Order from his present employer, it any; 
MedicaF Certificate declaring medically cit. 

Dr. 	Poppy 	ik  informed that all the procedures mentioned 	 is further pre- in Para-8 on 	page & above must be completed and he/she shOuld join duties latest by 	03.03 06 	failing which the offer of appoinitmerl( shall stand cancelled and ally further correspondence 
shall not 

be entertained ww 

Dr, 	

is also Infororod that his/her offer of flPpOittft,•tt Is without prejudice ft the right of the ESI Corporation to tormJnife his/hor services coursequanit Upon' a receipt of 'an adverse report on the 
verification of his/her Character and Antecedents and veracity 

of Caste/Community Certificate (if any) by the appropriate authority,  

At 

To, 

C/ot'. Pritam 
.Ofrtd. VAX 1..  Pood and,, 	Cjyjj. upfl3, 

the 

 

CopY..foizrded for information and necessary action to 

FOR DIRECTOR ENERAL 

1)osiu0 I1 	 joiniiniq 	or 	otherwise 	of 
Dr. 	 , 	,,, 	

rnny please be ntgmatd to thj Office In duo course 2. 	PersoI) file of Doctor ru trot red, 

z1 

MANJU 
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I 	 •. 	 "ut: 	011-23234092-93 

	

ThI' 	011-23234092.03 

	

HEADQUARTERS OFFICE 	 ' 
• 	 ThU fiq 	 ', 	' 	r T1. 	01143234631. SIC 	EMPLOYEES' STATE INSURANCE CORPORATION" Fax: 	01.23234631 

tjflq PFI, 	 frz41-o 	. .: Ittp:ll,o&c.nIc.In  
PANCHOEEP BHAWAN, C.I.G. ROAD I .NEW DELI Q2ir' : 

. 	't. 

• 	
. 	No.A-12(13)-4/2003-Med,lV-CollV 	 . 	 ' r 

Date: 	 .2006 

- 	 MEMORANDUM' 	 I 

Subjoct: 	Offor of npoI,rtment to'Dr.  
for the post of Insurance MedicaI 	ei OffIclGrade II In the 
Employees' State Insurance CorporatIor.. .. 

Reference his/her application for recruitment to the above post and subsequent 
interview, the undersigned is directed to say that on the recommendations of the 
Selection Board, Dr.P ._' ' ' ' ' is offered a post of 
IMO Grade-Il In tha Ernpinyrrnn [hin Inrt r'anr., Cot pnrsticni) ''An i ncoilminnclacl by tires 
Selection Board he/she will be allowed to draw an Initial pay ofR8000— 275— 13,500/- 
plus Non-Practicing Allowance at the usual rate as, admissible: He/She will also be 
entitled to other allowances as admissible,  

In case, the candidate belongs to a Scheduled Caste/Scheduled Tribe/OBC 
Community, his/her appointment will be provisional and will ibe':subjct to verification of 
his/her claim that he/she belongs to a. Scheduled Caste/Scheduled Tribe/OBC 
Community through proper channel. 	If his/her ,  claim'.of"blongIng to Scheduled 
Cnslo/S(:l roib icl 'It lIjo/OIIC C uritiriurrity is found to be fiso OR If tile  vrifiçation 
reveals that the claim of the candidate to bl9ng..to. .OtherfBak'wardOlasses or not to'. 
belong to cream layer is faise hisfher services will be terrhinated' forthwith without 
assigning any reason and without prejudice to such furtho/ action that may be taken 
under the Indian Penal Code lot production of false certificate,' For'this purpose, he/she 
is required to produce original documents.on the basis of.which'he/shé'ciaims to be a 
Scheduled Caste/Scheduled Tribe/OBC candidate. 	(Thi para . is applicable to 
SC/S1'/0BC candidates only). 

 

The appointment and service will be subject to the 'followin'further terms and 
coiiditiorts 

It will be on teniporary basis for the present. 

He/She will be governed by ' the Employees'. State Insurance 
Corporatioir(StaIf and Conditions of Service). RegulatIons, 1959 (as 
amended from time to time) and other Rules/Regulations/Instructions 
applicable to the employees of the ESI Corpo,ration;::" 

•';i 
He/Sire will be on probrntiorn for ,  a poriod of twd years which rtmy be 
extended at the discretion of the Corporation in the Individual cases and 

• his/her service will be liable to termination during thé'perlod of probation 
or' dtniinq tiro inniput any tetrirro of (ipl.OItitIiinnit Ott Ono intotitIn' 
notice/per iratrerit tenure of appoininient on three month's notice in writing 
on either side in terms of Employees State Insurance Corporation(Staff 
and Conditions of Service) Regulations,  

Provided that if tire 'services are terminated forthwith, on such termination, lie/sire 
shall be eI)titled to claim a surni equivalent to the amount of his/her pay pius allowances 
for a period of notice at the same rates which he/she was drawing irrlrnediateiy before 
the termination of his/her services or as the case may 'be for the period by'whIch such 
notice finflq si roit of or in in tot ill i/tin on mardi is, , .' . . • 



ii 

X) 	 /' • 	
- 	

/ 

He/She 	 wilt 	 be 	 pobtOd 	 nt 

• 	Ei].L
06iciöi 
	 •.......... .r, 	

- .... 

will be liable jo bepste______L__ for the 
undertake tours, • 	'' 	' 	 ,  
He/She will be goverfl5; by thq New Contributory 

	

Pension Scheme effective form 91 O 1?çQ4 	lp1plemente In ESI Corporation 	 " 

He/She will riot be entitled, '10 tA/DA and' joihing time etO eithot for PpPring for medical examinationbrfor'.Joining the post In the Employees' State lnsuraflce CorpOration, , 
It 

The Ctpouitj011 does rqt uflclertake:(to.'rQvIde any residential 
accommodation to its employees. However, 'if. accomodation is made 
available, it will be incumbent upon him/her to live In such 
accon1rnodation on terms and conditio,s as may be applicable. 

II In 	case, . he/she 	is 	holding " a. 	post 	ln 	CentraI/Stat Government/CentraI/tate Autono 	Body, his/her apolntment will be on immediate absorpIiôn'bIs ó ehvlsagod In of India, 
Ministry of Polnoirriel, Publlc Grievances and Penslons (Department of 
Pei'sotinet and Training) P.M. No. 28o16/5/8.EsttIc) dated 31.01 1986 
Welfare O. and Government of India, Department Ôf:Pensjon and Per,sioners' 

M. No.4/12/85/p&pW. dated31 03 1987 and no lien will be 
allowed to be retained on the permanent post, lf:ay 1  in the parent officQ All his/her connection with 'the GovernrneJAutonomoUs ,  Body Will b severed on his/her release for appointrnenti in the 'Employees" Stat4 
Insurance Corporation and he/she Will not be allowed to revert to his/hd-parent cadre, • . •'• • . ' • • . 

Unless he/she is a citizen of Indià 'he/she has
O produce a 'ertjujcate eIIglbIlity/affdV1( 

He/she will be required to take an bath/make, 'an affirmation 
ôfl(lahcp IQ the Constitution of India: at.the time of his/her appOintniert 

	, 	",'. 

He/she will ordinarily not be eligible for appintmet under the CorporRtlQn, If he/she has more than one living spouse 	A declaratlonlnt,iis r'rç' Iiot4 lq submitted alongwltl his/her acceplair 	of of mr.  
7 	 Iic'/st, 	Is £11 Present employed in Some Ceniral 	qyt./State Govt/Autonomous Body etc., he/she may please intimate the fact to ti 

pffic alongwith 

	

his/her acceptance, giving complete name and address etc. of hi/tir 
	inf QmplQyer, 

	

He/She may'also please intimate as to whether he/she had 
been 	inIIy exrl,ie by any Competent Medical Board at the time of his/her pm vious 
enJpIoyfpn( 

8 	
In case, he/she accepts the post on terms and 

cobqlllpnp rfleptlonid In hip Preceding paragraphs he/she shdtiki follow the followiri slop 
(9r frifrl lbp put: I) 	

He/She shou!d convey his/her unconditional accpt 	in undersigned by name imniediately. 	• 	 .5','/. 	
m'rltlnq I, the  • I  

ii) 	
He/She should fill-up the enclosed Police VerificatJo(tt 
duplicate, enclosed with this offer and send i. 	

esttiqn Fprm In 
to the'j ind by name alongwith self-attested passport size photograpti affied 

'onth top ri,qh hiid corner of (lie Attestation Form Two self-atttoci pnssrt l'nIo.9l 
Opt is Ipey also hr sent nb, igwllir filled fom,,, 	

'' 

 

lii) 	The offer of appointment to Dr.• • 
will be subject to his/her being fount dicaT1i1T y  m Strlp Mdlal oard 

	

and as such he/she is advised to contact the Chairq, 	 MelcI Board/Medical 	 Superintendent
Hospital, 

- '-- 

alongwitli two passport size Photographs A formal letter about hl/her medical 



3 
examination addressed to the oncerned MediaI Bàar enosed In the event of his/her being fOUnd medically fit the Medical c15 

Boa1 iJl 
iS 

Ce rt
ificate and on the basis of the same he! she 

	 Fitness m 	
im 

ue aust join d,es 
( 	

iv) 	
obtaIniflg 	 miate:y

Medical 	
must : ia::r  

AS 

duty 	

F 
longwith the followi ' 

original and three attested copies of each of these certificates at the time of joining duties failing which he/she lg not 
beallowed to join duty:. 

Matriculation Certificate Showing the date ofbjh.. 
 

M B B S Degree 
House job etc.;  
 Registra0 Certificate from the Medical Counc' 
SchedLiled Caste/Scheduled Tribe/OBC Certjfjate if applicable; 
Relieving Order from his present employer, if any; 

	

g) 	Medicaj Ce rt ificate declaring medically fit. 

informed th ~atall the 	I~h 	a 

m the offer of appointment shall 
completed and he/she should joifl:dutjes latest by 

	03,0306 	failing Which be entertained stand cancelled and any further  
10 	Dr . 	

Monik a n 	

correspondence shall not 

chafl  that his/her offer of appointment is Wit S*j)ji  	

is also Informed hout   Pejud ice to the,   right   of   the   ESI   Corporation to 
terminate   his/her seices Consequfl   upon a receipt   'of   

an   adverse repo rt  on the 
verification of his/her   Character   and   Antecedents   eraC   of Caste/Community Ce rt ificate   (if   any)   by the appropriate authority

.  

/ 
FOR DIREC-rOR GENERAL 1 lkanch  

C/O 	ikj Mr, H.N, Chu ia 

ati 	 Tranepot 
003 	(Highway), 

COfOflwardd for information and necessary action to 

the 
Dr. 	

Monikaflchafl Sai)ja
of 

please be intimated to this office in due course 2 	
Personal file o f OctDor concerned 

with the reque 'that or 	otherwise 	of 
•,,',•.,' 	may 

, 	T 
MANJU w MNATUAN. q 	( 	) J 	(Medical) 

Oioo f1T4 	Corporation 
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01 1.23234092.3 

	

.-. 	

' 	0 O lIEAUQUATEfl 	ric 	 °'! 	11 -23234Q92. 3  
1i 	

01123234537 

SI 	

EMPLOYEES' STATE lNSUANCE CORPORATION Fax: 	011.23234637 iO 	
VR, 	 1fl•02 	i.http://efflc.nIcIn  PANCHDEEP EHAWAN, C.I.G. ROAD, 

No. A-12(13) 4/ 2003-Med.IVCo,IV 	 ' 	
Date: 	Q) .f 12006 MEMORANDUM 	

/ 
."; Subject: 	Offor of appolfltiiieiit 

for the post 
of Insurance NladlcaIOffcer; Grade-Il In the 

Employees' State Insurance Corporation, 

Reference his/her application for recruitment to the above post and Subsequent interview, the undersigned is directed to say that 	 recommend  Selection Board, Or._flofljkaflchflflj 	 is 	
at,o, 	of the 

otfotod a post of MO Grndc. II In the Eniploynes' Slatn 1114ulanoe p
orporation .A . recommended by the Selection Board he/she will be allowed to draw an iiial. payof Rs800 - 275 - 13,500/. 

plus Non-Practicing Allowance at the Usual 'rate .asadmIsslblé. He/She will also be 
entitled to other allowans as admlsslblo 

2. 	In case, the candidate belongs to 2 Scheduled Caste/Scheduled Tribe/OBC Community, his/her 2 ppointment will be Pr
o ional . andwilIt.besubject to verification of his/her claim that he/she belongsto, a S.ch4ledCa$te/Shedujed Tribe/OBC 

Community through proper channel, If his/her, to '.SchodulOd, 
Caste/SchladuIE,d Tribo/013C Community . is found' to' be false 'OR if' the verification 
reveals that the claim of the candidate to belong to Other Backward Clases or not to 
belong to cream layer is false his/her service:; will be trminfltodI'qorthwl,b1 without 
assigning any reason arid without prejudice to such 'further action that may be taken 
under tire Indi Penal Code for production of false certificate For this purpose, he/she 
is required to produce original documents on the basis of which.he/she' claims to be a 
Scheduled Caste/Scheduled Tribe/OBC candidate 	(This para S applicable to SC/ST/013C cantfidates only). 	 S .  

3. 	
The appoifitnienit and service will be subject to the following 'further terms and conditions 	 , 

It will be on temporary basis for the present 

('I) 	
He/She will be governed by the Employees'.. State Insurance Corporation(Stag-

f arid Conditions of Service)... Regulations, 1959 (as 
amended from time to time) arid other 
applicable to the employees of the ESl Corporatto,,.',i  

He/SI e will ho on pi obnlloti for a per nd of two years whicl may be OXtOlirlod 
at the discretion of the COrporation In the Individual cases and 

his/her service will be liable to term iriation' during the perIod' of probation 
or during the temporary tenure of aprointniorif tint ir'/pr' In rr I tnt I h iii o of oppoit 11111 cut on V. 	month's notice In writing 
on either side In ternis of Employees' State Insurance Corporation(Staff 
and Conditions of Service) Regulation:;, 1959, 	........ 1' 	 ' I. 

Provided that if the services are terminated fOdhwjth on such termit 
ration, he/she shall be entitled to claim a sum equivalent lo the an'lOunt of his/her pay plus allowances 

for a period of notice at the sane rates which he/she was drawing Immediately before 
the termination of his/her services or as the case may be for.theperlodby which such 
notice falls short of one rrlonitliflluop months,  

I 	 . 	 ,. 	 . 	 '.'.:. . 	 '• 	 ' 



D 
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/ 	

2 

He/She 	 will 	be 	 posted ' 	at 

for the present but 
li/Ir will be liable to bo posted anywhere In India and also required to us idertakd tours. 

He/She will be governed, by the Govt. of India's New Contributory • 	
Pensji,n Scheme effective form 01.01,200.4., as implemented In ESI • 	Corporation 

He/She will notbe entitled 'to' TA/DA and joining time etc. either for 
appearing for medical examination or for, joining the post in the 
Employees' State Insurance Corporation. ' 

The Corporation does not undertake 'to provide any residential 
accommodation to its employees However, if aCcotrimodation is made 
available, it will be incumbent upon , him/her to live' In such 
accomrT)octjon on terms and conditions as may be applicable. 

In 	case, 	he/she ' is '. holding' 	a:', post ' In 	Central/State 
Governinent/Cp,,trnl/State Autonr:?n'ioLi Body, bib/her flpPoII)tnlent will be 

	

on iruiledlate absoi'ptIo basis 	envisaged in the Governmeflt'of India, 
Ministry of Porsonnel, Public Grievances and Pensions (Department of 

- Personnel and training) O.M. No.28016/5/85Estt( C), dated 31,01,1986 
and Government of India, Depailmeni' of Pension and Pensioners' 
Welfare C).M. No,4/12/85/p&pW dated 31.03.1987 and no lien will be 
allowed to be retained on the permanent post, if any, In theparent offic 
All his/her connection with the GovernmentIAutdnornous BOdy will bQ 
severed 'on his/her 'releae for appointrnent in', 'the' Employees' Stt 
insurance Corporation aid he/she Will not be allowed to raved to hls/hr parent cadre,  

 
Unless he/she is a citizen of India he/she has to produce a certificate qf eligibility/afridj 	 ' 	' ' 	' ' . 

 

He/she will be required to take an oath/make an affirmation 
felIáglancp 1Q the Constitution of India at the time of his/her appointment 	

'' 	 '' I  ' , 	 ', 

He/she will ordinarily not be eligible for appointment under tha orporatlqn, if 
he/she has more tha, one living Spouse 	A declaration in this rperç1 I1Q4ht1 lo submitted ahongwithi his/her,  ncr.eptniicr, of tfi, • 	 ' 

7, 	
in case, he/she is at present employed in some • 

Cpfral, 	9yt./$tat0 Govt /Autoriornous Body etc he/she may please intimate the fact to 
this pfflce Iongwtth his/her acceptance giving complete name and address etc of hi/hor 
pfprt employer, He/She may also please intimate as to.whétlier he/she had beeO

' f ØlaJIyrni,jeq by any Competent Medical Board at the time of his/he, previous 
enpIØymgnf 

8. 	
In case, he/she accepts the post on terms mid 

cotjnjIJp,) ;'llpipii 	II) lh prorMdinçj pet rtçji o l in, ito/ni ii, oh iii ild follow II te foliowhi ig step 
tr, 	liØ ppsti. 

I) 	
He/She should convey hits/her unconciltronal accptnce Ir wnItlh 

	to the undersigned by nanlë immediately.  

ii) 	lle/She 	Slifli ki 	nil 	... 	'. - 	- • 	, 	' 	' 	'• 	' "-up iii 	enclosed Police Verif.catipfljA,ttesttlQfl Fprn In duplicate enclosed with this offer and serd it to the UtpIslpd by 
name alongwith self-attested passport size Photograph aufi 	'oli' 	lop light hap corner of the Attestation, Form. Two self-atte;ted passrt 	pho1prapij mey also be sent aiongwjth flied form.  

The offer of appointment t Dr knchanSajkja 
will be Subject to bk/li01 being foundiodir.aly lit by a Slitcjii fy1cflal Board arid as such lie/she is advised to contact the Chalrrrqq' Strlj'1 Medical 
Board/Medical Superintendent ' Hpspjta, 

alongwjth two passport size photographs A lormal letter about hi/her medical 

rV 

0 



, 	 HEADQUARTERS OFFiCE E:D  
lr4I 	lrn fm 

EMPLOYEES' STATE INSURANCE CORPORATION 

PANCHDEEp WIAWAN, C.I.G. ROAD, NEW DELHI.02 

No. A-12(13). 4/2003-MeIV..CtV 

To, 

'4 

ITr!I: 	01123234092.93 
Tel: 	0111.23234002..3 

T: 	'011.23234537 
Fax: 	011.23234637 
http //oaic nic In 

Date: Al 
	

.2006 

The Chairman; 
StandIng Medrit Floird 	 Iirector(MedIcaI 
ES1 	PjtLCrrnpLex ES 

r.r. trasaldarapur ,  Ring Road,. 	 j . r'lagar, 
jAl-Z8 kew  

Tire MdIr.nl Sr.itm, into1 rdnt, 
ESIC Hospital & ODC(EZ), 
24 Parganas(south) 
!~olka tioL  

Subject: 	Medical. Exaininatjoii for appointment to  ESI Corporatjo• 	 the post of IMO Gr.II In the 

Sir/Madam 

I am directed to say that Or. 	 eAL*' is required to be medically examined by the Stanclirrç Modlcj Board to o0cortt,1 tilMior phynicat fitriorm for nppoint,ejIt to the post of IMO 
Gr.(I in the E.S.I. Corporation in Group 'A' po carrying the scale. of pay 

of Rs,8000 215— 13,500/. (which is a 'medical post.) I am, therefore to request that his/her 
mediCal examination may kindly be arranged irnmeditety .thid tire report of the Mdlcl Board is forwQided to thIs office ir'nnlodialely, II rcironftor 

Dr. 	MonlkanChan Saijcja 	
Is therefore being directed to contact your office in  A . M. sharp for t 	 persoalong with this letter at 900 he purose upto 	 n

- aaQ6,....._ 	on any working day. 

Yours faithfully, 

/ 
FOR DIRECTOR GENERAL cyy also forwarded for lrrforrnatiorr arid rrrrrnns(I,y Ociloir to: 

.................... 

2. 	Ari 
1 -
le/She is advised to get himself/herself medically examined by the Medical 

Board at the address given above on the schedule date and time Please note that he/she may invariably take two-passpod size photographs alongwitli him/her 
at the time of appearing for his/her medical examination He/She is further advised to contact th office of the Chairman of the Medical Board at the addres nientiorred above by 	

any working day). 	 (on  

3. 	For personal file. 

-. riø11T 
'VIA\JJU 6 AMINATI .J 

(!r )1911 Dirøctor 
irn fnj' (ru )/ESL f' I  



I, 

'1 	 1 

1 

• 	
,t'n','d 	011-23234092.93, 

HEADQUARTERS OFFICE 	 Tol: 	011.23234092493 

34 j1fl fm .SIC 	 W 	0112 234s37EMPLOYEES' STATEINSURANç CORPORATION 	Fax: 	011.23234937 
tjtld1q''ijj 	.311 Aillt,zid 	 http://esic.r,ic.in 

PANCHDEEp BHAWAN, C.I.G. ROAD, NEW DELHI.02 

No. A-12(13)- 41 2003-Med,IV-COIIV 	 Date: 	2006 • 

Subject: 	Otter .  of uppoIt,ioi:t to Dr. - Chars 
for the post of Insurance Medicali Officer Grade-fl In the Employees' State Insurance Corporatlon. 

Reference his/her Cpplication for recruitment to the above post and subsequent interview, the undersigned Is dircfed t sa that a the 'recommendations of the 
Selection Board Dr. Choflatflemn.m*n 

'' is pffered a post of 
IMO Grade-Il in the Employees State Insurance Corporation, As recommended by the 
Selection Board he/she will be allowed to draw an initial pay of Rs.8000 - 275 - 1 3,500/-
plus Non-Practicing Allowance at the usual rate as admissible, He/She will also be 
entitled to other allowances as admissible: 

2. 	
In case, the candidate belongs to a Scheduled Caste/Scheduled Tribe/0130 

Community, his/tier appointment will be provisional and wIll be. subject to verification of 
his/her claim that he/she belongs to a Scheduled.' Caste/Scheduled Tribe/OBC 
Community through proper chahnel. if his/her claim. of"belohgIng to Sch'eduled 
Caste/Schedi,iJerJ Tribe/Q9C Community is found to be false OR if the verification 
reveals that tl w: claim of thri car idirlaln In hc,hr, ig to (Dli ir Iuckwe, d Claaaes or not to 
belong to cream layer Is false, his/her services will be terminated forthwith without 
assigning any reason and without,prejudice to such further action that may be taken 
under the Indian Penal Code for production of false cei'tifjcto. For.thls purpose he/she 
is required to prodUce oirgioal documents on the basi of which he/she claims to be a 
Scheduled 'Caste/Scheduled Tribe/OBO candidate. (This para is applicable to 
SC/ST/OBC candidates only), 

3. 	, lIre nppoir rIm ncr it arid Sam vice will be subject to the following further terms and 
Conditions 

(i) , It will be on t.rnporary basis foi the present.. 

He/She will be governed, by the Employees' State Insurance 
Corporation(Staff and 'Conditions 'of Service). Regulations, 1959 (as 
amended from tin: ne to time) amid oilier. Rulns/Regulifiog:e/lniatm'u0ti0119 
applicable to the employees of the ESI Corporation,' 

He/She will be on probation (or a period of two 'years which may be 
extended ãt.the discretion of the Corporation in the individual cases and 
his/her service will be liable to termination during the period of probation 
or during the teniporary tenure of appointment on one month's 
notice/permanent tenure of appointment on three month's notice in writing. 
on either side in terms of Employees' State Insurance Corporation(Staff 
and Conditions of Service) Regulations, 1959 

Provided that if the services are terminated forthwith, on such termination, he/she 
shall be entitled to claim a sum equivalent o the amount of his/her pay plus allowances 
for a period of notice at the same roles which lie/she was drawing Immediately before 
the termination of his/her services or" as the case may be for the period by which such 
notice falls s'horl of one month/tliee months, 



/ 
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He/She 	 will 	.....,. 	be: 	 poáted 	'"' 	 at 
- 

7.7` •-w..• 

for the present but 
he/she will be liable to be posted anywhere In' lfldiaand also required to 
undertake tours 
He/She will be governed by the Govt of ,  India s New Contributory Pension Scheme effective form 01 01 2004 
Corpora tion 	 as implemented in ESI . 	 .,. 	 . 

He/She will, rf be entitled:to'TNDA and joiningtirne etc, either for 
appearing for medical examinafion or for Joining he post in the 
Employees S ate Insurance Corporation 

The Corporation does not ..deake to.Provjde any residential 
accommodation to its employees. However, ifacconmodation is made 
available it will be incumbent upon him/her, to live in such 
accommodation on terms and conthtjons as maybe àppcable. 

In 	case 	he/she 	is 	holding 	a 	post 	Ifl 	Central/State 
Government/Central/State Autonomous Body his/her appointment will be 
on Immediate absorption basis as envisaged i the Government of India 
Ministry of Personnel Public Grievances andpensjons (Department of 
Personnel and Training) O.M. No.28016/5/85.Estt( C), dated 31 .01.1986 
and Government of India, Department of Pension and Pensioners' 
Welfare O.M. No.4/12/85/p&pW dated 31.03.1987 and 

r no lien will be 
allowed to be retained on the permanent post if any, in the parent offioe 
All his/her connection with thq. Government/Autonomous Body will b 
severed on his/her release for appointment; in.the Erriployees" Stat 
Insurance Corporation and he/she will not be alJowed to revert to his/her 
parent cadre, 	 , 	.  

4 	Unless he/she is a citizen of India he/ 
ellbility/affidavit 	 she has to pr3duce a certificate 

0! 

S 	
He'she will be required to take an oath/make an affirmation 

of alteglace to the Constitution of India at the time of his/her appointment 	" , . '. 	. 

6. 	
He/she will ordinarily not be eligible for appointment under th 

I 

 q corportIqn if he/she has more than one living Spouse A declaration in this racçI submitted alongwith his/her acceptance of offer. 	 shqul0 ,  be
0  

7 	
In case, he/she is at present employed in some CfltrI Govt /Autonomous Body etc he/she may please intimate the fact to this' 

pffice alongwith his/her acceptance giving complete name and address etc of hihQr prent employer,
1.He/She may also please intimate as to whether he/she had beer 

ft1cilçalJy examlne by any Competent Medical Board at the time of his/her previous 
enjploymenl 

8 	
In case he/she accepts the post on terms and corl 

	meption 	in the Preceding paragraphs he/she Should follow the following step 	rinjn ije ppst - 
i) 	He/She should convey his/her unconditionalacceptfl 	ri irItin 	to tie undersigned by name immediately 

He/She should fill up the enclosed Police 	 atl9pItA 	Fprm In duplicate enclosed with this offer and send it to tte U 
qrinj by nme aJongifh self attested passport size photograph affi 	9l bg cp rlht h?pi corner of the Attestation Form Iwo self-attestedpasspQr 	1otprapbs my also .e sent alongwith filled fom 

I 	f 	 D 	 t9thaa 
wfflbe 

	

and as such he/she is advised to contact the ChaIrmq,.. 	nIln Mecflç.l Board/Medical 	 Superintendent 	
HOspital, 

	

CIJN_a..._DArINL_JIAIU3cUR flflJint 	- ' 	- 

alongwith 

0 



) 	
i• 

/ - 	
examination addressed to the -concerned Medical Boar.js encloted In the event 
of his/her being found medically fit, the Medical Bond will 	ue a Fltnøs CiUflcle arid on the basin of the same, he/ she must Join duieè lmmdiately, 

iv) 	After 	obtaining 	the 	Medical 	Cerrilcatq DF 
• 	

' 	
for - 	must report duty 	 . 	 . 	

t( 

ASSAM  
original and throe atteste

i ..ng papers 	ri acumen a a ongwi'ai k e t $Oij,OWr
d copies of each of (hese certificates at the time of 

joining duties failing which he/she will not be allowed to join duty 

	

a) 	Matriculation Certificate showing the date.ofbi,th;: 
Degree; 

House job etc.; 
Registration Certificate from the Medical Council; 
Scheduled Caste/Scheduled Tribë/OBC Certificate if applicable; 
Relieving Orrier (our hin ptoss it arrrployer, If ally; 

	

) 	Medical Certificate declaring medically fit. 

Dr.__cjth ....... 
	 is further Informed that all the procedures mentioned In Para-8 on -pre-' page & above must be 

• completed and he/she shou!d join duties latest by failing which 
the offer of appointment shall stand cancelled and any ru't?1?'rorfespondence shall not 
be entertained 

Dr. 	Chon  than ,, 	
Is also informed that his/her offer of appointment is without prejudice to the right of the ESI Corporation to 

terminate his/her services consequent upon a receipt of an advergo report on the verlfJfjni, of Irin/hor Clirirn:(, arid Anfnce (:lo ,i t (  arid veracity of Caste/Com Certificate (It any) by line nppi up, late authority. 	 rriunity
S 

To, FOR DIRECTOR GENERAL 

	

. 5 . 	 - 	 -. 

Sigobi,nd 6al4rn .Leik.j, 	 - 

Impha] 	795 001 

Co forwarcled for information and necessary action to :- 	- 

AOSM 
.-1 

- —------------------- . 

with the request that the 	position 	of 	•- -joining 	or 	. otlierwise 	of Dr. ,flOh 	 . 	• 	-. 	 , way plenn be rntrrnnleu to tins ollico inn crue course. 2. 	Personal file of Doctor concerned 

MAI'JTJ V./ nMftJATHAN . 
-. 	

' 	 if .. 	iti 	fliuclnr (1 nn1rr. 	.) 
a 	nrS1 	orpnni'tr ir'0110EI)o' 
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 08.02.206 Prent.: }lbe ri K. V. 	iu td tw, 

4 	Vice Chnirturni 

H 	 r eard Dr. J.L. Sakir, leanied 

coud for tim apid icant %  Mr. 0. 13EiI1ya 

learned Sr. C.0.S.C. ou 1.hf of 
: 	 t 

• 	
.,:. 	

: repondcntt No. I to 4 was prit. 

The r11}p]i(;cint ar( 1I )oct or ii oder 

1MMrttflrM 

	

• IJ)d]u and tIi 	I 	ploy 	stiit 	1I44.11(41)Cfl 

Corporat.nn (Ei() in a ni oI ii g d :ided to 

k thkc over the wckt.ing EBI I Iopitni run by 

tho Sthto Oavi-,mments to convert: into 

Model 11àpititI to be run by tim ESIC. Tlie 

ESIC coxivyed the deciioti tO the St.atc 

()ov4jnc1tfi'i 1C1it )4' (v11aI4cl4I 

O f f•ntn 	(It41!ItI1t('l1ttAl 	thc 	 to 

( 	.4 	4 '. 41 	1 	4 	I 	IT ( 	04411 

p 	
pI.,-iIIIi. 	tI 	t4I,4itl 	'41I 	11 1 . 1 	:tI 	I4•c1f,11 

1':i(... 	•j1 41' 	11 	I' 	1 (It 	W'1 44 	1 	(1' 	)l 4 lIt 

to 4li 	'i,ii!!'4 iO 	lI''\ 14IPO 	tI1PI 

. ~gl 



------ 

*8e$2*2966 	Oiiurn1 Appbc.&t1 No 247/2004 nnd I 
order (tCd 0301 200O eoniudrcd teiiun 

• 	t 	
and ciuLtjozig contnwod iii Mwiiorandtiw 

of Understanding (MOIJ) entered into 
• 

bchvOwl Urn partit nnd alno obtl n 
followx  

8 	Now, I hrt t)It di ,itt ti't ui a n i £ 	
condjtjot,g cont,)ed in Annon - 
A to Lhe M P 125/2005 hn 
practicnily opprowmi by the Mtt 
(Joveinmcnf we direct the ESIC to 
proceed with the tuntter and to 
npinnt Urn tun and conUon '1 	 in the MOU and the draft 

t(M)"S of absorption to the effect .1. 	 eoed to by the State Oonnnjit 
m Uir vritti tttucnt with a 
p -iod of ix months from the dato 
of receipt of this orckr. If, on g1jel, 
'mPlenle"t-86011  the  applicants axe 
enttJed to pay and nllownnc, 
needlesa to a ny it hna to be given to 

;! 

Thcrifor0, it iS quito erndMit. that ni.x 
months Uui lio btX3) gTmit.tw1 to the 
respondents for ii.U1w.na11t.,itj0 of Urn 

l (111(1 C C)"CIttiMIR C(jIIt  ttitied in the 

MOU and the diaft terms of nhiorptioi t.o 

the effect, agreed to by the a t 
Covernmci)t in thth reply tiil neit, 

; 	j• ••  

•., 	.• 	V. 

::•;'' 

it 

......'- 

J;7  

• -. 	,w- 

o be couipliotl witjj will 
expire on 2 r:ni July 2006. Lu tho 1i.teaiitituo, 
tue ma1'uidli p10•r,1 on rocord rivj tiuit 
the 1 oiiden lit, ESIC 

 

is lntwteding tvIt) i 

adcct.ion for fich J)actozs fiotu tue optti 

market. Foir 1)(30, org hnvu (dIeLldy bn 

sdccted. The aprehenit),i of the 

applicants is Iiiat if such appointmwit is  

made they. will be prqjudicieifly nJIoct•od/ 

would be diHicujt in implemuentijig the 

Courts order for want of vacancy. 
Therefore, the 0A. hits been tiled. 

Centd/- 



- -S. - 

(5ontd/-. 

08*02,2096 	When Ow innt.lei' ciimt tip for 
_i.t __ 	 4l. 

J 
f1UI1l.1UII 	LI4 	I I Tj, 	 I I II 	 I. .14111 S. 	 I 

view that notice baii to be iued to the 

rc3pondent..3. Accoidingly, iuo notico to 

thO •ripoti.deiit. 3ix wrs.ks t.iJ.3 4 vivrni 

to tie respondetiUi to file reply 3t.6temcnt. 

.. 	tP  

.,. 

l.;.' 
I I 

I FP 

Coun9cl for the npphcent.s also 

inhtod for an ititerhn ovder to the effect 

that thdr nteret thnuld not be niToctod 

by virtue of sucli rocruilinent. On going 

through the materials placed on tocord, 

this Court pao an interrn order 

directing the repoiIdcnt.8 not. to tnke 

action prejudickd to the inlere.it of the 

applicant.3. In other words as fir ns the 

applicants are coticerned, stht.n quo as 

on today shall be inaintthned till the expi.ry 

of the period stipulated in OA. 247/ 2005. 

p 

Pout on 24.03.2006. 

Sd/ VICL DIMHF1AN 

2 

. 	, 

of 	 pplic illiffin 
 

te 
wbw PY 

to be je cPY 

I 

C. A. •. 	-' 
O* 

S 
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(. 	 . 	. 	. 	•.1.', 	•,, 	. 



ipw _J 
U11t 	_aLAN1A 

l REVER 

1 	- 

0. A. INo. 	4q12006 
...Applicant(s) 

te4 

trJ0, E .Lovs , 	 ...Respondc-nt(s) 

Know all men by these presents that the above named Apllcant do hereby appoint. 
nominate and constitute Sri Manik Chanda, Sri 	and Sri 

Advocate(s) and such of below mentioned Advocate(s) as shall accept 
this VAKALATNAMA to he my/our true and lawñil Adwcate(s) to appear and act for 
nieius in the above noted case and for that purpose to do all acts whatsoe'er in that 
connection including deDositing or drawing money, fling in or taking out papers, deeds 
of composition etc. for me/us and on my/our behalf and I/We agree to rath and confirm 
all such acts to be mme;our tar, all intends and purposes. in case at nonpavment at the 
stipulated fee in full, no Advocate(s) shall be bouid to appear and'or act on myour 
behall' 

In witness whereof. I/\Ve hereunto set ms/our hand on this the I 	f  

- LUjO. 

Received from the Executant. Mr; 	And accepted 
satisfied and accepted. 	 Senior Achpete will lead me/us in the case. 

P,PA~ 
Advocate 	 Advocate 	 Advocate 





4 	 : 

DISTRICT: K/cMfOV 

VAKALATNAMA 
>. _fr 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	I 
CL GUWAHATI BENCH : GUWAHATI 

OA.NO 	OF 200.4.. 

Di 	IPSk 8Atflk'/A 

VERSUS 

()rqloN of It'WIA ;& c/YS. 

Know all men by these presents that the above named 	 .. 
do hereby nominate, constitute and appoint Sri! Smti B..c.../flHAK .................. 

'.TV*P_...........Advocate and as such of the 
undermentioned Advocates as sha!l accept this Vakalatnama to be my/our true 
and lawful Advocates to appear and act for me/us in the matter noted above and in 
connection therewith and for that purpose to do all acts whatsoever in that 
connection including depositing or drawing money, filing in or taking out papers, 
deeds of composition etc. for me/us and on my/our behalf and I/We agree to ratify 
and confirm all acts to be done by the said Advocates as mine/ours for all intents 
and purposes. In case of non-payment of the stipulated fee in full, no Advocate will 
be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this . .! ...... Day of 

A K CHOUDHURI 	H K MAHANTA 	 B. PATHAK 
BHUBANESWAR KALITA 	DR.(MRS) M PATHAK 	DEEPAK BORA 
CHINMOY CHOWDHURY 	NIRAN BARAH 	 NEELAKHI GOSWAMI 
MANORANJAN DAS 	DINAMANI SARMA 	JULI GOGOI 
B.C.PATHAK 	 DILIP BARUA 	 AMVALIKA MEDHI 
NISHITENDU CHOUDHURY P J SAIKIA 	 JAVED ALl HASAN 
BOLIN SARMA 	 JOY DAS 	 GUNAJIT BAISHYA 
MANIK CHANDA 	 DIPENJYOTI DUTTA 
SCKEYAL 	 SUNITSAIKIA 

Received from the executant, 	Mr/Ms.................................. And Accepted 
satisfied and accepted 	Will lead me/us in the case 

3 ,j 	LQ 	 (~ ,,j  
Advocate 	 Advocate 	 Advocate 

And Accepted 	 And Accepted 

- 	
I - I. 	 ) 

C 
'1 Ci)j 

APPLICANT 
P ER 

RESPONDENTS 
OPPOSITE PARTY 

Advocate 	 Advocate 

) 
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cE 	 IVE TRIBUNAL TR4XDMIN I$11RA1 
G6T1ENcH 	AT GUWAHAII 

O.A. No. 41 	006 	.. 

Dr', 	I3iresh 	Banika 	 ............ 	Applicant 7  

vs 
• Union 	of India 	and 	Others 	. 	 ............Respondents 

(Written sttemnts filed by the respondents No.1 to 5) 

S The written sttments of the respondents are as follows: 

That 	a 	cdpy 	of 	the 	original 	Application 	No.41 1/2006 

(he rei nafter 	r'efe r'red 	to 	as 	the 	'a,ppi.i.cati on ') 	has - been 

served 	on 	the 	rspondents 	I nci Udi ngthe 	respondent 	No 

The 	respondent 	No .1. 	has 	requested 	the 	Emp oyees' 	State - 

insurance 	Corporation 	to 	defehd 	the 	case 	on 	their 	behalf 

•vide 	letter 	No.38O16/1/20O555-idated 	i7L2005. 	The 

• respondents 	have 	gone 	through 	the 	dontent.s 	of 	the 

appi i cad on and understood the contents the reof 	S  

That 	same 	and 	except 	those 	statements 	made 	H n 	the 

S 	 appiicatioi, 	which 	are 	speciflcaily 	admitted 	all 	other 

státemets are hereby d e n i e d­.  

That 	before 	traversing 	the 	vari ôus 	stat?ments 	tnade 	in 	the 

S . 	 appi ication, 	the 	respondents 	heqs 	to g:i ye 	a 	brief 	resune. of 

the facts and ci rcumstances of the case as under :. 

• 	 • 	 • (i) 	That 	the. 	Empioyees 	State 	Insurance 	Corporation" 

(hereinäfter..referred to as the. "corporation" is a statutory 
- 	• • 	

body estab II shed 	tinder 	"Tie . Employees' 	Sta.e 	Insu rance Act 

(herefna -fter 	refe-ed 	to 	as 	the 	"Act"). 	The 

Corporátion 	is 	a. body 	ccrporate 	having 	sparae, 	distinct 
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legal entity and is a •juristic person who can, sue or could 

he should by its name. it is a State wichin the meaning of 

Article 12 of the Constitution of India, The Corporation is 

cons ...ituted with a body of member's as defined in the Act. 

The function of the Corporat]'on is al SC) car' ned out and 

executed by two other bodies namely, the "Standing 

Committee" (referred to as the "Committee") and the "Medical 

Benefit Council (referred to as the "Council"). In addition 

to the above, there are •"Regional Boards" which are also 

constituted under the Act to assist the functioning of the 

Corporation in the d.1:fer.er)t region of the country. The Act 

a so provi des that if n the opi ni on of the Central 

Government.. the Corporation or the standing Committee 

persistently makes default in performing the duties imposed 

on it by or under the Act or abuses it powers, the 

Government may by notification in the official Gazette, 

supersede the Corporation or in the case of the Standing 

Committee, supersede in consultation with the corporat.'on, 

the Standing Committee. The corporation, 1§tanding Committee, 

Mcdi cal Benefit Council Regi onal Boards requi re to 

discharge their functions within the parameters of the 

provisions of the Act, the Employees' State Insurance 

(General) Regulations, 1950 and the Employees' S1ate 

Insurance (Central). Rules ,1950. Therefore all such matters 

relating to finance, manpower, management of hospitals 

including the conditions of service etc are carried out only 

after • a .decision taken by such statutory authorities at 

different level . of with power, author'i ty and qffi cial 

hierarchy. 

(i-i) 	That the 	corporation 	v-ide 	its 	0.0. 	letter 	No. 	V- 

13/14/1/2001-Med.i dated 17.5.2001 wrote to the Chief 

Secretaries of different states and thereby informed that 

the E.S.I. Corporation at its last Meeting held on 16.2.2001 

had dcci ded to set up' some Model Hospi tel s in di ffe rent 

states with a view to improve the qual -1 ty of mcdi cal 

services being provided to the E.S.I's beneficiaries in 

various states and to serve as a bench mark for up-gradation 
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- of the"other,Hospit&ls in the stats, By the said letter it 

was also made. clear about the oblect  and. reason for the 

setti ng u of such. Model ospi tal s. 

That the corporation 'in: its 121st Meeting held on 14th 

December, 2001 approved the Meorandurn and the. proposal f9r 

modernization of one Hospital in eac.h State as Model 

Hc'spttal. Acordinqly the' !co'rporation i.n its 122nti eetinq 

held on 20.2.2002 considerd the mattr of setting up of 

Model Hospitals. Amongst other, the Meeting resolved that 

the staff'ig of the poposed Model Hospitals will he as per 

E.S.I norms and standards approved by 'the. Cor'poration. 

Except 	the 	posts 	of 	viedical 	Superintendents, 	Joint 

Director/Deputy Director (Adninistration and finance), all 

s-taff will be taken from the. State overnment concerned on 

deputation. In. case . the State Government. is unable, to' 

• provide the .rqui site number' of staff, the corporation 'will 

he free to appoint personi on part--time or contrac.t basis 

such tIme statf is provided. , Accordng to the said 

• resolution, the existing ES.I. ' Hospital ir Beltola, 

Guwahati. •Assam was also considered to he onv'erted to a 

Mddel Hospital. The said proosal was approved by.Staiding 

Committee on 27.2001 . 

That the Government of' Assam conveyed its consent thereby 

favouring takinq over of. E.S'.I. Hospital (Beltolã) as a 

: model Hospital by the E.S:i. This Was communicated vide 

letter' No. GLR.131/2001/123 dated 22.11.2002. The Government 

61 -Assam, again. v'ide thei ' letter No. GLR .131/2001/1.69 

dated 16.12 .2002. Consti tuted a Comm'i ttee for the - deci sion. 

making process to prepare the' ground and modal i ties for. 

- . - handing over the •-ES.I. Hospital ihciucling the staffiq 

patt.rn. In response, the' corporation a]so. con,situted a 

'eight member Committee f o r ,  handing over and taking ovr of 

the said Hosp -i tal ' Thi s was, çomthurri cated v -ide '1 ettr -  No,. U-

jS./ 5/Model /Assam/2002. -Med. Ii dated 17.12 . 2002, ' ' 
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• 	(v) 	That the Government. of Assam again wrote to the Government. 

of India regarding the process of handing over the 

Hospital . Belto]a and informed the Government of India that 

it had decided to handover the E S . Hospi tal S of mutua.1 1y 

agreed terms and conditions - But in the Meeti nq held on 

261.2 2002 when the rou was prepared and presented, the 

representative dd not agree on certain iS5UC5 

relation to the local recruitment in respect of certain 

pasts on the basis of corporation's norms. Therefore, the 

said MOU was sent to the Government of India for a decision 

for final settlement. This was comnuni cated vide letter No 

Gl R. 131/2001.7170  dated 30.12.2002. The Corporation vde its 

D•O. letter No. V.11/Ll/Assamf1/03--DM(HQ) dated 1.01.L2003 

informed the Government of Assam about the views of the 

Corporation on the issues incorporated in the draft MOU. 

with rgard to the issue regarding the handing over of the 

infrastructure of the Hospi tal except the land to the 

corporation, the corporation made it clear,  that since the 

title of the land is vested in the corporation, it would not 

be possible to handover the infrastructure which retaihing 

the land thereof. It was further made clear that- the terms 

and conditions regarding deputation and the option either to 

get pa' of the deputationist fixed under ,  normal rules or to 

draw pay of the post in parent department - P1 US deputation 

allowances as per Government of India rules. This option for 

choosing pay scabs was •to be made as a Hospital Unit and not 

individual. it was also clarified that the demand for 

posting of administrative officer from the state Government 

on deputati on was riot Fn. confi rmative with the policy of the 

corporat on relating to Mode' Hospi tal s The, matter demand 

let dovn in the MOU appointment of unemployed youth of the 

State against the future need of manpower, was also 

clarified as not acceptable so far as the staff/officers are 

recruited .a per statutory recruitment regulation and the 

• p a r t ar -c advertised certr'ally by the c:orporatior. The 

Government of Assam, however, accepted the. terms and 

conditions of E.S.I. corporation and took a final decision 

to handover the hospital to the Corporation vide its letter 
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No. GLR .131/201/Pt/1/12 'dated 17 .2 . 2003 and a] so requested 

• 	the Corporation to fix a date for' such handing over. and 

- takinq over. The Corportion, accordinly, informed the 

• 	Government of Assam by fixing 31.3.2003 .f: ,  such handing 

over and taki rig over This was commurricated 'v'i'de letter No 

• 	U"16/25/Model/Assam/2002-Med.II dited 28,3.2003. 

That 	ultimately, 	a 	MOU 	was 	signed 	betweeh 	the 

reprsentatives of the cqrporation and the Government of 

.Assam excluding the matter regarding employment/appointment 

of staff etc. and the m'tter of Hospital Advi sOry Committee 

as suggested in the dr'at Mou marked' as 'A' and 'B' in the 

said Mou and specifically 'with the foot.note in that regard. 

The Mou was signed n 4.4.2003'. The Government of;  Assam 

vides their letterNo. GLR.153/2003/Pt,i,/158 dated 29.3.2004 

accepted the var'ious ter'ms and condi'i,ion of deputation of as 

many as 25 number's of doctors. ' By the said communication, 

the Government of Assam made it clear that the deputati,oni st 

will he entitled to retain their .rade pay of their parent 

department plus 10% deputation allowance. The Government of 

Assam placed the services of' the doctors w,e.f. 4.4.2003 on 

deputation to the Model Hospital vide thei ' Memo ' No. 

• GL,R .i.21/2003/8A dated 10.4 2003. The arswe r'i rig respondents 

crave the leave of this Hon 'hi e Tn burial 'to al low :theti to 

rely upon and to refer the contents of lhe said rou dated 

4.4.200;: and the letter dated 29.3.2004 at the time of 

hearing.of the cas. 	' 

That the period of .  deputation of' the incumhent,s deputed to 

Mode' • Hospital was , further ex'tended•• by one year w,e. 

4.4.2004 by the Government • of Assam vide Memo No 

GLR.153/2003/13t.I/159-, dated 25.3.2004. 

That in the mean. time, the doctors numbering as na'ni as 19 

approached t h i s Hon 'hI 	Tri burial thr'ough the 0 .A. No, 

247/2004 and the r'ehy sought ' r'ei i e'f''for' 	r'ant of''pay and 

allowances at per with the counterparts in the Corporation 
• . 	

• • , w.e.f. 4.4.2003' with all, 'consequential services benefits, 
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sought quashing of the impugned Order dated 30.11 20O4 to 

re-fix the pay of the doctors with immediate effect and for 

formulation of detailed terms and condition for permanent 

absorption. This Hon'bie Tribunal heard all, the sides, 

perused the records and observe that the date of fixaton of 

pay and a] owances on the basis of MOU or as per' draft terms 

of absorption as to whether that should be from the date of 

deputation or from the date they joined, duty are all 

matters which the E.S.IC, has "Co consider and to take 

expeditions decision. The Hon'ble Tribunal also held +Lhat 

the draft terms and coridi tion as 'in Annexu re A t(, the MP 

125/2005 has been app roved by the State Government. 

Therefore, this Hon'b°Ie Tribunal directed the respondent to 

proceed the matter and to implement the trms and condition 

contained in the NIOU and the draft terms of absorption to 

the. effect agreed by the State Government within a per'iod of 

Si X months from the date of recel pt. of the o r'de r 

That the Corporation has created various posts for 

Model Hospital, Beltola, Guwahati , Assam. consequent upon 

taking over the . said hospital vide letter No 	U 

16/18/1/ESIC/Chi n 	chwad/2 003-Med IV 	dated 	10 1.2006. 

-  ' According to the said sanction letter the 26 numbers of 

G. 0. M .o. post and 13 numbers of spec'i al ists has' been created 

among other vaHous post. On the other hand, the Corporation 

issued letter of appointment to as many as four direct 

recruit Medical Officer as Insurance Medical . Officer, Grade 

- Ii, out of which only one has joined in service. 

That the Sta.hdi ng Comrni ttee of the Co r'po ration fi nal i zed the 

terms and condition of absorption of, the State Government 

Employees uniformly for its all the Model Hospitals 

including that of. Guwahati, Assam, This was communicated by 

the Corporation through letter No. A-37(18)1/2003-DM(HQ.) 

dated 2.4 .2.2006. By' the sa'id letter the app roved terms and 

cond' ti oris of absorpt on was al so enclosed 	it: was a SO 

ciar'ified 	that 	the 	said 	terms 	and 	conditions 	be 

circumstances among the employees and also for their either 
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for absorption or,  for repatriation. it was also made clear 

that such employee must tender resiqnation from the servic 

of, the parent department and the acceptance of the same by 

• 

	

	the State Governments certain employees were categorized and 

cxci ucied from the prvi ew of ahsorpt:i or while the format for 

• such exercise of opt]onh  were also enclosed. The Corpora.ton 

has also given clear direction to all the Model Hospitals 

the procedure and steps to be followed and taken in the 

exercise of, absorption of employees vide letter No A-

37(18)1/2003-DM(HQ) dated 242.2006. By the said policy 

dci si on taken by the Standi rig Comm -i ttee I n Its Meeti ng held 

on 13 .12 .2005 al so made it ci e.a r that the effective date of 

absorption of employees wi 11 he 1 .1 .2006. Thi s has been 

fixed as a matter of policy decision keeping in mind to 

avoid administration inconvenience of working out and 

recovering leave salary and pension contribution from the 

r'especti ye, State (.3ove rnment and mal ntal ni ng the un'fo rmi ty 

I n the date of absorption of al 1 empi oyees The Co rpo rati on 

a gown, vide their letter No. A--37(18):i/2005 ... DM(Hq)/:1174 

dated 17.3.2006 further made It clear that certain 

clarification has been made by the Director -General of the 

c:orporation to the terms and conditions of absorpti.on. By 

thes said communication, the. Corpo ration a] so di rectd the 

various Medical super'Irifendents of Model Hosp -itals to 

compi etc the process of absorption of Group C and 0 

employees by the first week of April and in any case latest 

by 104.2006. It was also made lear that the cases of 

GDMO5, Specialists and other,  Group 'A' and 'B' empioyee for' 

whom the Director General is the appoi nti'ng authority, be 

- scruti n -i zed by th e Commi ttee and forwar'ded with the 

recommendation to Head Quarter by 104 2006 positively. 

Accordingly, as stated aBove the process of absorption is 

being completed very soon. - 

(xi) 	That the Government of • Assam again raised some ohjectior 

rd ati rig to the terms of absorption vi de thei r letter No 

GLR 131/200'i./Pt---iii/70 dated 	9. 3.2006. 1  The 	Corporation 

considered the said issue of the Government of Assam and 
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clarified the same vide thir letter No. A- 7 37(18)I/2005-

DM(HQ) dated 31.32006. 

That •the applicant doctors belong to the services of the 

Govt. of Assam and the Govt. of Assani has placed them on 

deput,at.i on vi de Noti fi cati'on No 	GLR .121/2003/8 dated 

1042003 (Annexure Iv in the application) for a fixed term 

to the corporation under the Ministry of Labour, Govt. of 

India. The applicants are not yet absorbed in the services 

of the corporation as there is no such rules or provisions 

for,  such absorption in the corporaton. The matter,  of 

absorption has to be adopted and passed by a resol uti on by 

the hi qhest policy making authority, of the Corporati on 

acting within the parameters of law and the statute' by which 

the corporation has been established. That being a matter of 

policy decision vested with the discretion of the statutory 

•  authorities of the statutory corporation, this Honhle 

Tribunal may not interfere in such policy matter as the law 

in this. regard is well settled. There is nothing to show on 

records that the resoondents have ever acted illegally or 

arbitrarily in such policy matters or otherwise or such 

pal icy Is vitiated with mal a'fi de or hostile di scrimi natiorL 

That the 'Govt. of Assam, the parent department (the employer 

of the applicants) had opted Pay Scales of State Govt. plus 

deputation allowance for the applicants, deputed to the ESI 

Hospital, 	Beltola, 	Assam 	vide 	notification 	''No. 

GLRI53/2003/pt .1/159 dated 29.3 2004 and the applicants are 

enoy'i ng the said pay scale 	Hence ; ' the demand of the 

applicants' for pay scale o'f''the Corporation is not supported 

by' any prov sian of law and valid without they being 

absorbed in the Corporation.. In this connection it may be 

mentioned here that so far there has not been any policy 

formulation for absorption of such doctors on deputation in 

the corporati on, It is not an ,i sol ated case ii ke the present 

a,r3plication before this Hon'be Tribunal. The cor'pora,tion is 

*  running their hospitals in other States also in the Union by 

adopting the same procedures and in the similar manner, if 

any policy decision is taken in future for absorption of 
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such 'doctors,' such policy dedsion and terms and conditibns 

for such absorption shall be made uniformly applicable to 

all such. doctors on deputation in the country including the 

State of Ass&m. Regarding absorption, the 'Corporation had 

ci rcul ated terms and conditions of absorption among the 

individual deputat'ionist doctor's and staft c1:  a'fl the 10 

Model Hospitals taken over by he Corporation throughput the 

countr.y: On receipt of feed back' from all concerned, 

including the ESI MOdel Hospital, Beltola, '.i't was felt as 

matter' of policy that there, was a need to review' 'certain 

terms ' and conditions 'to bri ng in u n i form'i ty n t h e process 

whi. ch  i ncudes absorption of the employees - of 10 di ffer'ent 

State ' Governments. The said terms and corditions are 

examined, by the, corporation. Keeping in view the ,facts that 

the matter of absorption of the deputationist staff is being 

examired thoroughly and it is. -to be followed by a final 

pa1 icy dcci si on to be taken by the member's of t h e 

Coror'at.i on, ' the highest policy . making au -t.hor-i -II -N and as 

stch, the instant application is ,pr'emaure and, the s a m e is 

liable to be dismissed, ' 

(xiv) That th applicants have been paid the dpueation allowances 

in addition 'to the pay sa'les as per the respective scales 

of the parent: department. As the applicants have paid their 

salaries as per pay scales 'of the'. parent department as 

agreed by the parent deartment and also the de'utation 

allowance in agreed terms, 'there is no cause of action to 

,j us' fy filing of this instant appi 1 cat'I o at th'i S stage. 

''The 'question of absorption of the appi i cant by the 

cor'porati on is a matter of.' pol 'icy -i nvol vi rig . expenditure and 

the schemes of the corporation and such 'decision is. to be. 

taken at different levels by different statutory authrities. 

And with the apprcval of the Cntrai Government. Such matter 

of policy formulation, un]es, itis done and that too 

arbitrarily As matter' Withi n'the cxci usive dom'ai n of 'the 

ex'ecut.ives and the statutor'y authorities. Law 'is well 

settled that no court -or Tribunal should interfere in such 

matter of policy dècjsio The answering' respondnts crave 
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the 1 cave of this Hon 'hi e Tribunal to a] low them to produce 

such evidence/ records of payment of deputation allowances 

to the applicants at the time of hearing of the case. 

V 	 The ariswe ri rig responderr•s a so state that tVh S appl VI  cati on 

V 	 is not maintainable as  thes arne has been filed  prematurely 

as the order dated 3.1.2006 passed by this Hon'be Tribunal 

in O.A. No, 247/2004 is yet to be fully complied with and 

implemented. unless that is done on or before 2.7.2006 or 

V 	 within such extended period, if any such extension is sought 

V 	 and granted , nothing c.oul d be chal 1 enged rd ati rig to the 

matter of absorption. 	V  

The answering respondents crave the leave of this Honble 

Tribunal to allow the respondents to rely upon and refer to 

the statements made in the written statements in O.A. 

No. 36/2006 to be as statements made. in . hi s appi -i cation. The 

artnexure annexed. to the said 0.0. 36/2006 above may also he 

consi dered as annexu re appended to these wri tten statements 

4 	That 	with 	regard 	to para I 	that 	with 	regard 	to th e  

statements 	made 	i n para I 	of 	the 	•APP1 i cati on the  

re. ponderits 	reassert that the 	-i ristarit 	App VI  i ca t ion  i S 

premature and is 	liable to he dismissed with cost. 	However, 

V 	 the 	applicant 	in 	this O.A. was 	not 	the 	applicant 	in O.A. 

No.247 1/2004. 

51 	That With reqard to statements made in para 2 and 3, the 

respondents have no comment to offer. 

That 	with regard to V  statements 	made in 	para 	4.1, 	the 

respondents state that 	these 	being matter 	of 	records, 

nothing is admitted which are not borne on such records. 

That , i Vth regard to the s t a t emen t s  made in para 4.2 to 4.20, 

the answering 'espondents crave the leave of this Hon'h]e 

Tribunal to allow the respondents to rely upon and refer to 
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the statements made in the. written statements in O.A. 

No.36/2006 to be as statements made in this application. The 

annexure annexed to the said O.A. above considered as 

annexure appended to this O.A. also, 

81 	That with regard to para 51 to 5.9 That with regard to the 

statements made in para 5.1. to 5 .8, the answering 

respondents state that the grounds put forwarded by the 

applications are without any substance and not bases on any 

legal provisio. Hence, the grounds-. shown by the appijcants 

cannot sustai ri i n 1 aw and as such the appl.i cation is Ii ahi e 

to be di smi ssed as futi 1 e and wi thout any me H t. . The sett.l ed 

provision of law is that the deutationists have no riht to 

claim absorption. if it is so, a deputationist cannot impose 

precondition for such absorption unless rules permit. 

However the respondents beg to state that the di rect 

recrui tment made is i rr'eI evant in.thi this - case as the 

recrui tment so made rd ates ,to the vacancy Of New Del hi as 

clarified herein above. 

9. 	That with regard to the statements made in para 6 and 7, the 

respondents state that the application has b e e n filed 

any basis as stated above. Hence, there cannot be 

any a.] terria.tive remedy to re-agi tate thei r claim a -ir'esh, 

whi ch has been seal ed and, sei z,ed by ithQ order dated 3 . 1. 200€ 

in O.A. NO. 247/2004. 

10 	That with regard to the .staements made in para 8.1, 8.2, 

• 	
. 

 

8.3 and 8.4 , the respondents state that i n view of the facts. 

and ci rcumstances of the case and the pr'o'ii sions Of law the 

applicants are not entitle to any relief . whatsoever as 

prayed for and the application is dismissed with ost. It is 

also submitted that the order dated 3.1.2006 passed by this 

Hon'bie Tribunal in O.A No. 247/2004 is being implemented 

within the time framed and the process is r]gorousy on and 

it is expected-. that the process would be comp eted by 

3 . 7.2005 if not within s u c h extended time if at all 

- . 	permitted by this Hon'h]e Tribunal . - As stated hereinabove. 

h 
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the provi sions of Mou dated 4.4.2003 as exeditec betWe en tnt. 

authorities ecept the 'excluded clauses 'has al ready been 

'supercedd by 'th approved terms and 'conditions of 

- 	abs'orp'Thn which. has' gqt the cognizance of th'i 	Hon 9 ble 

T. ri huna whi ch are 	ec pifi c and detail I n natu r'e a.nd the 

• 	process of absorption 's being carried out, as per 

of the said terms and conditions which 'are nothing b u t 

specific clauses of the General Clauses of the M0U. Hence, 

the applicatian is futile and in tenable in lav and 'abe 

to be dismissed with cost.  

11. '  That wi th regard  to the statement made In par'a 9 1. ad 9.2.  

• 	• 	the respondehts respectfully siIbrnitt.ed'.hat under the above 

facts and ci rcumstances and the pronsions of law the 

• 	, ' 	interim order of stay is liable to, be vacated and or he 

modIfied as this Honbie Tribunal- niay deem fit and pro;er. 

• 	' 	
in the premises aforesaid, it is- respettfuily 

prayed that your Lordhips would be pleased to 

hear the pa.rti es, peruse, the recbrdsbf the base 

• , ;- - and after hearing the parties and penising the 

records would a] so he pleased, to • di smi s,s the 

app') I cation wi th cost. , • 



1, 	Shri 4 at 	pi asant 	wo?'king 	as 
• 	

the 	 ............................ i n the offi 	of the 
• 	

.' 	 ,....L.................. , 	being competent a n d 

.duly authori zeJ to sign this veri fi cation dohereby 	solemnly 

affi rm and state :that the statements made in para 2, 	5, 	8 

and 10 a r e true to my knowiedqe and belief, 	those made Th 
para. 3, 	4, 6 and 7 being matter of records are true to my 

• 	 information •deHved 	therefrom 	and the 	rest 	are 	my 	humble 

submission before • 	t h i s 	Hon'hie Tribunal . 	I 	have 	not 

suppressed any material 	fact. 	. • 	 • 	 S 	• 

And 	I 	siqn this 	verifiation 	on 	this 	:tft day 	of. July 

2006 at, Gujahati. • 

• 	 S.  S 	 • 	 S .  

S DEPONEN1MaI Superntrjpp 
• . 	 S  -rcofi.0 

• 	 ESC Model Hospital 
•T / Beto!a, 	• 

TT1 / Güwahatj-22 
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r 	 NOTICE 

From 	 Date 

1VCJ.It 

Advocate, Guwahati. 	 . 	.• 	• 

Subject.  .......... ..................... ............led j 	 .. 	• 
ci-  e,' Qru 	-vi- 	u  ô.r c) 

Sir, . 	 • 

• Please find . enclosed herewith a COPY of the. aforesaid 
... 4...If. 	in the 

Hon'ble Central Adimrnstrative Tribunal, Guwahati Bench Un 06 
Kindly acknowledë the receipt of the same 

	

• 	Yours sincerely, 

• • 	• 	Received copy: 	• 	.. 	 . L . 	 vocate 
Advocate . 	• 	. 	. 	 .•. 	. 	.• 
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T VAKALATNAMA - % tu--- 	 - - L 	—4N-THE CAUAHTI HIGh COURP 

In the Court of 2Z. 	 atGit. ,s4:••  
NO. 	OF 200 

v TIFI - 41=1=1=1C  APPL1JtN 

VERSUS _ _ 
Or 

I 	
.v •. 	 ______ 

OPP.[Uz1'y 
-  

Know 	 - 	 , 	, L 1 Urn nbytheseprcsentst1 	theabovenamed.. 	. P V tM 	do 

Advos.,at(, and such of tIie in4ennenionecl Athoateg is shall 
au.epL this Vaki1a1nania to 1 be m ury/otrue and lawful Advocate to dCdt and a4 for me/us m the maltei noted above and in connection therewithand for that purpose to do 
all acts whatsoever in that connection includnig depositing or drawing money filing in 
or taking out pap..rs, deeds of composition etc tot me/us and on ny lout behalf and 
I/we agree ratify and confirm all acts to be done by the said Advocates as nime/ours to 
all intents and purposes. ii case of non-payment of the stipulated fee in full1 no Advocate will be bound to ajj)car and act on my/our behalC 

• 	 In witnesses whereof JIwe hercunto set- iy/oür hand on 
• . 	 J.M.Choudhury 	 Subrata Nath S.R.Bhattacharjee 	

&eP.Das ChIDudhury . C.I<.Sarmah }3aruah 	 S.DpDeb R0y 
Gj1sh Mishra, - - 	 -. 	- Umot i Charabrty. • 	A.ejf 	__ 	 Ranjit Rr.Baruah :.' 	Ha.vnthjr iahman 	 TabásmitaG.gj 	-- 
J1Kr.Nanii 	 L1aIit Kr,Mjnda - \-Ranji4_r)as'- 	

-. 	alhee Bhttacharj . - 	 .. 	. 
. 	afluahre& 	- - . 	,-- ---. 	 I 	 - 	

LI 	A 1j 	-. 	- ieceivec ifO1fltij ................................ r. ttubcate - 	 - - LXecutant,saljslicd 	will 1ead-nte/iis--jn -tl cas And accepted 	 - 	 Accepted. 	- - 

Adva1fJo6 	:- 
-. 	 Advocate 
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F. No. S38016Il/2005-SSI 
Government of India 

Ministry of Labour & Employment 

0 1 

	

New Delhi, dated 17.01 .2005. 

The Director General, 
ESI Corporation, 
New Delhi 

Subject: Forwarding of Court Cases - regarding. 

• 	 Sir, 
I am directed to forward herewith a notice under Rule 29 of the 

Central Administrative Tribunal Rules of Practice, 1993 received form 
CAT, Guwahati Bench, Guwahati for necessary action andLdefend the 
case on behalf of UOl under intimation to this Ministry 

Yf

7  
(Arun Kumar 

Section Officer. 

End.: As above. 
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